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RAJYA SABHA 

Wednesday, the \§l\ November,   ig5g!lhe'28'h Kartik 
i, 1891 [Saka) 

The House me al eleven of the clock, MR. 
CHAIRMAN ii   ihe Chair. 

ORAL ANSWERS TO QUESTIONS 
RAISING OF   VOLUNTK.BR FORCE 

*6I. SHRI A. G. KULKARNI:! 
SHRI N. SRI RAMA REDDY : DR. BHAI   
MAHAVIR : SHRI JAGAT NARAIN :• • 
SHRI N. K.   SHEJWALKAR : SHRI 
SUNDAR SINGH   BHANDARI : 
SHRI PLrAMBER DAS: SHRI PREM  
MANOHAR : SHRI BANKA BEHARY 
DAS: 
SHRI       MULKA       GOVINDA REDD1.   

: 
Will the Min; iter of HOME AFFAIRS be 

pleased to sta e : 
(a) whether it is a fact that the Marxist 

Communist Pa!!/ of West Bengal has decided to 
raise 55,000 volunteers and train them;   and 

(b) whit is thf reaction of Governrfient to such 
types of volunteer forces being raised by political  
parties? 

THE MINIS! ER OF HOME AFFAIRS (SHRI Y. 
B. CHAVAN) : (a) Accord ing to information 
available with Central Governme it, tlie CPM in 
West Ben 1 are organising % trained volunteer c< 1 
of 50,000 person . We have requested the State 
Government to furnish a report. 

(b) There can be no objection to any political 
party laving its own volunteers ior legitimate pu 
poses. The Government, however, view with deep 
concern the activities of a ly volunteer organisation 
which leads to a sense of insecurity or disharmony  
or lawlessness. 

SHRI A. G. KULKARNI: May I know, Sir, wh. 
ther the Government has already admitted that any 
political party should not utilise such forces for 
creating disharmony in the society? In this con-
nection I want to know from the Government, 
particularly with reference to the C. P. (M), wliic i is 
a partner in the United Front   Governnent   and   
whose      Deputy 

•fThe question was actually asked on the floor of 
th< House by Shri A. G. Kulkarni. 
"•' 1—41 R.S./69 

Chief Minister holds the portfolio of thfc Home 
Department in the Government 6 West Bengal, 
whether they are aware of an authoritative report in 
the press that so many murders have taken place. 
There have been about 1,600 criminal cases 
withdrawn by this Home Minister. Some 70,000 
hectajes of land have been taken forcible possession 
of from its rightful owners. In this connection I would 
like to get corrected if I am wrong. Even the Home 
Minister has advised the Secreiary in the Home 
Department, one Mr. Sunil Chandra Roy, that the 
procedure for recruitment to the new police force 
should be that the volunteers should come fron* these 
volunteer forces. I know that any political party can 
organise such a force. But does the Government not 
view with very seriousness and anxiety a Government 
organising such a force for creating disharmony in the 
country? May I know what the Government propose 
to do in this matter ? 

SHRI Y. B. CHAVAN : I would like to persuade 
the hon'ble Member not to confuse both the issues 
because, as I said, every political party has a right to 
have its own voluntary organisation for legitimate 
purposes. In this case the claim of the C. P. (M) is 
that they are organising this volunteer corps foi 
helping them in implementing their political 
programme and paity policies. Now it is also a fact 
that ihe law and order situation in West Bengal is 
becoming difficult on the admission of even the 
parties in the United Front. At the same time unless I 
have a report from the State Government—I ! to link 
up both the things -it will difficult for me to give an 
opinion on the voluntary   organisations    as such. 

SHRI C. D. PANDE: This is   tight rope 
walking. 

SHRI A. G.    KULKARNI: I do   not 
understand the Central Government saying that they 
m:ist first receive a report from the State 
Government though constitutionally ne might be 
quite correct. When the Chief Minister is" offering 
Satyagraha against his own Government, the Home 
Ministry, I do hot'understand what other type of 
report the Central Government wants. Apart from 
that I particularly want Io draw his attention . . 

SHRI BANKA    BEHARY DAS:  That 
is in the press. He has not referred t& the Central 
Government  that they are offering 

I  Satyagraha. .     - • 
SHRI A. G. KULKARNI: .. .Tt is no 

'  use taking a complacent view. 
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SHRI Y. B. CHAVAN: I see your point. 
Things have gone to the extent that the Chief 
Minister has to offer Satyagraha. What more 
information does the hon'ble Member want 
from  me ? 

SHRI A. G. KULKARNI: Sir, my question 
is different. I have only highlighted the point 
that the Central Government wants a report on 
that. It is said that the Chief Minister himself is 
offering Satyagraha which shows in what dire 
conditions he finds himself. It is a difficult 
thing there. Apart from this, I want to know 
from the Government very specifically about a 
report from there and his attitude towards 
political parties raising volunteer corps. May I 
know whether in this way we are going to 
encourage the feeling in this country that we 
are one, that this nation is composed of people 
with a strong  ational character? How does the 
Home Minister think that by organising such 
fissiparous volunteer forces we can create such 
a feeling? I have got a photo here showing Mr. 
Pramod Das Gupta taking parade of the 
volunteer force in uniform. This is the way in 
this country volunteer forces are being 
organised. May I know, whether in this way a 
feeling of oneness a feeling of national 
character, will be developed in the larger 
interest of tbe nation? I want a categorical reply 
from the Home Minister. How does he think on 
this ? 

SHRI Y. B. CHAVAN: As far as my 
thinking is concerned, I have made it very 
clear. I understand the resentment of the 
hon'ble Member. I can say that I share it. But 
he must also tell me as to what I should do. 
There is a constitutionally formed Government 
there. It has the support of the Legislature. At 
the tame time we know that among the 
political parties who have gone into forming 
Shis Government with them there are certainly 
some differences in this matter. 

Sir, we are also analysing the situation in 
West Bengal and when we come to the 
conclusion that the matter is certainly reaching 
a serious stage, we will first of all discuss this 
matter with the Chief Minister himself. 

SHRI N. SHRI RAMA REDDY: It is 
iurprising foi us that the hon'ble Home Minister 
should come forward before this House and say 
that the Chief Minister of the West Bengal 
Government himself i» offering Satyagraha. 
This shows what the situation is. Is that all we 
have to under-stad ? That we have understood 
from the papers.      would like to know 
whelher. .. 

SHRl G. H. H VALIMOHMED MOMIN : 
What is your question ? 

SHRI N. SRI RAMA REDDY: There is the 
Chairman to control. Why do you control  ? 
MR.    CHAIRMAN   :    Please put   your 
question. 

SHRI N. SRI RAMA REDDY: Therefore, 
Sir, it is a serious matter. A situation in West 
Bengal has arisen where several thousand 
crimes have been committed, political murders 
have been committed and all sorts of illegal 
things have been done ... 

MR. CHAIRMAN: fPlease put your 
question. 

SHRI N. SRI RAMA REDDY: Therefore, I 
want to know what action the Home Minister 
has so far taken in the matter (i) of political 
murders, (ii) against illegal occupation of lands 
belonging to other parties, (iii) what action he 
has taken against quasi-military organisations 
being set up in this country, particularly in West 
Bengal. All these are very serious matters of 
law and oi der in which tbe Government of 
India and this House are very seriously 
concerned. Therefore, it is fof the Home 
Minister to tell us what exactly is the situation 
in West Bengal. How are they going about it ? It 
is a vulnerably situated State. We must ba 
allowed to know something about what is 
happening in West Bengal. Sir, it simply cannot 
be brushed aside. Therefore, will he 
categorically make a statement ahout (i) illegal 
occupation of land, (ii) political murders, (iii) 
quasi-military organisation being set up, and 
(iv) the Chief Minister himself offering 
Satyagraha in the matter of law and order. 

SHRI Y. B. CHAVAN: As I have already 
stated, merely describing a situation is one 
thing and finding a way out to deal with  it is 
another-thing. 

SHRI N. SRI RAMA REDDY: Botb have to 
be tackled in   this House. 

SHRI Y. B. CHAVAN: Certainly , there are 
some limitations under which we are 
functioning in this House. I am not a dictator. I 
can understand your anger about it. But I may 
say... (Interruption by Shri N- Sr; Rama Reddy) 
I said I share your resentment also in this 
matter. We wil) have 10 be rather receptive in 
thi! matter I have said the conditions there are 
what they are. But ft tbe same time We know,  
as    you    yourself   very rightly 
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Pointed out, tl at the Chief Minister himself 
haa gone to the extent of offering Satyagraha. 
Thi; shows that certain situations are 
ceveloping there. We will have to wait and 
watch. 

DR. BHAI M VHAVIR: Sir, I would like to 
know fron the hon. Minister if he has any 
inform; tion whether this force of 50 thousand 
volunteers is armed or unarmed. If it has any 
arms, what is the nature of th< se arms ? 
Secondly, when he says that it is being used or 
it is being set up for the le) ;itimate objectives 
of the Marxist Party, is wrecking the Consti-
tution, one of ' he legitimate objectives of the 
Party or n« t and is this whole force to be used 
for t iat legitimate objective? What has the Hor 
te Minister to say about it ? There is also a JNI 
report about Madras on the same subject that a 
force of 300 armed volunteers has been set up 
by the Marxist Party there. Mky I know 
whether the Government is aware of it ? Lastly, 
I would like to know whs: the Home Minister 
has to say about the Nehru Brigade which is 
being set up in )elhi by Mrs. Subhadra Joshi 
and som: of her companions presumably foi 
supporting the Prime Minister during her 
struggle with the Congress. 

SHRI ARJUN AROR\: Also something 
about the RS !. 

(interruptions) 
MR. CHAIRMAN : That question does not 

arise. 
SHRI Y. B. CHAVAN: As far as the 

information about arms or weapons that are 
being used b' this voluntary force o the CPM is 
com erned, my only information is that they 
use lathis aa used by the RSS. The hon. 
Member wanted to know about that. Abou the 
use of other weapons, etc. I have no e^ idence 
to show that they are doing sometr ing else, 
though allegations are made to he contrary. 

DR. BHAI MAHAVIR: Are people 
murdered with    1 he help   of those lathis. 

(In erruptions) 

SHRI Y. B. CHAVAN: I do not know that; 
murders a;-e committed with the help of spears 
and other weapons, but whether those weapons 
are used or not, I will have to V>e very careful 
in making statements. As far as voluntary 
organisations are concerned, I think all sorts of 
allegations are mi.de by one group against 
another. As he is making allegations against 
voluntary organisations, some other   Member   
ian   get  up  and      ma e 

allegations against the RSS also. I do not think 
people living in glasshouses should try to 
throw stones at others. 

DR. BHAI MAHAVIR: Sir, I seek your 
protection. This is a very wrong and 
mischievous way of giving answers. I do not 
make any allegation. I only asked the hon. 
Minister whether wrecking the Constitution 
was one of the legitimate objectives of the 
Marxist Party and for that purpose this 
volunteer force is alleged to be raised. That is 
number one. Number two is that I   wanted to 
ask him ... 

SHRI ARJUN ARORA: Sir, what is he 
doing? Why are you permitting him to make a 
speech ? 

(Interruptions) 

DR. BHAI MAHAVIR: I know that the hon. 
Member is anxious to flatter the Prime 
Minister. 

(Interruptions) 

SHRI DAHYABHAI V. PATEL: Sir, why 
does the Home Minister make allegations? 
Why does he not give a straight answer to a 
straight question ? 

 

DR. BHAI MAHAVIR: Instead of giving a 
straight answer, Sir, he is making allegations. 
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DR. BHAI   MAHAVIR: You are   not ; 

directing him for any reply ? 

MR. CHAIRMAN: The hon. Minister-has 
already given the answser. Now Shri Jagat 
Narain. 

Minister has no business to make allegations. 
The hon. Member is perfectly within his rights 
to ask a question. The Home Minister must 
give a s raight answer and not make 
allegations. 

 

SHRI Y. B. CHAVAN: Sir, as far as the 
first part of the question is concerned, he 
asked the purpose of the Satyagraha by the 
Chief Minister and other people. I have not got 
any definite information; I only read some 
press reports about it. 

DR. BHAI MAHAVIR: That is why you 
are making allegations against others, because 
you have no information. 

SHRI Y. B. CHAVAN: You think you 
alone have got the fundamental right of 
making allegations against others. 

SHRI DAHYABHAI V. PATEL: Sir, the 
Home Minister has no business to say that he 
is making an allegation. I would appeal to you 
to correct him. Otherwise the business of the 
House would be impossible to be carried on.    
The    Home 

He has said that throse who are living in 
glass-houses should not thow stones at otheis. 
This is not a reply.    (Interruptions) 
What is   this   nonsense 

MR. CHAIRMAN: We should not try Io 
expand the scope of this question. Let us 
confine   ourselves to the question. 

SHRI Y. B. CHAVAN: He has asked me 
about the purpose for which the Chief Minister 
was making the Satyagraha. I said I have 
information that he is making the Satyagraha 
because local conditions have become rather 
serious and he thinks that as Chief Minister he 
is responsible for the same. So he wants to 
make an appeal to the conscience of the people 

in his own State. That seems to be his purpose. 
'MR. CHAIRMAN: He has already given the 

answer that whatever information he had he 
has given the same to this House. 
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SHRl Y. B. (HAVAN : I have said before 
and I woi Id like to repeat it Cor the 
information of t le hon. Member. I have said 
that there ire certain volunteer corp; and organ 
sations against whom allegations have l>ecn 
made. But making allegations is orie thing and 
making a statement on ttke basis of evidence is 
another thing and, naturally, the House would 
expect me, while making a statement, that I 
should make a responsible statement based on 
eerta n evidence. But I have no evidence agai; 
st anybody. 

MR. CHAIRMAN: I have already given my 
ruling in that. 

SHRI Y. B. ( HAVAN : I do not want to go 

into this. He knows what I have in my mind. 

SHRI PITA vlKF.R DAS : I want to correct 
yon.; Yi n must not have any wrong ation  
abont  th»  Jtaa Sangli. 

SHRI Y. B. CHAVAN: Well, if you want 
me to answer that question I am prepared to 
answer that. Whether the Jana Sangh is giving 
cover to the RSS, or the RSS is giving cover 
to the Jana Sangh, I really do not know that. 
But we know the history of it.   ' 

SHRI Y. B. CHAVAN : I have already 

answered the earlier part of this question. As 
far as the'latter part of tin-question about 
financing is concerned, I have no information. 

SHRI BANK A BEHARY DAS: The 
Home Minister is correct when he says that 
every political party lias a right to have a 
volunteer corps. But il seems the volunteer 
corps that are being raised there in West 
Bengal are nol strictly volunteer corps, and if I 
may remind the Home Minister, the Chief 
Minister of the State is not only intending to 
offer Satyagraha but has also said this —I am 
quoting his words— "Ami mookhya mantii tint; 
Ami moorkha tmntri". Translated, it reads "I 
am not the Chief Minister of West Bengal but 
I am a foolish Minister". I do not. know, .but 
Ia..: j uv '-.-lling jrou this to   show    the    
anxiety   that is .being 
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expressed not only by the citizens of this 
country but by the Chief Minister himself. 
Even three CPI supporters have been murdered 
recently by the CPM volunteer corps. That is 
the case with SSP friends and Forward Block 
friends. So it is not that he knows it only from 
newspapers. He has his own agencies also. Of 
course I am against Central intervention. There 
is no doubt about it. You have no right to do it. 
It is unconstitutional. It should not be done 
under any circumstances. But is it not proper 
under the Constitution also to discuss with the 
Ministers concerned including the Home 
Minister, who is responsible for raisng this 
brigade or this volunteer corps, so that the 
anxiety that is being expressed by the country 
as a whole can go home to the Home Minister 
and the Chief Minister and something could be 
done before the situation deteriorates further ? 

SHRI Y. B. CHAVAN : I am very glad the 
hon. Member has taken a very constructive 
attitude while raising this question. It is very 
good because I certainly share the concern that 
he has about the situation in West Bengal. I do 
not fay that this volunteer corps is being used 
for creating some sort of anarchic conditions in 
the State. But these allegations are also there. 
And when the Chief Minister himself is 
expressing concern in this matter, there must be 
some basis to it. Now, when the Chief Minister 
himself has gone to this extent, it means that he 
has recognised the situation. He has taken 
cognizance of the matter and he wants to act in 
the matter. So, in this matter, really speaking, 
we should try to help the Chief Minister in the 
manner in which he Wants us to help him. The 
other thing the hon. Member said and rightly 
said was that I cannot interfere, or I should not 
interfere or intervene. He is very much right 
about it. In this matter, as I mentioned in the 
beginning, we would like to discuss the matter 
with the Chief Minister at the proper time. 

MR. CHAIRMAN : Mr. Mulka Govinda 
Reddy. We have taken about half an hour now 
on this question. After he has put the question, 
and the answer given, I  shall pass on to the 
next question. 

SHRI NIREN GHOSH:   Sir,    I    am here 
and my   patty is involved in    this question. 
They are making wrong      insinuations and   
so at least I must be given a chance. 

MR. CHAIRMAN: Mr. Mulka Govinda 
Reddy. 

SHRI MULKA GOVINDA  REDDY : 
Sir, it is not just a volunteer corps. It is a para-
military force. It is reported that arms have 
been smuggled into West Bengal from China. I 
would like to know whether any steps have 
been taken to see how these smuggled arms 
could reach the hands of this volunteer corps, 
arms which are used against the people in that 
part of our country, and day in and day out we 
hear that political murders are taking place. 
Workers belonging to PSP and CPI have been 
beaten to death in West Bengal. I would like to 
know what steps the Govem-ment of India is 
going to take to prevent such things happening 
there. 

SHRI Y. B. CHAVAN : Well, Sir, I have 
said that the situation is very serious there. 
Political murders and inter-party clashes are 
increasing in numbers. Gttraos also arc 
increasing, and I expect the Chief Minister to 
act firmly in this matter. 

I have given this memorandum to the 
Rajyapal and I am ready to place it on the 

Tabic of the House. 

MR. CHAIRMAN: Does the House want 
that one question should take up the whole 
Question Hour ? 

SHRI RAJNARAIN: It is not a question of 
one question and one hour. It is the question 
of the whole country going to dogs. 

AN HON. MEMBER: Let u& have • half-
an-hour discussion on this. 

 

 

MR. CHAIRMAN: I had not called you. We 
have already taken half an hour on this 
question. 
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SHRI M. M. DHARIA : Sir, I have been 
standing tc put a question and make some 
suggestion . The announcement by the Chief 
Mini? ter of West Bengal to offer Satyagraha 
has c irtainly created some complicated 
constitutional issues. When the Chief Minister 
s empowered under the Constitution to lismiss 
his Home Minister, if the Chief Minister is 
going to behave in that way, is the Central 
Government not goin<* to adv se the Chief 
Minister that is not the way   to proceed? 

 
Mr. Niren Gho h. 

SHRI NIREV GHOSH: I emphatically 
repudiate all the insinuations and allegations 
that have been mide. That is number on?. N 
>w I would like to know whether the Go-
ernment is aware that it is the bemmi lands 
which have been seized by the peasant- y 
under the policy sanctioned by the United 
Front Government as their own, and is the 
Government also aware that Shi     .Jagjivan    
Ram has said 

at  a  meeting  that  these  lands   rightly 
belong to the peasants, lands which were 
seized and grabbed by the landlords, and that 
the peasants can rightly take them ? 

May I know whether Governm ent it aware 
that more than 30 peisons of our party have 
died ? 

(Interruptions) 
MR. CHAIRMAN: This does not arise 

here. I rule this out of order. Next question. 
SHRI NIREN GHOSH: It it unfair; I must 

protest against this. I strongly protest against 
this. I only try to elicit information  and still ... 
(Interruptions) 

SHRI B. K. KAUL: Sir, on a point of order. 
After the question Hour is over whatever the 
hon. Member has said should be expunged. 

MR. CHAIRMAN: Next Question; Mr.   
Chandrasekharan. 

OBSERVANCE    OP       MOURNING*    ON THI 
PASSING AWAY OF DR. HO CHI MINH 

*6a.    SHRI      K.        CHANDRASE-
KHAR AN :f 
SARDAR   NARINDAR SINGH 
BRAR: 

Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether the Government of India 
observed mourning on the passing away of Dr. 
Ho Chi Minh, President of the Democratic 
Republic of North Vietnam; and 

(b) whether any of the State Governments 
observed mourning and/or declared holiday on 
the passing away of the above named leader, 
and if so, which are those State Governments? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS—SHRI 
K. S. RAMASWAMI): (a) and (b) As a 
mark of respect to late Dr. Ho Chi Minh, 
flags were flown at half mast in Delhi 
on 9th September 1969 and the State 
Governments and the Union territory 
Administrations were instructed to take 
similar action in the State capitals. 
According to the information received 
from the State Governments, the Govern 
ments of Kerala and West Bengal had 
declared holidays on 4th and 6th Sep 
tember 1969 respectively as a mark of 
respect to the memory of the late Dr. 
H o Chi Minh. ________________________  

t The question was actually asked on bfl 
floor of the House by Shri K. Chandra-
sekharan. 
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SHRl K. CHANDRASEKHARAN : I would like-
to know whether the Government of India haVe 
formulated any broad general policy in regard to 
observance ol mourning by the Government of India 
and State Governments ori the death of Heads of 
States and important persons of other nations of the 
world and if so wh ;th :'r any circular in this regard 
has been seat by the Government of India to the 
various States 

SHRI K. S. RAMASWAMY: The Government of 
India has Jaid down certain ruled for observing   
holiday) and things when Head of a State dies. After 
the death of Dr. Ho Chi Minh the External Affairs 
Ministiy informed the Home Ministry to fly the flags 
half masi on the gth, the day of the funeral of Dr. Ho 
Chi Minh and the Home Ministry issued a circular to 
the State Governments and Union Territories Io fly   
the flags half mast. 

SHRI K. CHANDRASEKHARAN : I would like 
to know from ihe Governme ni whether in the ease of 
mourning for different personalities of the different 
nations of the world the Government OL' India adopts 
different standards and dis-similar positions ia regard 
to declaration ofholiday and other typ :s of mourning 
and I would like to know what exactly is the standard 
by which this type of mourning was adopted for Dr. 
Ho Chi Minii. 

SHRI VIDYA CHARAN SHUKLA As the hon. 
Deputy Minister informed the House the Ministiy ff 
External Affairs has laid down the ceremonials to be 
observed in the event of death of   Heads of foreign 
States, their accredited representatives and other '  
diplomatic  officers inclucU ig Se vice attaches in 
India, i This is a regular thing; there is no dis-. tincl;on    
made as far as the ceremonials 

are concerned. 
. 

SHRI C. D. PANDE: I want to know from the 
Government what were the reasons for a departure 
in this case and-attending the funeral in North 
Vietnam. The people and the Government of North 
Vietnam have never shown any sympathy in our 
national mournings. As far as I know no person of 
any status from that country came when our 
respected leaders, Jawaharlal Nehru, Lal Bahadur 
Shastri and Dr. Zakir Husain, died. None came from 
there. I do not know if the Consul-Genera! here 
came or not. Tn view ■of this what was the reason   
why you went 

out of your way to send a senior Minister to the 
funeral there ? I want to know whether you have sent 
similar delegates on similar sad occasions to nlhcr 
countries. After all, North Vietnam have been 
showing you enmity consistently; they showed it at 
the time of the Chinese invasion. So what are the 
reasons for departure in   this case? 

SHRI VIDYA CHARAN SHUKLA : 
Our relations with North Vietnam have 
always been friendly ^nd we wish to main 
tain those relations on a friendly level. As far 
as the question of sending representatives 
is concerned, thai is always deci led on 
the merits of each question, ft is not a 
question of reciprocating; it is nol a 
que IKH ni ", i,<i came fur our mourning and 
who did not come. Whenever a particular 
situation ai es we have to consider that 
situation and whatever appears best i.t 
the judgment el the Government in thai 
particular situation is done, [tisaquestion 
of judgment by the Government; il is 
not a question of reciprocation or tilings 
like that. Government wil! have to judge 
!     il tuation:; on   ni'   il. at the parti- 
cular time and whatever the Government decides in 
its best judgment that will have to be obs< 

 
MR. CHAIRMAN: Mr.   Mani-. 
SHRI A. D. MANI: May I ask the Minister 

whether the Deputy Chief Minister of West Bengal 
asked for permission to represent the West Bengal 
Goyernnenf at the funeral of Dr. Ho Chi Minh, 
whether this request was forwarded by him to the 
External Affairs Ministry and whether in future he 
would allow the State Governments to be represented 
individually at all such funerals? This is very 
important and I would like it to be answered. 

SHRI VIDYA CHARAN SHUKLA : I am not 
aware at the present moment whether any such 
request was received but normally speaking no other 
repre-'-lire except tlie representative of the (..ivc.-n-
nen': of India is allowed in the ils of H ,: ' ofStal land 
othes of foreign friendly powers. 
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SHRl  LOKANATH  MISRA:  May   I 
know whether th Left Communist Party 
either from We? Bengal" or Irom Keraia 
applied to the (Covernment of India for 
permission to g > and attend the funeral 
along with th Government of India's 
representative   in Hanoi?      Secondly, 
may I know wh Sher the Government of India took 
auy ex seption when a departure-was made by the 
We;t Bengal and Keral Governme its and they 
observed a full- fledged mtfurning as if one of their 
own leaders had died in India, as if their Chief 
Minister in Keraia had died? May I know whether 
iies was taken exception to by the Govcr iment and 
if so in what manner, whe'he  • by writing or orally 
or whether Mr. C tavan and-let them know that his 
decision  Q the matter was final ? 

SHRI VIDYA  CHARAN SHUKLA: As far as I  
am a vare, no such request was made-but we will 
find out again  from  the Ministry of Exte mal Affairs 
whelher they received any such request or not. 

SHRI LOK A MATH MISRA: What about the 
other point as to whether any exception was t. ken 
by the Government of India to ihe way the mourning 
was observed by the n? My poin^ is very important. 
The West Beneal Government and the Kerala 
Government have observed mourning for a ' (reign 
dignitary in that way. They are Sates in our eountry. 
They are no) .a separate nation. If they were a 
separate nation, I would have no objection. May I 
know wh 'ther exception was taken by the 
Government of India to the behaviour of these two 
Governments so far as the observance ( f mourning 
on the passing away of foreign  lignitaries is 
concerned ? 

'Interruptions) 

SHRI K. CHANDRASEKHARAN : Sir, on a 
point of order, the question probably does rot arise at 
all in view of the fact that the giving of a holdiay to 
the State GovernTfl int Services is completely within 
the Sta fc I."'st and it is within tlie duty and funeti in 
of a State Government to give a holiday. The Central 
Government has absolutely no duty to advise the 
State Government, in view of the fact that it will be 
an encroachment on the State    List* ;.    , • 

MR.   CHAT LMAN :   Please answer. 
SHRI VIDYA CHARAN SHUKLA : As has been 

H ited in the main reply, a circular was iss led by the 
Government of India to varioi s    Stale Governments 
and 

Union territories requesting them to fly the flags at 
half-mast on the gth September, which was the day 
of the funeral of Dr. Ho Chi Minh. After that we 
have issued no instructions and whatever wa* done, 
apart from the flying of flags at 'half-mast on the gth 
September, is, according to us,   not proper. 
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COCHIN SHIPYARD 

•63. SHRI K. DAMODARAN :f 
SHRI G. GOPINATHAN NAIR : 

Will the Minister of PARLIAMENTARY 
AFFAIRS AND SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether the technical report on the 
second ship-building yard at Cochin ha since 
been approved by Government; 

(b) if so, what are the broad details of the 
report; 

(c) when the actual construction of the 
shipyard is  expected to commence;   and 

(d) the time bv when it wiH be comple" 
ted ? 

tThe question was actually asked on the 
floor of the House by Shri K. Damodaran. 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR 
IQBAL SINGH) : (a) and (b) Government have 
approved the Revised Project Report prepared 
by M/s. Mitsubishi Heavy Industries Ltd., of 
Japan for the Cochin Shipyard. It envisages the 
construction of a building dock, for ships upto 
66,000 DWT and a ship repair dock for ships 
upto 85,000 DWT. The estimated cost of the 
Shipyard is Rs. 45.42 crores. 

(c) and (d) Even prior to the receipt of the 
Revised Project Report, prepare tory works 
like acquisition of land-and soil surveys, 
provision of water and electricity, diversion of 
road etc had already been taken in hand and 
are in progress. Action has also been initiated 
to enter into an agreement with the Mitsubishi 
Heavy Industries Ltd., covering technical 
collaboration, consultancy and assistance to be 
rendered by them in the construction of the 
Shipyard. A project organisation will also be 
set up shortly and the actual construction is 
expected to commence in 1970-71. The work 
will be progressed on the basis of the 
allocation of funds ft om year to year. It is too 
early to state when the project will be 
completed. 

SHRI K. DAMODARAN : We have been 
hearing about this project for the last ten or 
twelve years and I do not know why it is still 
being delayed till 1970-71. May I know what 
is the employment potential of the whole 
project and how many will be employed in 
1970-71 ? How much of the whole estimated 
amount will be spent  in the first year ? 

SARDAR    IQBAL    SINGH    :   The 
estimated expenditure is Rj. 45 .42 crores and 
for this year it is estimated to be Rs. 1 crore. 
Now, this project has been approved by the 
Cabinet. Next year when all the preliminary 
works are completed we will start the work. 
We propose to spend about Rs. 40 crores in 
four to five  years. 

SHRI G. GOPINATHAN NAIR : This 
question has been before Parliamen1 for the 
last ten or twelve years. Will the Government 
be prepared to give a definite assurance about 
the completion of this project ? 

SARDAR IQBAL SINGH : We are giving a 
definite assurance that the project has been 
approved and we are going to construct  it.     It  
would  commence  next 
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year. We prope e to lay the keel of the first 
ship in 197: -74. It is a definite assurance.   
What mc re does he want ? 

SHRI    K.    CtlANDRASEKHARAN : 
Mr. Chairman, ve are all certainly thankful to 
the present hon. Ministers and to the previous 
hon. Minister, Dr. V.K.R.V. Rao, for finalising 
this project and getting it expedited at le; st to 
this extent. But may I submit to thr 
Government that the expeditious w;.y in which 
progress has been made, it i absolutely 
inadequate ? May I know from the hon. 
Minister whether in the project report that has 
now been final sed in collaboration with the 
Japanese fir a for the higher types of ships, any 
time limit has been fixed in regard to the 
ompletion of the work and the beginni ig of the 
work on the first ship in the   Cochin shipyard 
? 

SARDAR IQBAL SINGH : As I have 
already stated in 1973-74 the keel of the first 
ship wiH be laid. It could only be laid when t 
ie construction is over. Regarding the revised 
estimate, ship construction is g >ing on 
changing all over the world. W icre the ships 
used to be 70,000 or 8o,oo< tonnes about five 
years ago now biggi r ships of about four lakh 
tonnes are beins constructed. The whole ship 
constructio 1 technology is changing. Where it 
used t. be a reveted ship, now it is a welded sb 
i.p. This is one of the most modern    shipya ds 
in the world. 

♦64. [Transfei 'ed to the 26th November, 
1969]. 

Re.  STARRED QUESTION NO. 65 

MR. CHAIR vfAN : Regarding Question 
No. 65, I suggest subject to what the House 
deci les that this question may not be put b( 
:ause you are having a discussion toda.. If that 
is agreeable, only the answe will be given. 
Otherwise I pass on to the next question. 

SHRI M. N KAUL : At any rate we are 
asking (he question. But no right is guaranteed 
in regard to our speech on the motion. 

MR. CHAIR.MAN : If the House decides, 
the qi -stion may be put. I have no    objection. 

 

 
SHRI K. S. CHAVDA : Sir, I am rising on 

a point of order. The Government have laid on 
the Table of the hon. House a statement 
regarding question No. 65.      (Interruption) 

MR. CHAIRMAN : I have suggested to the  
House... 

(Interruptions) 

SHRI K. S. CHAVDA : Sir, you have 
allowed me to rise on a point of order. Then 
why Mr. Bhupesh Gupta is allowed to speak ? 
I have not stated my point of order  yet. 

DR. BHAI MAHAVIR : He is referring to 
the statement which has not yet been laid on 
the  Table of the House. 

SHRI K. S. CHAVDA : The Government 
of Gujarat... 

SHRI BHUPESH GUPTA : What is the   
position... 

SHRI K. S. CHAVDA : Sir, please make   
Mr.   Bhupesh   Gupta to sit down. 

MR. CHAIRMAN : Please let me know 
which rule is being violated so that the point 
of order may arise out of it. Otherwise during 
the Question Hour there are no points of 
order. 

SHRI K. S. CHAVDA : The question is 
very important. Government has given a 
statement   regarding question No. 65. 

SHRI A. G. KULKARNI : The Government 
has not yet laid the statement on the Table. 
How can a point of order arise immediately ? 

MR. CHAIRMAN : Until the question is 
put and the answer is given any other question 
cannot at all arise. He is referring to a 
document which cannot be referred to at this 
stage. 

SHRI S. N. MISHRA : That will have to be 
referred to. Otherwise how can he make his 
point of order ? 

MR. CHAIRMAN : You will be heard after 
that   document is laid. 

SHRI A. G. KULKARNI :   How c»n 
Mr. Mishra or Mr. Chavda rise on a point of 
order without the statement being laid on the 
Table,   I do not understand. 
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SHRI BHUPESH GUPTA : Suppose we 
have skipped question No. 65. The question 
has not been put. If the question has been put, 
then everything follows including his point of 
order. If the question is not being put, then the 
only point of order that can be raised is 
whether the question should be taken up or 
not. 

SHRI K. S. CHAVDA : You have already 
allowed question No. 65. I am rising on a 
point of order. 
.   MR. CHAIRMAN : I am ruling il out of 
order. 

SHRI K. S. CHAVDA : You have not 
heard my point of order. 

MR. CHAIRMAN : You put the question. 
DR. BHAI" MAHAVIR : Question No. 65. 

 
JfTke questio* was  actually asked on the 

floor of the   House by   Dr. Bhai Mahavir. 

 AHMEDABAD RIOTS 
*65.   DR. BHAI MAHAVIR : 

SHRI A. G. KULKARNI : 
SHRI BHUPESH GUPTA : 
SHRI THILLAI    VILLALAN   : 
SHRl S.   SIVAPRAKASAM : 
SARDAR D. K    .JADHAV : 
SHRT K.    P.       SUBRAMANIA 

MENON : 

|[   ] English translation. 
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SHRI Ni. N. KAUL  : 
      SHRI    llABUBHAI     M.     CHI" I 

NAI : 
SARDAR HARCHARAN STNGH 

DUGAL : 
SHRI M. P.   BHARGAVA : 
SHRI K.     CHANDRASEKHA-RAN : 
SHRI N. R.    MUNISWAMY  : 
SHRr    V. ADINARAYANA 

REDDY : 
SARDAl  NARINDAR  STNGH BRAI    

: 
SHRI I AJNARAIN : 
SHRI II. K. MOHTA : 
SHRI /.. P.   CHATTERJEE : 
SHRI GODEY    MURAHARI : 
SHRI PRANAB    KUMAR 

MUKHERJEE : 
SHRI KALYAN   ROY : 
SHRI NAND    KISHORE BHA 

IT : 
SHRI JAGAT   NARAIN    : 
SHRI      NIRANJAN VARMA = 
SHRI :&.    RUTHNASWAMY : 
SHRI M. V.  BHADRAM : 
SHRI 2.  A. AHMAD   : 
SHRI i.OKANATH MISRA : 

Will the Min ster of HOME AFFAIRS be 
pleased to state  : 

(a) the cauv s of the recent riots in 
Ahmedabad and the extent of damage/loss 
caused to life an I property; the compensation 
which has >een given or is proposed te be 
given to   he   victims; 

(b) whether Government had prior 
Information ab< ut the possibilities of the riots; 
if so, wl at action was taken on the basis of 
these r,-.ports; 

(c) whether the Central Government 
or the State Covernment have conducted 
or propose to conduct an enquiry into 
these riots;  if so;  the details thereof; 
: (d) whether ;my foreign hands are suspected 
to have had a hand in these riots; if so, to what 
extent and what action is being taken to 
prevent such interference in future; and 

(e) what stei)s have been taken or arc 
proposed to be caken to prevent communa 
clashes in futu -e ?] 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : (•), (c) and (d) A 
detailed statement on the subject, based on the 
reports received from the State Government, 
is laid on the Table of the House. [See 
Appendix &XX; Annexure No. 5]. 

(b) While the Government were aware of 
the trends in Gujarat indicative of the 
prevalence of communal tension, there was no 
specific prior information about the possibility  
of riots at  Ahmedabad. 

(e) The problem was discussed in all its 
aspects by the Standing Committee of the 
National Integration Council on 16th October, 
1969, and the all party conference on 3rd and 
4th November. The Government are of the 
view that a joint mass campaigning and 
education by all political parties in favour of 
communal amity and harmony will go a long 
way in strengthening the forces of goodwill 
and in preventing the outbreak of communal 
clashes in future. The Central Government also 
remain in constant touch with the State 
Governments to review the action taken by 
theni to implement the agreed decisions. 
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SHRI K. S. CHAVDA : Now my point of 

order. The hon. Home Minister has laid the 
statement. The statement says that the State 
Government has appointed a Commission 
headed by Shri Justice P. Jaganmohan Reddy 
of the Supreme Court and Shri Justice 
Nasserwanji K. Vakil and Shri Justice Akbar S. 
Sarol of the Gujarat High Court as members. If 
you look at the terms of reference, you will not 
allow this question. I am reading the terms of 
reference  : 

The Commission is to inquire into the 
causes and course of the communal 
disturbances which  took  place,  etc. 
Now the questioners have put the same 

question. It is a judicial Commission, and 
according to rule No. 238 of our Rules of 
Procedure and Conduct of Business, a Member 
while speaking shall not refer to any matter of 
fact on which a judicial decision is pending. 
My submission is that whatever will be said 
here will influence the persons who will tender 
their evidence before the Commission and also 
the judicial Commission as a whole. That is 
why I want that you should give your ruling on 
this   specific issue. 

SHRI BHUPESH GUPTA : I contes* your 
point of order. My submission is that this does 
not arise. 

SHRI K. S. CHAVDA : How can he contest 
?   Let there be a ruling first. 

SHRI BHUPESH GUPTA : I am opposing 
your point of order. My friend is very angry 
nowadays. 

SHRI K. S. CHAVDA : Now and then he 
has got the monopoly. That is why I get 
angry. 

SHRI BHUPESH GUPTA : This rule does 
not apply. First of all Parliament is quite 
competent to discuss any matter. It is quite 
competent. It is the sovereign right of 
Parliament. Nothing detracts from it.   This is 
a fundamental  question... 

MR. CHAIRMAN : I am ruling that «ut. 
Therefore, it is not necessary to hear your 
opposition. Rule 47(2) (xix) says : "it shall not 
ask for information on a matter which is under 
adjudication by a court of   law having   
jurisdiction in any I 

part of India". A Commission is not a court of 
law, and if at all, this question could be raised 
not at this stage but later when there is 
discussion. Now I want to have the views of 
the House whether you want that the question 
be taken up or you will   accept my   
suggestion. 

Anyway,    the Question Hour is over. 

WRITTEN    ANSWERS    TO    QUES-
TIONS 

DIRECTORS OF NATIONAL LABORATORIES 
♦66. SHRI M. P. BHARGAVA : Will the 

Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state : 

(a) whether the resignations of Shri Hari 
Narain, Director, National Research 
Laboratory and Shri Sidhu, Director, Regional 
Research Laboratory both situated at 
Hyderabad have been accepted by 
Government ; 

(b) whether any decision has been taken 
about the renewal of contract of Shri H. A. B. 
Parpia, Director, Food Technological Research 
Institute, Mysore ; and 

(c) who are the other Directors of the 
National Laboratories who resigned in 1968 
and  rc.69  ? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V.   K.   R.  V.  
RAO)   :   (a) No,   Sir. 

(b) Not yet, Sir. 
(c) Dr. B. R. Nijhawan, Director National 

Metallurgical Laboratory, Jamshedpur resigned 
w.e.f. 23-8-1968 to accept a United Nations 
Industrial Development Organisation (UNIDO) 
appointment and the services of Shri M. M. 
Suri, Director, Central Mechanical Engineering 
Research Institute, Durgapur were replaced at 
the disposal of his parent office on 14-12-1968 
on the expiry of his deputation to the Council 
of Scientific and Industrial Research. 

PROBE    INTO   DEATH   OF    NETAJI 
•67.   SHRI      CHITTA      BASU   : SHRI 

BANKA BEHARY DAS  : SHRI  
MULKA GOVINDA REDDY : 

Will the Minister of HOME AFFAIRS be 
pleased to state   : 

(a) whether it is a fact that Government 
have finally decided not to conduct any flesh 
probe into the death of Netaji Subhas Chandra 
Bose ; and 
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(b) if so, wha arc the reasons therefor ? 
THE MINISTER OF HOME AFFAIRS 

(SHRI Y. B. CHAVAN) : (a) and (b) Careful 
thought has been given to all aspects of tlie 
matter and it is found that there are se\ eral 
difficulties in undertaking any fresla enquity. 
However, since a number o:' Members of 
Parliament have in a letter to the Prime 
Minister suggested a fresh enquiry, it is 
proposed to discuss the q restion with them in 
a meeting   on   the   20th   November,   ig6g. 

PENSIONERS  RE-EMPLOYED     IN     GOVERN-
MEN   SERVICE 

*68. SHRI R P. KHAITAN : Will the 
Minister of HOf IE AFFAIRS be pleased to 
state : 

(a) the nuinbi r of Class I, Class II and 
Class III employees of the various Ministries, 
who are getting pension from the Central 
Government and are reemployed   in   
Government   Service   ;   and 

(b) the reasor ? for re-employing the 
pensioners   in   Government   service ? 

THE DEPUTE MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
S. RAMASWAMY) : (a) and (b) A statement 
containing the requisite information as on 1-6-
1969 in respect of all Ministries/Departments 
(except Ministr ies/Departmen's of Defence, 
Shipping and Transport, Industrial 
Development and Family Planning) is laid on 
the Table of the House. Tlie remaining 
information is being collected and will be laid 
on the Table of the House as soon as possible 

STATEMENT 
Number of empi yets who are getting pension 

from tlie Central Government and are reemployed 
in Govei ment service as on 1-6-1969. 

ABOLITION  OF   PRIVY  PURSES  
♦69.   Shri S. K. VAISHAMPAYEN   : 
SHRI   CHITTA     BASU   : SHRI      
KRISHAN      KANT   : SHRI NIRANJAN     
VARMA   : SHRI BANKA BEHARY DAS 
: SHRI MULKA      GOVINDA REDDY : 
Will the Minister of HOME AFFAIRS be 

pleased to refer to the reply to Starred 
Question No. 62 given in the Rajya Sabha on 
the 23rd July,  1969    and state : 

(a) whether the measures to implemen* the 
decision in regard to the abolition of privy 
purses and privileges of ex-rulers have   since   
been   worked   out; 

(b) if so, the broad details of those 
measures; 

(c) if the answer to part (a) above be in the 
negative, the reasons therefor; and 

(d) the time by when Governmen1 propose 
to take a final decision in thi* regard ? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : (a) to (d) Certain 
proposals on the subject have already been 
formulated. However, discussions with the 
rulers have not yet been concluded. It is hoped 
to complete this process, if possible, by the 
end of this year and to finalise decisions soon 
thereafter. 

PENSION TO FREEDOM FIGHTERS 
♦70. SHRI A. D. MANI :Will the Minister 

of HOME AFFAIRS be pleased to state : 
(a) whether freedom fighters are getting 

pension from Government from October* 
1969; 

(b) what is definition of a freedom 
ffighter and what are the quiifications or   
getting  a  pension;   and 

(cl what is the estimated expenditure for the 
grant of pension to the freedom fighters ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VADYA CHARAN SHUKLA) : (a) and (b) A 
note giving the salient features of the scheme 
formulated by Government of India for the 
grant of pension to the freedom fighters with 
effect from 2nd October 1969 is laid on the 
Table of the House. 
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(c) Since the number of persons who will 
be eligible for pension under the scheme is not 
known at present, the expenditure involved 
cannot be stated now. 

NOTE 
Tbe Government of India have decided to 

implement from 2nd October, 1969, a scheme 
for grant of pensions in deserving cases to 
those fieedom fighters who had suffered 
imprisonment in the Andaman and Nicobar 
Islands for a period of not less than five years 
and also to their families where the freedom 
fighters themselves are no longer alive. The 
pension, which will be for the life time of the 
recipient, will be sanctioned after taking into 
consideration the financial condition of the 
freedom fighters and/or their families, and the 
payments or benefits received by them from 
any State Government. The amount of pension 
sanctioned to a freedom fighter will not be less 
than Rs, 200 per month, and in the case of 
families it would vary from Rs. ioo to Rs. 200 
per month. Only one member of the family will 
be eligible for pension. "Family" will include 
widow unmarried daughters and mother of the 
freedom fighter and sons in exceptional cases 
where it is proved that they were unable to 
establish themselves on account of the 
imprisonment of their father. 

COMEX     FESTIVAL     IN   DELHI 
*7i.   DR.   SALIG RAM : 

SHRI KRISHAN KANT : 
SHRI A. G. KULKARNI  : 
DR. BHAI MAFIAVIR : 
SHRI M. P. BHARGAVA : 
SHRI A. D. MANI : 
SHRI RAM SAHAI : 
SHRI A.   P.   CHATTERJEE: 
SHRI M. K. MOHTA : 
SHRI YELIA REDDY : 
SHRI BABUBHAI M. CHINAI: 
SHRI S. D. MISRA : 

Will the Minister of EDUCATION AND 
YOUTH SFRVICES be pleased to state  : 

(a) the names of the persons or societies 
which organised the recent Comex Festival in 
Delhi  : 

(b) whether the Ministry have given 
recognition to the Comex India Organisation 
and whether they had given any grants  to  this  
Festival   ; 

(c) whether ,it is a fact tliat the visiting 
youths complained of lack of proper 
amenities at the festival and there was 
rowdyism and instances of girls being 
threatened    with    molestation    ; 

(d) if so, whether any enquiry has been 
made   in   this   regard    ;   and 

(e) what are Government's views about 
holding such festivals in the near future ? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : (a) to (e) A statement is laid on the 
Table of the House. 

STATEMENT 
The Festival was organised by Comex 

(India),a Voluntary Organisation registered 
under the Societies Registration Act of i860. 

When the organisers approached the 
Education Minister regarding financial 
assistance for the Commonwealth Youth 
Festival, they were informed that there was no 
budget provision for making a grant for such a 
purpose. However, the Minister agreed to give 
a token grant of Rs. 5,000 out of his 
Discretionary Fund. 

There has been some adverse Press criticism 
about the inadequate arrangements made by 
the organisers and there was also a Press report 
about alleged act of rowdyism and teasing of 
girls. Apart from the Press report, no 
complaint from any source was sent to this 
Ministry. It was, therefore, not: considered 
necessary   to   institute   any   Inquiry. 

Government are not in favour of holding 
such Festivals unless these are properly 
organised and the host organisation is also well 
equipped to receive them and arrange the 
programme on a satisfactory basis. 

BOOK      NAMED      "MAHARAJA" 
*72. SARDAR GURCHARAN SINGH 

TOHRA : Will the Minister of HOME 
AFFAIRS be pleastd     to state   : 

(a) whether the attention--of Government 
has been drawn to a recently published book 
named "Maharaja" written by  Diwan Jarmani  
Dass; 

(b) whether the author has revealed in the 
book the private lives of the rulers of erstwhile   
princely   States   of   India; 

(c) if so, whether Government of India 
consider that the book falls under obscene 
literature;  and 
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(d) whether irior permission was sought by 
the authe from the Government before  
publishi ig  this   book? 

THE MINUTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : (a) Yes,  Sir. 

(b) and (c) The book is under examination. 
(d) No,  Sir. 

STATUE CIF LALA LAJPAT R\I 

*73.    SHRI RIZAQ, RAM  : 
SHRI KRISHAN    KANT  : 

WUl the Min iter of HOME AFFAIRS be 
pleased to st. te whether any decision has been 
taken b.r Government about the place where 
L.ila Lajpat Rai's statue is to   be   erected ! 

THE DEPUIY MINISTER IN THE 
MINISTRY )F HOME AFFAIRS (SHRI K. 
S. ] AMASWAMY) : No, Sir. 

CORRESPONI ENCE  ON   CHANDIGARH  DIS-
PUTE 

*74    SHRI LOKANATH    MISRA   : SHRI 
S.   S.   MARISWAMY   : SHRI 
DEVI      SINGH   : DR.     B.   N.   
ANTANI   : SHRl M. 
RUTHNASWAMY   : 

Will the Minister of HOME AFFAIRS be 
pleased to state  . 

(a) whether I iere has been an exchange of 
letters in regar 1 to the Chandigarh dispute 
between tbe Iat ; Sardar D.S. Pheruman who 
fasted unto de ith and the Prime Minister 
Shrimati Indi) a Gandhi; and 

(b) whethi r the correspondence will 
be laid on the Table of tbe House? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : (a)   Yes,   Sir. 

(b) A copy each of the letters dated 30th 
August, 5th September and 13th Octobei i960 
from the Prime Minister to late Shri I aishan 
Singh Pheruman and of his letters d; 1 ted 20th 
September, 9th October and 15th October 
1969 to the Prime Minister is Ia i on the Table 
of the House. [Ste Appendb LXX,  Annexure 
No. 6.] 

2—41 R.S./ 9 

STATUTORY  ROAD  TRANSPORT  CORPORA-
TION   FOR  DELHI 

♦75 SHRI BALACHANDRA MENON : 
Will the Minister of HOME AFFAIRS be  
pleased  to  state   : 

(a) wl.ether Government have taken any 
final decision regarding the proposal to set up 
a statutory Road Transport Corporation in 
Delhi in place of the Delhi Transport     
Undertaking;      and 

(b) if so, what is the nature of the decision 
taken ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA   CHARAN SHUKLA)  : 
(a)    No, Sir. 

(bi Does not arise. 
APPOINTMENT   OF    SECOND    STATES   RE-

ORGANISATION    COMMISSION 
*76.   SHRI     JAGAT  NARAIN   : 

SHRI CHITTA BASU : Will the 
Minister of HOME AFFAIRS be   pleased   to   
state   : 

(a) whether the attention of Government 
has been drawn to the report in 'The- 
Statesman' (Delhi) of August 31, 1969 
referring to the statement of Shri N. Sanjiva 
Reddy, the former speaker of the Lok 
Sabha, asking for the appointment of a 
Second States Reorganisation Commis 
sion to go into the demand of smaller 
States ; and 

(b) if so, tbe reaction of Government 
thereto ? 

THE MINISTER OF HOME Al -FAIRS 
(SHRI Y. B. CHAVAN): (a) Yes, Sir. 

(b) Government is not in favour of the 
suggestion. 
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ffDlSPUTM    BETWEEN    RAJA OF RAMGARH 

AND       GOVERNMENT   OF   BIHAR 
*77. SHRI RAJNARAIN : WUl tbe 

Minister of HOME AFFAIRS he pleased to 
state : 

(a) whether it is a fact that all the disputes 
between the Raja of Ramgarh and tbe 
Government of Bihar in which a sum of 
approximately Rs. 5 crores of thr: State 
Government is involved have been referred by 
tbe Central Government to the Governor of 
Bihar for settlement; and 

(b) if so, what are the reasons for doing so 
?] 

 
t[THE MINISTER OF HOME AFFAIRS 

(SHRI Y. B. CHAVAN) : (a) No, Sir. 
(b) Does not arise.] 

GRADUATE    TEACHERS IN HIGHER SECON-
DARY     SCHOOLS     IN     DELHI 

♦78. SHRI TH1LLAI VILLALAN : Will 
the Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state : 

(a) whether it is a fact that trained graduate 
teachers working in Higher Secondary Schools 
in Delhi are in the pay scale   of Rs. 190—425   
per   mensem   ; 

(b) whether it is a fact that trained graduate 
librarians, having Degree or Diploma and 
working in the same institutions in Delhi are in 
the pay scale of Rs. 150—320 per mensem ; 
and 

(c) if so, what are the reasons for this 
disparity ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND YOUTH 
SERVICES (SHRI BHAKT     DARSHAN)   :   
(a) Yes,   Sir. 

(b) Librarians working in Higher Sec 
ondary School1! in Delhi are in the Scale 
of Rs. 150—320 p.m., but they are not 
required  to  be  trained  graduates. 

(c) The difference in pay scales is 
due to the difference in the qualifications 
and   the   nature   of   work. 

•f[    ]  English translation. 

RETIREMENT   AFTER   50   YEAR* 
*7Q. SHRI RAJENDRA PRATAP-SINHA : 

Will the Minister of HOME AFFAIRS  be 
pleased  to state   : 

(a) the numbei of Central Government 
officers who have been re tiled after com-
pleting   the   age   of 50  years   ; 

(b) what are the norms on the basis of 
which   the   retii ement   is   effected   ; 

(c) whether confidential reports are the 
only basis on which orders of retirement  are  
made   ;  and 

(d) whethet many of the confidential 
reports are not true reflection of their 
capacities  ? 

IHE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) The 
relevant rules pioviding for retirement of 
officers in Class I and Class II service/post on 
attaining the age of 50 years, if it is necessary 
to do so in the public intf rest, was issued only 
on the 17th May, 1969. The Ministry of Home 
Affairs have no information yet as to the 
number of officers who have been retired by 
invoking these provisions during the short 
period after the 17th May 1969. 

(b) and (c) The retirement is ordered if it is 
necessary to do so in the public interest. While 
considering whether it is necessary to retire an 
officer in the public interest, all relevant 
factors including his  C.Rs,   will  be  taken   
into  account. 

(d) No, Sir. 
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 COMMUNISTS STATEMENTS  ON  CONSTI-

TUTION 
*8o.   SHRI N    K.   SHEJWALKAR   : 

SHRI P TAMBER        DAS   : 
SHRI PilEM MANOHAR : 

WiH the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether it is a lact that in his address in 
the c i.mpus of the Delhi University in Augu it 
last, the Communist Deputy Chief Minister of 
West Bengal, Shri Jyoti Basu I, id stated that 
the Indian Constitution is of bourgeois 
character and he is trying to violate it in his 
own way ; 

(b) whether it is a fact that similar 
statements were also made sometime back by 
the Communist M.P., Shri A. K. Gopalan and 
tie Communist Chief Minister of Kwala, Shri 
Namboodiri-pad ; and 

(c) if so, what s the reaction of Govern-
ment   in   regard   to these statements ?] 

 

t[THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN) : (a) According to 
information received from the Government of 
West Bengal Shri Jyoti Basu, in his address in 
Delhi University in August, 1969, spoke about 
the bourgeois character of the Constitution and 
stated that it needed fundamental change. 

(b) and fc) The attitude of the Government 
in this matter had been clarified in the 
statement made by the Minister in the 
Ministry of Home Affairs in Rajya Sabha on 
July 22, 1969 and in the course of subsequent 
discussions in the   House   on   that   day.] 

DE-RECOGNISED        UNIONS 

*8I.   SHRI DEVI SINGH : SHRI 
K. C. PANDA : DR.   B. N. 
ANTANI : 

SHRI K.   P.   SUBRAMANIA 
MENON : 

SHRI N. R. MUNISWAMY : 
SHRI S. S. MARISWAMY : 
SARDAR HARCHARAN SINGH 

DUGAL : 
Will the Minister of HOME AFFAIRS be   

pleased   to   sjate    : 
(a) the total number of unions which were 

derecognised due to the September 19, strike 
by the Central Government empIoyees ; 

(b) whether the Government of India have 
restored recognition to all these unions ; and 

(c) whether there are still any derecognised 
unions and if so, the reasons therefor and by 
when they will be re-recognised ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) 102 
Federations/Unions/Associations were de-
recognised for their participation in the illegal 
strike of September,   1968. 

(b) and (c) The Ministries/Departments who 
are competent to grant recognition to unions 
etc., have been advised to grant fresh 
recognition to such of the unions/ 
associations/federations which had been 
derecognised after the strike of September 
1968. Necessary action is being taken 
accordingly by the Ministries/Departments 
concerned, and it is expected tbat all such 
unions/associations/federations would be re-
reognised as soon as the necessary formalities 
are completed. 

f[   ] English translation. 
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DEVELOPMENT OF MLNOR SBA PORT IN ORISSA 
♦8a. SHRI N. PATRA : Will the Minister of 

PARLIAMENTARY AFFAIRS AND SHIPPING 
AND TRANSPORT be pleased to state : 

(a) the recommendations of the Central team of 
experts who recently visited the State of Orissa to 
find out the suitability of lelecting a minor sea port 
for development; 

(b) which of the coastal areas they visited; and 
(c) the suggestions made by the State 

Government in this regard? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANSPORT 
(SHRl K. RAGHU-RAMAIAH) : (a) to (c) The 
Committee appointed for selecting a minor port in 
the State of Orissa to be developed under the 
Centrally Sponsored Schemes during the Fourth Plan 
period held its first meeting at Bhubaneswar and 
Gopalpur (Orissa) from the 25th August to 28th 
August, 1969. The Committee has inspected the sites 
of Gopalpur'and Chandbali ports and is at present 
engaged in collection of additional technical data to 
enable it to ■ormulate its recommendations. 

APPOINTMENT OF JOINT SECRETARIES IN THE 
MINISTRIES 

♦83. SHRI A. C. GILBERT : Will the Minister of 
HOME AFFAIRS be pleased to refer to the answer 
to Starred Question No. 632 given in the Rajya 
Sabha on the 20th August,    1969   and   state : 

(a) whether the Administrative Reforms 
Commissions' recommendation for forming a panel 
of Joint Secretaries for being posted in the Ministries 
has since been considered and if so, the decision 
taken thereon; 

(b) whether the Panel of Joint Secretaries for 
beino; posted in the Ministries was in existence 
before the Administrative Reforms Commission's 
recommendation was received; 

(c) the number of officers on the panel and the 
number of officers absorbed in the Ministries   from   
the   panel; 

(d) whether it is a fact that tbe officers so 
absorbed are according to their panel position, and if 
otherwise, the reasons therefor and what steps have 
been taken for ensuring the appointments according 
to panel position; and 

(e) the names of ihe Ministries \ ith the number 
of officers absorbed against «-ach Ministry   from   
outside   the   panel? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI VIDYA 
CHARAN SHUKLA) : (a) The matter   is   under   
consideration. 

(b) and (c) According to the existing practice, the 
suitability of IAS officers within the range for 
appointment to posts of Joint Secretary and 
equivalent, whether serving at the Centre or in the 
States is as^esed by the Central Establishment 
Board Appointments are made of those considered 
suitable and who are on offer for appointment under 
the Centre. Simila rly suitability of officers of other 
service?, who are offered for the posts at the Centre 
is also assessed by the Board. The suitability lists so 
drawn are not panels prepared on the basis of 
relative merits of officers not are the names so 
arranged. 

(d) and (e) Do not arise. 

REPORT ON EMPLOYMENT  OPPORTUNITIES TO 
TELENGANA PEOPLE 

•84. SHRI M- V. BHADRAM : SHRI 
YELLA REDDY: 

Will the Minister of HOME AFFAIRS be 
pleased to refer to the reply to Starred Question No. 
65 given in the Rajya Sabha on the 23rd July, 1969 
and state : 

(a) whether the report of the Jurists' Committee 
in the matter of public employment to Telengana 
people has since been examined and any decision 
taken thereon ; 

(b) if so, the nature of the report and the 
decision taken; 

(c) whether the report of the Bhargava 
Committee to determine the Telengana surpluses 
ha;i since been received ; and 

(d) if so, the nature of ihe report, and the action 
taken thereon ? 

THE MINISTER OF HOME AFFAIRS (SHRI Y. 
B. CHAVAN) : (a) and (b) Tlie report of the Jurists' 
Committee has been published and copies thereof 
were placed in the Parliament Library on the 30th 
August, 1969. The Committee had recommended 
that "subordinate services in Telengana region" may 
be added to the list of regional subjects specified in 
the Andhni Pradesh Regional Committee Order 
1958. The precise form of the amendment is being 
considered. The Committee had also made certain 
recommendations 
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 DlSCRIMINATIC *J    IN    SCHOOLS    RUN      BY 

MISSIONARIES     IN NAGALAND 
*a5. SHRI ^RANJAN VARMA : Will the 

Minist x of EDUCATION AND YOUTH 
SER\ ICES be pleased to state : 

(a) whethcrjit is a fact that non-Christian 
students are nol admitted to th? schools run by 
the Ghri tian Missionaries in Nagaland ; and 

(b) if so, wl at steps have been taken by the 
Governv icnt of India to bring this policy of 
discri nination to an end?] 

 
t[THE MINISTER OF STATE IN THE 

MINISIRY OF EDUCATION AND YOUTH 
>ERVICES(SHRIBHAKT DARSHAN) : (a) 
The Government are not awar* of any 
restrictions on the admission of on-Christians 
to schools run by Christian 1^ Missionaries in 
Nagaland. 

(b) Does ne I arise.] 

f[   T EnfrH h   translation. 
 
 
 

C.I.A.   INTERFERENCE   IN   TROUBLES   IN 
ASSAM 

*36. SHRI K. P. SUBRAMANIA MENON : 
Will the Minister of HOME AFFAIRS to be 
pleased to state : 

(a) whether there has been any indication 
of C.I.A. interference in the recent troubles in 
Assam ; 

(b) whether Government have made any 
enquiries about certain allegations in this 
regard appearing in certain newspapers in 
Delhi;    and 

(e) if so, what is the result of the enquiry? 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN; : (.a) Government 
have no such information. 

(b) and (c) Information is awaited from the 
State Government in this regard. 

STATEHOOD    FOR MANIPUR 
•87. SHRI M. N. KAUL s SHRI 

RAJNARAIN a SHRl 
KALYAN ROY : 

Will the Minister of HOME AFFAIRS be 
pleased to state  : 

(a) when the question of statehood for 
Manipur was raised by the Administration of 
that Union Territory ; 

(b) whether Government will lay on the 
Table of the House a summary of the 
representations and proposals of the Manipur 
Administration and also the aspects of this 
matter that are under the consideration of the 
Government of India; 

(c) how long Go\ ernment will take to 
consider this matter and come to definite 
conclusions ; and 

(d) what steps Government are taking in 
the meantime to allay the strong feelings on 
this matter in the Manipur Territory ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRl 
VIDYA CHARAN SHUKLA) : (a) to to (d) 
The Manipur Government forwarded in May, 
1967 a copy of the resolution passed by the 
Manipur Legislative Asssemb-ly in 
September, 1966, to the effect thai full 
statehood be granted to Manipur. The Manipur 
Government was informed in September 1967 
that as a Union territory Manipur has the 
advantage of being able to secure larger 
assistance from the Centre for development 
purposes and that in its present level of 
development it was in the interest of the 
people of Manipur to continue its present 
Status.    The demand for 
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Statehood has, however, been reiterated from time to 
time. Government's view has been that this demand 
should be considered when the financial resources of 
the Union territory are sufficiently developed. At 
present the Union territory i 1 dependent on the 
Central assistance to a large extent even to meet its 
non-Plan revenue expenditure. It is, therefore, not 
proposed to make any change at present in the 
existing status of Manipur. 

 
f [FREE  AND COMPULSORY EDUCATION FOR 

CHILDREN UPTO  14 YEARS 
•88.. SHRI J.  P. YADAV   : 

SHRI MAN SINGH VARMA : 
Will the Minister of EDUCATION AND 

YOUTH SERVICES be pleased to refer to the 
nnswer to Starred Question No. 364 given in the 
Rajya Sabha on the 6th Augmt, 1969 and state : 

(a) whether Government are proposing to 
constitute any Committee to consider the 
programme oi introduction of free and compulsory 
education for all children upto the age of 14 years; 
and 

(b) if so, what progress has so far been luude in   
this  direction?] 

 

t[THE MTNISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND YOUTH 
SERVICES (SHRI BHAKT DARSHAN) : (a)   No, 
Sir. 

(b) Does not arise.] 

FOREIGN   MISSONARIFS 
*8g. SARDAR HARCHARAN SlNGH DUGAL 

: Will the Minister of HOME AFFAIRS be pleased 
Io state : 

(a) whether Government'! attention has been 
drawn to press reports that foreign missionaries are 
carrying on anti-Indian activities in many  parts  of 
the  country; 

(b) if so, what is thi. total number of foreign 
missionaries at present in the country and what are 
their normal activities here; and 

(c) what steps have been taken to expel from the 
country those foreign missionaries who are found 
engaged in anti-Indian activities? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI VIDYA 
CHARAN SHUKLA): (a) Government have no 
such information. 

(b) According to tlie information avil-able the 
total number of registered foreign and 
commonwealth missionaries in India as on 1-1-69 
was 3,663 and 2,663 respectively. They are engaged 
in medical, educational, social and general 
missionary vi ork. 

(c) Whenever an individual foreign missionary 
has come to the notice for undesirable activities, he 
has, been asked tc-leave the country. Where there 
has been a violation of any law suitable aclion has 
been taken under the provisions of that law. 

PURCHASE OF PLANES FOR INDIAN AIRLINE 

♦90. SHRI M. K. MOHTA : SHRI Z. A. AHMAD : 
• SHRI    K.    CHANDRASEKHA- 

RAN : 
SHRI   SURAJ   PRASAD : 
SHRI  M. V.   BHADRAM : 
SHRI       BABUBHAI M. 

CHINAI : 
Will the Minister of TOURISM AND CIVIL 

AVIATION be pleased to refer to the answer to 
Starred Question No. 61 given in the Rajya Sabha on 
the 23rd July,    1969 and state : 

(a) whether any decision regarding purchase of 
planes for the Indian Airlines has   since been taken ; 

t[   ] English translation. 
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(b) if not, the -easons therefor ; 
(c) whether a Soviet aviation team recently 

visited India in connection with TU-154   propos 
(d) if so, the outcome of that visit; and 
(e) whether ai y other companies have offered 

their pi: nes for the Indian Airlines   ? 
THE MINISTER OF TOURISM 

AND CIVIL AVIATION (DR. KARAN 
SINGH) : (a) to (e) An ad hoc com 
mittee bas been constituted undei the 
chairmanship of the Secretary, Ministry 
of Tom ism am! Civil Aviation to advise 
Government on he selection of a suitable 
aircraft       for     Iidian    Airlines. This 
Committee will consider the claims and recorded 
perfoi nance of various types of aircraft inducing the 
Russian before making their r-commendations in 
regard to the type and number of aircraft to be 
purchased. Th< stage of negotiating with any part 
cular company will come only after the C overnment 
has considered the recomme idations of the ad hoc 
Committee and taken a decision. 

I. G. Pe ,H:I:, J. & K. STATE 
157. SHRI A. C. GILBERT : Wil! the Minister of 

HOME AFFAIRS be pleased to stat<    : 
(a) whether il. is a fact that an Inspector General 

of Polf e in Jammu and Kashmir has been piom^ted 
to that rank in supersession of the claims of many 
other senior, qualified and suitable   officers ; 

(b) if so, wh t arc the grounds on which this 
particulai officer was selected for promotion  ; 

(c)''whefher some Writ petitions have been filed ; 
gainst such a promotion ; if so, their nui rber ; 

(d) whether it is a fact that this officer has 
construct* c! a palatial building in -i posh colony of 
New Delhi costing lakhs of    rupees; 

(e) if so, v hether Government have instituted an 
enquiry to determine the assets   acquire d by this   
officer ; and 

(f) if so, th-1 results of the enquiry ? 

THE MINISTER OF STATE IN THE MINIS TRY 
OF HOME AFFAIRS (SHRI VIDVA CHARAN 
SHUKLA) : (a) No. The present Inspector General 
of Police of Jammu and Kashmir who is an officer of 
the Union Territories I.P.S. Cadr- is on deputation to 
the ammu and   Kashmir     State. 

 

(b) Does  not arise. 
(c) No. 
(d) A house costing approximately Rs. 1 • 26 

lakhs has been constructed by the wife of the present 
Inspector General of Police, Jammu and Kashmir, in 
accordance with the rules and after obtaining the 
necessary permission from the appropriate      
authorities. 

(e) and (f) Do not arise. 

POSTS ADVERTISED BY G.S.I.R. 
158. SHRI A. C. GILBERT : Will the Minister 

of EDUCATION AND YOUTH SERVICES be 
pleased te state : 

(a) whether it is a fact that the Council of 
Scientific and Industrial Research advertised some 
posts of Assistants and Section Officers in 19G5 and 
for which thousands of applications were received 
in    the beginning of 1966; 

(b) whether it is a fact that the recruitment for 
the said posts has not so far been made nor the 
money charged from the candidates in this 
connection has been    refunded so far  ; 

(c) if so, what are the reasons therefor ; and 
(d) tbe total amount received from the applicants 

in this correction   ? 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (PROF. 
V. K. R. V. RAO) : (a) The posts of 
Section Officers were advertised in 
January-February, ig66 while the posts 
of Assistants reserved fur Scheduled 
Castes/Tribes were advertised in May- 
June, 1966. Applications received for 
the posts of Section Officers and 
Assistants were 379 and 299 res 
pectively (including Departmental 
Candidates). 

(b) and (c) Offiers of appointment for the posts 
of Assistants have since been made to the selected    
.candidates. 

In   accordance   with   the C.S.I.R. 
Administrative Services (Recruitment and 
Promotion) Rules, 1965, 33-1/3% of 
posts of Section Officeis are to be filled by 
direct     recruitment. At   the   time   of 

advertisement of the posts in January, 1966, it was 
anticipated that there might be three vacancies to be 
filled against outside quota. On reviewing the position 
it was found that no clear vacancy of Section Officer 
for outside quota wa» I  available.    It   was,       
therefore,   decided 
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not to process the applications further. The 
application fees received are being refunded. 

(d) The total amount received from the 
applicants for the posts of Section Officers' and 
Assistants is given below :— 

(i) Section  Officers—Rs.     153-64. 
(ii) Assistants—Rs.      529-21. 

SHIPS FROM YUGOSLAVIA 

159. SHRI K. SUNDARAM : Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND SHIPPING AND TRANSPORT   be 
pleased to state : 

(a) whelher Yugoslavia has refused to 
build any more ships for India against long   
term   credit ; and 

(b) if so, the details in this regard and the  
reaction of Government thereto ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIA- 
MENTARY     AFFAIRS   AND IN THE 
MINISTRY OF    SHIPPING AND 
TRANSPORT (SARDAR      IQBAL 
SINGH) : (a) and (b) The correct position is 
that under the Second Yugoslav Credit of Rs. 
60 crores, for which an agreement w?s signed 
on the 18th June, 1966, orders for the purchase 
of ships have been placed on the Yugoslav 
suppliers for Rs. 37 -24 crores. As the balance 
of Rs. 22*76 crores in the credit is to be used 
foi the import of capital goods and machinery 
it would not be possible to place further orders 
for ships under the credit agreement. 

JOBS FOR  ENGINEERS 
160. SHRI K. SUNDARAM : Will the 

Minister of HOME AFFAIRS be pleased to 
state  : 

(a) the estimated surplus unemployed 
graduate engineers and diploma holders from 
Polytechnics  ; 

(b) the steps Government have adopted to   
absorb them in   gainful   employment ; 

(c) whether Government are aware that 
employers tend to fill vacancies only with men 
who have had several years of experience ; and 

(d) if the answer to part (c) above be in tlie 
affirmative, whether Government arc 
considering the introduction of in-plant-
training-oriented education in engineering on 
tlie lines of British "Sandwich" courses ; and if 
so, the detail. ... proposal  ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
S. RAMASWAMY) : (a) Precise information 
regarding the number of unemployed engineers 
or diploma holders is not available. 
Registration in Employment Exchanges 
provides some indication of the situation. On 
30th June, 1969 there were 10,731 graduate 
and post graduate engineers and 37,445 
diploma holders registered in the Employment 
Exchanges. It is to be noted that not all 
unemployed engineers are registered with 
Employment Exchanges and also that many 
employed engineers are registered in search of 
better jobs. It is also possible that some 
engineers are registeied in    more than one 
Exchange. 

(b) In May 1968 Government had 
approved ol a number of measures for creating 
additional employment opportunities Ior 
engineers. A statement listing these measures 
was placed on the Table of the House in 
answer to Starred Question No. 61 on the 24th 
July, 1968. Action on these measures is being 
taken by the  Central and State  Governments. 

(c) and (d) Government are aware of the 
need to give some practical experience to fresh 
engineers so that they can be readily 
employed. With this in view, the training-in-
industty programme of the Ministry of 
Education has been expanded to cover about 
10,000 engineer-trainees per annum. Besides 
this, in-plant-training-oriented. Sandwich 
courses have been introduced at the diploma 
level in some Polytechnics in the countiy. 
There are at present to Centres offering 
Sandwich courses at the diploma level in 
different parts of the country. The question of 
introducing Sandwich courses at the degree 
level  is  under     consideration. 

ASSESSMENT   OF   POLYTECHNIC   EDUCATION 
161. SHRI K. SUNDARAM : Will the 

Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state   : 

(a) whether he lias taken any steps for an 
assessment of Polytechnic education by an   
expert   Committee; and 

(b) if so. whal is the composition and terms 
of reference of the said committee? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO)  :    (a) and (b)    It is 
proposed to set up a Special Corn-miUee to 
enquire into th< whole question of   
polytechnic    education and prepare a 
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blue-print   for   its   r -organisation       aud 
development for tl e next ten years. 

The composite n of the Committee is under   
consrderati. n. 

ESTABLISHMENT   O     AN       ASTROLOGICAL 
UNI IRSITY 

162. SHRI K. SUNDARAM : Wil! 
the Minister cf EDUCATION AND 
YOUTH SERV CES be pleased to 
state : 

(a) whether a: tention of the Government 
has been dr iwn to the plea of Prof. B. V. 
Raman, Editor, Astrological Magazine, Bar g 
lore, for the establishment of an Astrc ogical 
University and tlie study of As rology to help 
remove the thick incru tation of unscientific 
interpretations ab rut the science and save it 
from adulterating hands of the ignorant and     
no/ices   ; 

(b) whether C overnment have made any 
assessment 'if the application of astrology to in 
»rganic matter and to medicine on the one 
hand and correlations between rlanetary con-
figurations and human aff'a rs on the other 
hand ; and 

(c) whether f overnment propose to 
appoint an expe t committee to go into the    
scientific    ba lis of   astrology ? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO   : (a) to (c) No, Sir. 

JANTAR M/ MTAR, NEW DELHI 
163. SHRI K SUNDARAM : Will 

the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to 
to     state : 

(a) whether the attention of the Government 
has been drawn to the observation of Sir 
Mortrme Wheeler, the British archaeologist, t 
iat the operation of astronomical i strurnents at 
Jantar Mantar in New Delhi faced the risk of 
being fruit ated if the threatened encirclement 
of J mtar Mantar by huge buildings   was ne c 
checked ; and 

(b) what steps Government propose to take 
to preser e   Jantar Mantar  ? 

THE DF.PU1 ^ MINISTER IN THE 
MINISTRY Ol EDUCATION AND 
YOUTH Si; LVICES      (SHRIMATI 
JAHANARA       lAIPAL    SINGH)   :  (a) 
Yes,   Sir. 

(b) The Government has already requested 
the New Delia Municipal Committee, and the 
Delhi Development Authority that no plan of 
any multistoteyed buildintrs to the east, west, 
and south proximity of the monument be 
approved without consulting the 
Archaeological Survey of India and also <o 
restrict the height of further construction to 
avoid their affecting the operation of astro-
nomical instruments at Jar tar Mantar, New    
Delhi. 

C.B.I.   ENQUIRY   ASAINST   AN   INDIAN 
AIRLINES     OFFICIAL 

164. SHRI A. G. KULKARNI : 
SHRI   Y.        ADINARAYANA 

REDDY  : 
SHRT   G.       GOPINATHAN 

NAIR  : SHRI    
KALYAN   ROY : SHRI Z. A. 
AHMAD : 

Will the Minister of TOURISM AND 
CIVIL    AVIATION be pleared to state : 

(a) whether any progress has been made in 
the C.B.I, enquiry about the alleged offer of 
bribe to the Indian Airlines Officer by M/s. 
Douglas Company of America for the 
selection of planes ; and 

(b) if so, what is the result thereof ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
(a) and (b) The Central Bureau of 
Investigation has completed the investigation 
which indicates that there is a prima facie case 
against the persons implicated. Tire processes 
of the law are in motion. 

M/s.   CHOWGULE   STEAMSHIP   Co. 
165. SHRI A. G. KULKARNI : 

SHRI KRISHAN KANT : 
Will the Minister of PARLIA 

MENTARY AFFAIRS AND SHIP 
PING AND TRANSPORT be pleased 
to state  : 

(a) whether it is a fact that the Ceiilral 
Government have agreed to the rise of 8 per 
cent in the passenger tariff on Konkan lines 
run by M/s. Chowgule Steamship     Co.   ;   
and 

fb) if so, whether Government of India have 
gore back on their assurance given in the 
Rajya Sabha that they will t.ot accept any rise 
in the passenger   fare ? 
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THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR 
IQBAL SINGH)  :    (a) Yes, Sir. 

(b) No sucli assurance was given by 
Government. 

VISIT   or   PAK   NATIONALS       WITHOUT 
TRAVEL   DOCUMENTS 

>66.    SHRI N. SRI RAMA REDDY : 
SHRI RAJ NARAIN : 
SHRI N. R.  MUNISWAMY : 
SHRI M. K.   MOHTA : 

Will the Minister of HOME AFFAIRS be   
pleased to state : 

(a) whether hif attention has been drawn to 
the discussion in Rajasthan Assembly on the 
3rd September, i960 about the visit of some 
Pakistani Nations!* to Ajmer without travel 
documents in the company of Union Deputy 
Minister, Mohammed    Shafi    Qureshi ; and 

(b) if so, what are the facts of the case and  
what actior was taken in the mattei ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) 
Government have seen the statement made by 
the Home Minister, Rajasthan, in tbe 
Rajasthan Assembly on 3rd September,     
1969, about this matter. 

(b) One Pir Mir Azizullah Haqqani, his wife 
and two children came to India, on 20th 
August, 1969, with Pakistani passport and 
Indian visa valid for stay till 19th November, 
1969, at Delhi. They left Delhi for Ajmer for 
pilgrimage on 31st August, 1969, in the 
company of the Union Deputy Minister for 
Steel and Heavy Engineering and reached 
Ajmer in tbe morning of 1st September, 1969. 
Tbey left behind the i r  passport at Delhi. They 
were questioned hy the police at Ajmer. On an 
undertaking given in writing tliat on their 
return to Delhi, they would produce the travel 
documents before appropriate authorities for 
such action as may be found neeessary, they 
vvere allowed to return to Delhi. On an 
examination of their travel paper-, it was found 
that Shri Haqqsnl'? u'sa had not been endorsed 
for Ajmer. Hence he was prosecuted for 
violation of the provisions of Foreigners Act, 
1946. He was found guilty bv the court on 
aand  October   1969.    The court, however, 

came to the conclusion that there wns no mala 
fide intention on the part of the accused to 
deceive the authorities or to take undue 
advantage of the visa issued to him. Further, 
taking into consideration the fact that the 
accufed bad confessed his guilt, he was 
sentenced to undergo imprisonment till the 
rising of the court and to pay a fine of Rs. 400 
or in default of payment of fine, to undergo 
simple imprisonment for six months. He paid 
the fine. 

 
f[HoTELS IN THE PUBLIC SECTOR 

167. SHRI RAM SAHAI : Will the 
Minister of TOURISM AND GrVrL 
AVIATTON   be pleased to state : 

(a) the total income of the Ashoka Hotel 
and other hotels in the public sector during the 
year 1968 ^9 up to the end of August, 1969;   
and 

(b) what is the percentage of profit earned 
on the investme made in these hotels ?] 

 
tfTHE MINISTER OF TOURISM AND 

CIVIL AVIATION (DR. KARAN SINGH) : 
(a) and (b) The information is given in the 
attached statement [Set Appendix LXX,   
Annexure No. 7]. 

f[   ] English translation. 
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 SAFETY BA ITERIES FOR AIRCRAFT 

168. SHRI RAM SAHAI : Will Vo? 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state : 

(a) the names of the places in India where 
safety b tteries are being manufactured for use 
i 1   aircraft;   and 

(b) what are t ie special features of the 
suggestion made by one Shri Naik regarding 
use of ol 1 batteries ?] 

 
t[THE MINISTER OF TOURISM AND 

CIVIL AVIATION (DR. KARAN SINGH) : 
(a) 1 here is no such equipment as 'safety 
batter ' installed in our aircraft. Tbe reference 
may be to 'Saft batteries' which are used < n 
the Caravelles operated by Indian Airli les. 
These are not manufactured in   Int ia. 

(b) Indian    i .irlines have not received 
any suggestion    egarding use of old batter- 
.es   from Shri Naik.] 1 

LOANS   ADVANCED BY   SHIPPING   DEVE 
OPMENT FUND     COMMITTER 

169. SHRI RAM SAHAI : Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND SHIPPING AND TRANSPORT  be 
pleased to state : 

(a) the amount of loans advanced by the 
Shipping Development Fund Committee 
during the years 1967-68 and 1968-69 and 
whether any new ships have been purchased 
out of the loans; if so, what is their number, 
and details about the ships so purchased ; 

(b) whether the ships that were purchased 
have been mortgaged with( the Shipping 
Development Fund Committee; and 

(c) the amount of the principal and the 
interest realised out of the loans amounting to 
Rs. 5147 lakhs advanced during the years   
1964-65,     1965-66 and   1966-67   ? 

 
t[ ] English traailation. 
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t[THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR 
IQBAL SINGH) : (a) Tlie loans sanctioned by 
the Shipping Development Fund Committee 
are actually advanced over a period of years as 
and when the price instalments of the ships fall 
due. The position for 1967-G8 and 1968-69 
was   as follows : 

(Rs. in lakhs) 

1967-68        1968-69 

(i) Total loan sanc 
tioned during the 
year .        .    5,729.10    2,400.74 

(ii) Total loan actually advanced during the 
year       1,373-32     i,97«.04 

(iii) Out    of    the 
above,   the am 
ount   that   per 
tains to the loans 
sanctioned during 
the year   . . 286.92        452.07 

(iv) New ships or 
dered   with   the 
help of the loans 
sanctioned   dur 
ing the year 15 ships      8   ships of 
of about about 
27 5 lakhs      64,000 
GRT             GRT. 

(b) Yes, Sir. 
(c) During the three years 1964-65, 1965-

66 and 1966-67, a total loan of Rs. 4,525.16 
lakhs was sanctioned against which an amount 
of Rs. 548-82 lakhs was actually advanced in 
those years and out of this, Rs. 241'7i lakhs has 
been recovered so far. In addition, a sum of Rs. 
155*03 lakhs has been recovered as interest on 
the amounts so far advanced against the loans 
sanctioned during    those    3 years.] 
REPORT ON INDIAN HOCKEY TEAM'S   PER-

FORMANCE AT   MEXICO OLYMPICS 
170.   DR. BHAI  MAHAVIR : SHRI M. V. 
BHADRAM : SHRI SURAJ   PRASAD : Will 
the Minister of EDUCATION AND YOUTH 
SERVICES  b<: pleased to state : (a) whether 
the    Committee   set up by the   All India 
Council of Sports to enquire into the 
peformance of the Indian Hockey 

t[    ] English translation. 
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team at the M xico Olympics has submitted its 
report if so, what are the main 
recommendation    contained therein; 

(b) whether it is a fact that the Committee 
has stron ,ly criticised the selection of the 
team by t ie   Manager; 

(c) whether tlie Committee has men" 
tioned in the report that the Manage1" of the 
team, Sh' i D. S. Kalha, was not in touch with 
tlie g ime and its present trend; 

(d) what is < iovcrnment's reaction to the 
recommendations of the Committee; and 

(e) what step: Government propose to take 
to improv 1 the standard of Indian Hockey ? 

THE MINIS1 ER OF STATE IN THE 
MINISTRY O ' EDUCATION AND YOUTH 
SERVICES (SHRI BHAKT DARSHAN) : (a) 
The report of the Hockey Comn ittec mainly 
suggests a number of step to be taken as a 
short term measure nd some steps for a long 
term measure or the development and 
maintenance oi' high standard in hockey 
consistent with the past traditions of the game 
in India. Copies of the report are available in 
the   Parliament Library. 

(b) Yes, Sir. 

(c) Yes, Sir. 
(d) The Al India Council of Sports have 

accepted t ie recommendations contained in 
the report, with which the Government   g. 
nerally    agrees. 

(e) The mat er mainly concerns the Indian 
Hockc 1 Federation, who have been requested 
:o take suitable immediate steps to imple lent 
the various recommendations of   he    
Committee. 

SALE   AND   Pm .CHASE   OF   INDIAN   GIRLS 
ABROAD 

171.   DR. BHAI  MAHAVIR : 
SARDAR GURCHARAN SINGH 

TOHRA: SHRI V.   K.   
SHEJWALKAR : SHRI SUNDAR     
SINGH 

BHANDARI : SHRI PITAMBER   
DAS : SHRI PREM   MANOHAR : 
SARDAR NARINDAR  SINGH 

BRAR : SHRI K.     
CHANDRASEKHA 

RAr   : 

Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government have seen the 
report of the Bonn correspondent pub 
lished in Birmingham Post to the effect 
that young Indian girls are bought and 
sold like slaves in countries like West 
Germany,   Italy,   Belgium, etc.; 

(b) if so, what are the facts in Govern-
ment's   possession in this regard; 

(c) what steps Government propose to take 
in the matter; 

(d) whether it is a fact that one of the 
pretexts on which these girls are taken out of 
the country is for the ostensible purpose of 
receiving education in Christian religion ;  and 

(e) whether many of these girls have not 
returned  during recent years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA  CHARAN SHUKLA);: 
(a) to (e) The information is being collected 
and will be laid on the Table of the Sabha. 

INDIAN    PASSENGERS MADE TO GET DOWN 
FROM   AN   AEROFLOT PLANE 

172.   SHRI A. D. MANI : 
SHRI LOKANATH    MrSRA  . 
SHRI DEVI   SINGH : 
SHRI K. C. PANDA : 
DR. B. N.    ANTANI : 
SHRI M. K. MOHTA   : 
SHRI S. S. MARISWAMY  : 
SHRI BANKA BEHARY DAS : 
SHRI MULKA      GOVINDA 

REDDY : 
Will the Minister of TOURISM AND 

CIVIL  AVIATION  be pleased to state : 
(a) whether Government's attention has 

been drawn to news report in "The Hindustan 
Times" dated 3rd September, 1969 to the 
effect that ten London bound Indians were 
made to get down from an Aeroflot plane due 
to the uncalled for behaviour on the part of 
some French passengers who refused to  
disembark; 

(b) if so, what are the details of the 
incident;   and 

(c) what steps have been token by 
Government in the matter ? 
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THE    MINISTER     OF    TOURISM 
AND   CIVIL AVIATION (DR. KARAN 
SINGH) :   (a) to (c) Necessary  enquiries 
have been made in the matter.   It appears 
that   11 passengers,   comprising two   Rus-
sians,    two of Indian   origin but holding 
British   passports and seven    Indian   na-
tionals,     were  booked  at     Bombay  by 
M/s.    BASGO   Travel Agents   who had 
erroneously    marked their    tickets    'con-
firmed'   for the   particular   flight instead of   
marking   them   'requested'.    In view of this   
Air-India,   as the handling agents for      
Aeroflot,      allowed   the   passengers 
through   Customs and   Immigration before 
the aircraft    actually    arrived and avail-
ability of accommodation could be verified. 
When a    check was    carried out in the 
departure    lounge it was found  that  the 
number of passengers  was in excess of the 
seats    available.      This resulted  in some 
confusion   and the   police officer on duty, 
anticipating a   breach of peace,   informed 
the    Cantonment    Police    Station    who 
sent  the     flying squad.     However,     no 
untoward     incident      took  place.      The 
passengers who could not be accommodated 
on the flight were put up at the airline's 
expense and were    accommodated on a later   
flight. 

DISTURBANCE     DURING    P.M.'s    VISIT TO 
IMPHAL 

173.   SARDAR   D. K.   JADHAV : 
SHRI LOKANATH MISRA  : 
SHRI K.    CHANDRASEKHA-

RAN : 
SHRI SWAISINGH SISODIA : 
SARDAR  NARINDAR  SINGH 

BRAR : 
SHRI NAND    KISHORE 

BHATT : 
SHRI JAGAT   NARAIN : 
SHRI M.  RUTHNASWAMY : 

Will the Minister of HOME AFFAIRS 
be  pleased to state : 

(a) whether the Prime Minister has 
described as "Preplanned" the disturbances 
which occurred in Imphal on her recent   
visit to that   place; 

(b) what are the details of the distur-
bances ;   and 

(c) what action was taken by Govern-
ment to prevent the disturban ces when Ihe 
authorities had prior information about   
that ? 

THE MINISTER OF STATE IN THI 
MINISTRY     OF   HOME     AFFAIRS (SHRI   
VIDYA CHARAN SHUKLA) (a) to (c)  
Manipur   Administration wer< aware of the  
possibility of breach of peace and likelihood   
of   disturbances instigated by a small section of 
the people and certain organisations during the 
visit of the Prime Minister  to  Manipur.     
Hence  adequate security    precautions had 
been  taken for maintaining  public order and 
for the protection of the Prime Minister. 

An attempt was made to block the  road 
leading   to   the     place   where   a      public 
meeting was to be addressed by the Prime 
Minister on the    23rd September.    When the   
passage was cleared and the    Prime Minister   
started   addiessing the meeting, some  persons 
indulged in  pelting of stones at the    audience 
assembled to hear  the Prime   Minister.   The 
police tried to disperse the    mischief-mongers    
by a mild lathi-charge    but they took shelter in 
the heavily   built up area on two sides of the 
meeting ground. They set fire to two trucks of 
the State Transport and to a fire brigade and an 
ambulance. Another police vehicle was stopped 
and the police officers assaulted   resulting in   
injuries    to 3 number of policemen including  
two Deputy  Superintendent    of   Police.     The 
dr .er of the police   vehicle died as a result    f 
injuries sustained and the    vehicle was damaged 
and pushed into a river.     50 piicemen were   
injured and 13 Govt,   vehic es were damaged or 
destroyed.     Firing was also heard from some 
houses towards the police force. On account of 
the imminent danger to life and   property,    the 
police had to resort to firing,   as a result of 
which three members of the    public lost their 
lives. 56 others were injured by   the    firing and 
pelting of stones of whom one died later. 

The mischief-mongers subsequently set fire 
to the stage of the Nehru Dance Academy and 
attempted to set fire to the Legislative 
Assembly, a shop in Thangal Bazar and a 
petrol pump. Curfew had hence to be 
imposed. The situation was brought under 
control by intensive patrolling by the police 
and Army. A police case has been registered 
and 14 persons wrested.   The investigation is 
in progress. 

KIDNAPPING   OF  A   DELHI  GIRL 
174. SHRI M. P. BHARGAVA : Will the 

Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether it is a fact that a Delhi ;irl 
named Madhu was kidnapped on fuly 6, 
1969; 
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fb) whether it s a tact that she was found dead 
after   tome time in Delhi; 

(c) whether it i a fact that her friend Neelam 
could nol be interrogated because of the 
interference of an Executive Councillor; and 

(d) whether the police have since investigated 
the wh< le case ? 

THE MINISTER OF STATE IN THE 
MINISTRY OI HOME AFFAIRS (SHRI VIDYA 
I1HARAN SHUKLA) : (a) and (b) A rer >it was 
lodged with the Delhi Police all. ging that the girl 
has been missing fron her house and that she was 
kidnapped. The police registered a case under 
section 363 IPC in this connection. During ' ic 
investigation of the eaie, the parent s of the girl 
wrongly identified a dert anposed body recovered 
from a wel! in Pmjabi Bagh as that of their   
daughter. 

The girl was subsequently recovered from a 
house in ,'atel Nagar where she was residing w th a 
person and was restored to her    f roily. 

(c) No, Sir. 

(d) Yes, Sir. The girl married the person, with 
who; 1 she was staying, with the consent of her 
parents. 

CENTKE-ST/ TE   RELATIONSHIP 

175.   SHRl CFTTTA   BASU : SHRI R. P. 
KHAITAN   : 

Will the Minist- r of HOME AFFAIRS be 
pleased to refer o the reply to Unstarred Question 
No. 920 given in the Rajya Sabha on the 2 th 
August, 1969 and state : 

(a) whether the report of Administrative 
Reforms C01 imission on the Centre-State 
relatior.shi;> has since been fully examined and the 
working papers on the Centre-State relationship as 
decided upon by the Standing Committee of 
National Integration Council have since been 
prepared;    and 

(b) if not,   the 1 sasons for the delay ? 

THE MINISTI R OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI VIDYA ( 
HARAN SHUKLA) : (a) and (b) The 1 ;port is still 
under examination and th< Government hope to 
complete their examination without delay. 

TOURISM   DEVELOPMBNT   PROGRAMME   IN 
WEST BENGAL 

176. SHRI CHITTA BASU : Will the 
Minister of TOURISM AND CIVIL 
AVIATION   be pleased to state : 

(a) what steps have been taken or contemplated 
to be taken for the developments of the places of 
tourist interest in   West Bengal;   and 

(b) what are the schemes for promoting tourism 
in West Bengal during the Fourth Plan   ? 

THE MINISTER OF TOURTSM AND CIVIL 
AVIATION (DR. K\RAN SlNGH) : (1) and (b) In 
addition to the tourism schemes to be taken up by the 
State Government, it is proposed by the Centre to 
provide additions and improvements to the existing 
tourist facilities in Calcutta, Sunderbans, Darjeeling 
and Jaidapara. A new international airport building is 
coming up at Dum Dum. Six new hotel pi ejects in 
Calcutta have been approved which will add 
approximately 1,000 beds to the hotel 
accommodation already available there. For one of 
these projects a loan of Rs. 25 lakhs has been 
sanctioned out of which Rs. 20 lakhs have already 
been disbursed. Steps ire being taken to encourage 
larger toutist traffic to places like Konarak and Kazi-
ranga in the Eastern Region which will naturally 
increase traffic to Calcutta. A specific proposal was 
made for holding an annual Festive 1 of Calcutta 
during the Durga Puja which was celebrated from 
October 15th to 23rd this year and a grant in aid of 
Rs 75,000 was given for this   purpose. 

The tourism schemes proposed to be undertaken 
by the Centre during the Fourth Plan comprise (a) 
installation of a ropeway from Singla to Nayabazar; 
(b) development of Sunderbans including the 
purchase of watercraft; (c) provision of facilities at 
Jaidapara Game Sanctuary and (d) construction of a 
Youth Hostel in  Darjeeling. 
CONFERENCE OF   STUDENTS*   REPRESENTATIVES 

177. SHRI RAJENDRA       PRATAP 
SINHA : 

SHRI KRISHAN KANT : Will the Minister 
of EDUCATION AND YOUTH SERVICES be 
pleased to refer to the reply to Unstarred Question 
No. 554 given in the Rajya Sabha on the  30th July, 
1969  and state : 

(a) the reactions of the Universities and the    
State    Governments to the    recom- 
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mendations of the Conference of the students' 
representatives held in Delhi in May last under 
the auspices ol the Ministry and the University 
Grants Commission; 

(b) whether Government could come to 
any conclusion in the light of the opinions   
expressed by them;   and 

(c) if so, the nature of the conclusion and 
the steps Government propose to take in the 
matter of participation of students in the 
University affairs ? 

THE MINISTER OF EDUCATION Jn 
YOUTH SERVICES (PROF. V K R V. RAO) 
: (a) to (c) So far, replies have been received 
from 13 Universities. The discussions at the 
Conference indicated the need foi- further 
examination of these matters. The University 
Grants Commission has appointed Advisory 
Committee on problems relating to student 
unrest consisting ot senior educationists^ Since 
the recommendations of the Students 
Conference regarding participation in 
University affairs are integrally connected with 
the nroblem of student unrest, these wiH be 
ulaced before the Advisory Committee for 
consideration. The Commission has decided to 
undertake a systematic study of students' 
participation in university/ colleae affairs with 
the help of university/ college "eachers. The 
U.G.C. Committee on Governance of 
Universities is also examining this question. 

REFORMS IN   PRESENT SYSTEM OF EDUCATION 
AND   EXAMINATION   IN    UNIVERSITIES 

,78 SHRI R. P. KHAITAN : Will the 
Minister of EDUCATION AND YOUTH 
SERVICES be pleased to refer to the reply to 
Unstarred Question No. 548 given in the Rajya 
Sabha on the 30th July, 1969   and state : 

(a) whether the Examination Reform Unit 
set up by the University Grants Com-nission 
for bringing about improvement in the 
examination system and the system of teaching 
in universities has since   submitted its report; 

(b) if so, the reaction of Government 
thereto;    and 

(c) the recommendations of Vice-
Chancellors' Conference held in New Delhi in 
April, 1969 and the reactions of the 
Universities   thereto ? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : (a) The Examination Reforms Unit has 
been set up in the office of the University 
Grants Commission to assist the Universities 
in bringing about improvement in their 
examination systems. The Unit is nol expected 
to submit any report. 

(b) Does not arise. 

(c) A copy of the Report of tl >: Vice-
Chancellors' Conference held on April 21-23, 
1969 is availabl'in the Parliament Library, The 
report lifts been circulated to Universities and 
colleges for their consideration. 

CHANDIGARH     DISPUTE 
179.   SHRI R. P. KHAITAN  : 

SARDAR HARCHARAN SINGH 
DUG AL : 

SHRI M.    RUTHNASWAMY : 
SHRI JAGAT   NARAIN : 
SHRI RAJENDRA       PARTAP 

SINHA : 
SHRI BABUBHAI M. CHINAI : 

Will the Minister of HOME AFFAIRS be 
pleased to refer to the reply to Starred 
Question No. 503 given in the Rajya Sabha on 
the 13th August, 1969 and state : 

(a) whether any effort has since been made 
to bring about a common consensus between 
the two State Governments of Haryana and 
Punjab in regard to the   dispute over   
Chandigarh; 

(b) if so, the result thereof; 

(c) what is the stand of the respective 
Governments in regard to this dispute; and 

(d) the time by when Government expect 
1      olvc the dispute ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI VIDYA CHARAN SHUKLA) : 
(a) to (d) Efforts to find aa agreed solution 
to this problem were contin 1 d but no 
such solution could be found so far. The 
stand of each State Govemtn Hies 
to be that Chandigarh should be included 
within its territory. Government arc, however, 
continuing their efforts with the hope that an 
agreed solution would soon be found. In any 
case a decision will be taken and announced 
before the Budget session of  Parliament. 
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CENTRAL DIRE :TIVES DEFIED BY  WEST 
BENGAL AND KERALA 

180. SHRI R. P. KHAITAN : Will the 
Minister of HOME AFFAIRS be pleased to state 

(a) the number of cases in which the 
Governmen s of West Bengal and Kerala h.'.ve d ied 
or refused to implement Central Governmens 
directivcs during the last we year; 

(b) the numb :r of cases in which there was 
disagreeme it on policy matters as a result of whil h 
there    was deadlock  ; 

(c) whether Government have received any rep 
esentations from industrial and commercia 
organisations that they were faced wi h difficulties 
because of State p jlicles in West Bengal and Keraia 
; and 

(d) if so, the machinery which is proposed to be 
set »p to resolve the issues and when  it  would   
start   functioning   ? 

THE MINISTER OF STATE IN THE MINIST1 
LY OF HOME AFFAIRS (SHRI VIDY^ CHARAN 
SHUKLA) : (a) There has )een no occasion for the 
Central Goveri ment to issue any directions either 
un ler article 256 or article 257    of   the    
(!onstitution. 

fb) Accordin » to information earlier furnished 
by the State Governments, there   has   been   no   
such   case. 

(c) No such ceneral representations have been 
received. Whenever representations on any specific 
i«ue are received, the matter is taken up vith the 
State Government concerned. 

(d) Does no   arise. 

WEST BENGAL'1   OBJECTION   TO   CENTRE'S 
CIRCULAR   ON   NATIONAL SOLIDARITY DAY 
181. SHRI TANK A BEHARY DAS  : 

SHRI  MULKA GOVINDA REDDY : 
SHRI   I.  D.  MANI   : 

Will the Minister of HOME AFFAIRS be 
pleased to state  : 

(a) whethe? it is a fact that the Government of 
West Bengal ignored the circular of the Centr; 1 
Government to observe October 2nd at National 
Solidarity Day; and 

(b) whethe- it is  also a fact that the 
Government c f West Bengal objected    to certain 
wordir ; in the said circular; and if so, what ar; the 
details thereof ? 3—41 R.SJ69 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI VIDYA 
CHARAN SHUKLA) : (a)     and  (b)    No   Sir. 

The Central Government had requested 
all State Governments in their letters 
dated July 1, 1969 to make arrangements 
for the national integration pledge on 
October 2,  1969 emp uifi- 
cance this year in view of the Gandhi Centenary; 
the pledge itself was, however, worded as in 
previous years. 

In the meanwhile, the Prime Minister had 
suggested in her letter dated September 18, 19C9 
that a pledge dedicating themselves to Gandhian 
ideals may be taken by the public at mass public 
meetings to mark the Gandhi Centenary Year. 
Though the text of the pledge suggested by the 
Prime Minister was some what different from the 
national integration pledge and represented a 
different and higher set of values, both were meant 
to express similar sentiments. 

The West Bengal Government, while making 
arrangements for the pledge in the Prime Minister's 
letter to be taken at the State and district levels 
through the appropriate local Gandhi Centenary 
Committees (of which the Governer is the President 
at the State Ievel) eventually decided not to take 
separate steps to get the national integration pledge 
campaign arranged in accordance with our letter. 

They have neither ignored the circular of the 
Central Government nor have they raised any 
objection to the wording of circular. 

BERNE    COPYRIGHT CONVENTION 

182.     SHRI A.  D.  MANI : 
SHRI GODEY MURAHARI : SHRI 
M. V. BHADRAM : SHRI   Z. A.  
AHMAD   : 

Will the Minister of EDUCATION AND  
YOUTH   SERVICES  be  pleased 
to state  : 

(a) whether India threatened to walk out of the 
Berne Copyright Convention if Britain refused to 
sign the Stockholm Protocol signed by its 
representatives in 1967;  and 

(b) what are the further developments in this   
matter ? 
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THE MINISTER OF EDUCATION ' AND 
YOUTH SERVICES (PROF. V.K.R.V. RAO) : 
(a) It was said that if the concessions sought 
were not available, India would have to reassess 
the question of continuing membership in   the   
International   Copyright   Unions 

(b) The matter is being pressed with the 
International Organizations concerned. 

VIOLENT INCIDENTS BETWEEN DELHI  
STUDENTS  AND D.T.U. STAFF 

1O3. SHRI LOKANATH MISRA  : SHRI 
DEVI SINGH : SHRI K. C.  PANDA  : 
DR.  B.  N. ANTANI   : SHRI 
BABUBHAI M. CHINA! : SHRI S. S. 
MARISWAMY : 

Will the Minister of PARLIAMENTARY 
AFFAIRS AND SHIPPING AND 
TRANSPORT  be pleased   to  state  : 

(a) whether it is a fact that there have been 
several violent incidents between the Delhi 
students and the D.T.U. staff in the Union 
Territory of Delhi during the month of August 
and September, 1969; 

(b) whether there were some casualties as 
a result of the disputes between the two sides; 
and 

(c) what action, if any, was taken by the 
Government of India for settling differences 
between the D.T.U. and the Police on the one 
side and the Delhi students on the other   ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR   
IQBAL SINGH) : (a) Yes. 

(b) A number of students and conductors 
to received minor injuries. 

(c) Various measures have been taken for 
settling the differences as a result of 
discussions between the Delhi Administration, 
University authorities, D.T.U. management 
and the representatives of students. 

CHARGES   OF   CORRUPTION  AGAINST 
OFFICIALS OF N. D. M. C. 

184. SHRl BALACHANDRA 
MENON : Will the. Minister ol HOME 
AFFAIRS  be pleasscd  to state    : 

(a) whelher the Anti-corruption Branch 1 
if the special Police Establishment which 
looked into the charges of corruption against 
certain officials ol the New Delhi Municipal 
Committee in connection with the renovation 
of a Cinema House in Connaught Place in 
New Delhi has submitted   its   report. 

(b) if so, what are the findings thereof; and 

(c) what action has been taken thereon ? 

THE MINISTER OF STAIE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) No such 
enquiry has been made by the Special Police 
Establishment. However an informal enquiry 
was conducted by the Anti-corruption Branch 
under the Delhi Administrate 

(b) and (c) The report did not reveal any 
Mala fide act but pointed out certain alleged 
acts of omission and commission. After 
examination of the report in consultation with 
the Central Vigilance Commission, the Delhi 
Administration has come to the conclusion 
that the decisions of the Committee were 
taken in full knowlege of all relevant facts and 
no action is called for against the    N.D.M.C,    
officials    concerned. 
CODIFICATION OF MEASURES FOR CHECKING 

DEFECTIONS 
185.   SHRI   THILLAI   VILLALAN : 

Will the Minister of  HOME AFFAIRS be   
pleased   to   state   : 

(a) whether Government have received 
any proposal from the Conference of whips 
recently held in Madras for codification of 
any new measures for checking defection; and 

(b) if so, what are the details of the 
proposal ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) and (b) 
The 7th All India Whips' Conference, held in 
Madras from September ai to 23, 1969, only 
recommended that the Central Government 
should take early action to implement the re-
commendations made by the Committee 
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on defections, in th' light of the deliberations of 
Parliar ient and in consultation with leaders of'ther 
political parties, if necessary. 

COMMITTEE TO STI OY STUDENT UNREST IN 
INDIA 

186. SHRI THILL AI VILLALAN : Will the 
Minister of EDUCATION AND YOUTH 
SERVICE S be pleased to state: 

(a) whether there is any proposal to constitute 
any ( • to go into the question of student s unrest 
in the country;   and 

(b) if so, what a's the details thereof? 

THE MINISTE!; OF EDUCATION 
AND YOUTH SERVICES (PROF. 
V. K. R. V. RAO) : (a) and (b) No such 
proposal is under consideration. The 
University Grants Commission has, how 
ever, appointed ai Advisory Committee 
of Sanior educationists to examine pro 
blem; relating to sftident unrest in gene 
ral. The Com , also encouraging 
systematic studies y\ various aspects of 
this major problem, by social scientists. 
So far, the Comm1 ision has approved four 
research projects 'gramme. 
It is expected that these studies of student 
behaviour, when completed, will be help 
ful in understanding different aspects 
of this problem anl in planning measures 
necessary to deal with them. 

 

 

 TEMPORARY CLASS II   EMPLOYEES IN CENTRAL   
HINDI   DIRECTORATE AND  SCIENTIFIC AND   
TECHNICAL TERMINOLOGY COMMISSION 

187. SHRI N. K. SHEJWALKAR 
SHRI  PITAMBER DAS  : 
SHRI SUNDAR SINGH BHANt, DARI : 
SHRI   PREM   MANOHAR    : 

Will the Minister of EDUCATIO^ AND 
YOUTH SERVICES be pleased to state   : 

(a) the percentage of temporary class 
II employees in the Central Hindi Direc 
torate and Scientific and Technical Termi 
nology Commision and the time since when 
they are working in temporary capacity; 

(b) what are the reasons "therefor and 
the time by when they arc likely to be 
made permanent ; 

(c) whether they will be compensated for the 
loss suffered by them for remaining in temporary 
capacity for such a long time; if not the reasons 
therefor ; 

(d) when were the proposals for converting 
most of the posts of these two office* into 
permanent posts were received by the Ministry; and 

(e) what action has so far been taken or is 
proposed to be taken in this regard ? 

 [   ] English translation. 
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t[THE MINISTER OF STATE IN THE 
MINISTERY OF EDUCATION AND 
YOUTH SERVICES (SHRI BHAKT 
DARSHAN) : (a) Of the 131 class II 
employees in the Central Hindi Directorate 
and the Commission for Scientific and 
Technical Terminology 9a (63% of the total 
employees) are either Quasi-Permanent  or   
holding  Per- 

|[   ] English translation. 

manent posts in   lower   grades.    Out   of 
remaining 39 employees  or (37% of the total 
Class II employees), 34 have less than 3 years 
service, and the remaining  5 have put in more 
than 3 years service. 

(b) The question of confirmation of 
temporary employees against vacant 
permanent posts was taken up with the 
Union Public Service Commission in 
August, 1968, but Commission advised that, 
as a result of the seperation of the Com 
mission for Scientific and Technical termi 
nology from the Central Hindi Directorate 
recruitment rules should be framed for 
the various Class II posts in the Commission 
for scientific and Technical Terminology 
in consultation with them and the Mini 
stries of Home and Law. The rules have 
since been finalised and the Union Public 
Service Commission have again 
been requested to convene a meeting 
of the Departmental Promotion Com 
mittee for confirmation of the eligible 
temporary employees against vacant 
permanent posts. 

(c) Question does not arise, as under the 
Pension Rules, a Government employee once 
confirmed against a permanent post counts his 
entire temporary service towards pensionary    
benefits. 

(d) and (e) These proposals were received 
in January, 1969, and they are being processed 
in consultation with the    Work    Study    
Unit.] 
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 CONFERENCE  oF EDUCATION SECRE-
TARIES OF STATES 

188.   SHRI N. K. SHEJWALKAR   : 
SHRI   SINDAR   SINGH 

BHAT DARI : 
SHRI PF AMBER DAS  : SHRI PR EM    
MANOHAR  : Will the Minist r     of   
EDUCATION AND   YOUTH     .ERVICES 
be   pleased to state : 

(a) the details of the recommendations oi" 
the Co (fereace of Education Secretaries of thi 
States held in May, 1969; and 

(b) the details of the action taken in this 
regard < > far and the details of the action prr 
30sed to be taken in future?] 

t[THE MIMSTER OF EDUCATION AND 
rOUTH SERVICES (PROF. V. K. F. V. 
RAO) : (a) and (b) A statement is laid on the 

Table of the House. [See Appendix LXX, 
Annexure No. 8.j 

VIGILANCE     ACTION    AGAINST     CENTRAL 
GOVERNM LNT  EMPLOYEES 

189.   SHRI     DEVI     SINGH   : SHRI  K      
C.     PANDA   : SHRI   M.  
RUTHNASWAMY   : SHRI  S      S.  
MARISWAMY   : 

Will the Minis er of HOME AFFAIRS be 
pleased to sta e   : 

(a) the details of Central Govern-nent 
Employees, gazetted and non-gazetted, 
against whom action has been taken or has 
been suggested by the Central Vigilance 
Commission; and 

(b) the detail;- of various charges made 
against the err ng officers by the Vigilance 
Commiss on and what is the reaction of thf 
Government of India in regard to various 
recommendations made in the report of the 
Central Vigilance Gommi: ion recently 
submitted to     the     Govenment     of     
India? 

f[  ]   E nglish    ranslation. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SUKLA) : (a) A 
statement is laid on the Table of tlie House. 
[See Appendix LXX, Annexure    No. 9! 

(b) The charges against erring officers vary 
from case to case. A broad classification of 
the various charges is given in Annexure I. 
[See Appendix LXX, Annexure No.   io] 

Two procedural improvements have been 
suggested by the Commission. The suggestion 
regarding amendent of the relevant provisions 
of the Cr. P. O relating to prosecution of 
persons found to have made false complaints 
against public servants has been referred to 
the Law Commission for their consideration. 
The other suggestion regarding a Manual of 
Instructions in regard to the functions of the 
Railway Service Commission has already 
been accepted by the Railway Board. 

RECOMMENDATIONS   ON   ORISSA   COLLEGES 
BY  U. G. C. TEAM 

190. SHRI N. PATRA : Will the 
Minister of EDUCATION AND YOUTH 
SERVICES    be pleased to state  : 

(a) the salient features of the re-
commendations of the team of representatives 
of the University Grants Commission who 
visited different Colleges in the State of 
Orissa during the month of September,   1969;  
and 

(b) the shortcomings, if any, college-wise 
noticed by the team and the remedial 
measures suggested by them ? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : (a) and (b) The Committee has yet to 
finalize its report. 

NAXALITE THREAT IN ORISSA 

191. SHRI    N.    PATRA :    Will th 
Minister  of HOME AFFAIRS  be plea-sed 
to state : 

(a) the incidence of Naxalite threat in 
different parts of Orissa and mainly on the 
Andhra Pradesh-O.-issa border; and 

(b) the steps taken Io contain the threat? 
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THE MINISTER OF STATE IN THE 
MINISTRV OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) ! (a) 
Activities of extremists in Orissa have been 
mainly confined to the Ganjam and 
Koraput districts, bordering Andhra 
Pradesh. 

(b) The slate government have taken 
steps to establish some new police outposts 
and armed police pickets. Tlie intelligence 
staff in the area has been strengthened. An 
armoury of the extremists was raided and 
unlicensed arms were seized. Construction 
of new roads in the area has been taken up. 
The measures being taken by the State 
Government are being co-ordinated with 
those in Andhra" Pradesh   and    Madhya   
Pradesh. 

SUGGESTION    FOR   SHIFTING   CAPITAL 
FROM  DELHI 

192. SHRT N. PATRA : Will the 
Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether the attention of the Govern-
ment of India has been drawn to the speech 
of the Director General, Geological Survey 
of India suggesting the change of Capital 
from Delhi to Betul in Madhya Pradesh, in 
his Presidential address at the Fourth 
Annual General meeting of the Tndian 
Society of Engineering Geology;     and 

(b) the reaction of the Central Govern-
ment regarding this far-reaching suggestion 
? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. S. RAMASWAMY ) : (a) and (b) The 
Presidential address at the Fourth Annual 
General meeting of the Indian Society of 
Engineering Geology was delivered by Shri 
G. C. Chatte-ji, the then Director General. 
Geological Survey of India in his individual 
capacity. Government of Tndia have no 
proposal to change the Capital of the 
country  under  consideration. 
SCULPTURES IN TEMPLES OF   LAHAUL   AND 

SPITI   DISTRICTS 
193. SHRI A. C. GILBERT : Will the 

Minister of HOME AFFAIRS be pleased 
to   state    : 

(a) whether it is a fact that an officer of 
the External Affairs Ministry visited temples 
in Lahaul and Spiti Districts of Himachal 
Pradesh some time ago ; 

(b) if so whether he had taken away 
from the Lamas of the temples certain very 
valuable bronze and stone sculptures under 
the pretext that they were required by the 

Government of India for some exhibition; and 
(c) if so, whether the sculptures as men-

tioned in para (b) above have since been 
returned to the temple authorities; if not, tbe 
reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) to (c) 
Certain stone and bronze sculptures were 
reported to have been taken by an Officer of 
the Ministiy of External Affairs in October, 
1966 from the monasteries of Lahaul and Spiti 
District of Himachal Pradesh with the reported 
object of organising an exhibition on "The Art 
of the Himalayas". 

The Government of Himachal Pradesh have 
confirmed that all the sculptures taken by the 
officer from the monasteries of Lahaul and 
Spiti have since been returned to tbe 
satisfaction of all concerned. 

 
 CLASHES BETWEEN D.T.U. EMPLOYEES AND   

STUDENTS 
104..   SHRI   NI RANJAN   VARMA    : 

SHRI   GANESHI    LAL   CHA-
UDHARY: 

Will the Minister of PARLIAMENTARY 
AFFAIRS AND SHIPPING AND 
TRANSPORT be pleased to state  : 

(a) the amount of loss suffered by tbe 
D.T.U. on account of the clashes between 

f[    ] English translation. 
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employees and students in Delhi in the second 
w :ek of September, 1969; and 

(b) whether ai y enquiry has been con-
ducted by Gover; ment to find out the persons 
responsible for initiating these disturbances, 
and if o, what has been the out-come  of such  
e .quiry?] 

 
tfTHE DEPl TY MINISTER IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIBS, AND IN THE MINISTRY OF SI I 
1PPING AND TRANSPORT (SARD/JI 
IQBAL SINGH) : (a) Rs.   3,000V5P. 

(b) Yes. T   Delhi Administration 
have ordered a n ia 1 • ucjuiry into 1 he- 
alleged beating «f some students of Khalsa 
College by the D.T.U. employees ou ihe 25th   
September;    1969] 

 RioT-   IN   HYDERABAD 
195. SHRI NTIRANJAN VARMA : Will 

the Minister cf HOME AFFAIRS be pleased  
to    fate   : 

(a) the number of simps looted and the 
amount of loss .aused on account of riots that 
occurred recently in Hyderabad in connection 
wit] the Al Aqsa Mosque in Israel;   and 

(b) thf amount of compensation granted by   
Government  to the affected persons?] 

 
t[THE'; MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) According 
to information received from State 
Government in the incidents following the 
demonstration in Hyderabad on August 29, 
1969, to protest against burning of the Al 
Aqsaf Mosque, four shops were looted, 
causing an estimated loss of Rs. 46,000. 

(b)  No compensation has  been  paid by 
the   State Government.] 

 AMOUNT EARMARKED FOR SPORTS 
196. SHRI SURA] PRASAD : Will the 

Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state : 

(a) tbe names of the countries where 
sportsmen are decided to be sent this yea r 

t[    ]   English translation 
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(b) the amount of foreign exchange spent 
on tic import of sports material ft om other 
countries during the current yeai; and 

(c) whether it is a fact that sports festivals 
are a source of income to Government, and 
if so, what has been the income from this 
source during the last two years?] 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND YOUTH 
SERVICES (SHRI BHAKT DARSHAN) : (a) 
Permission bas so far been granted during this 
year for the visits of Indian Sports 
teams/players to Bulgaria, Canada, Ceylon, 
Czechoslovakia, Ghana, Japan, Korea (South), 
Malavsia, Nepal, Nigeria, Philippines, 
Rumania, Singapore, Thailand, U. K., U.S.A.,  
U.S.S.R,  and  West  Germany. 

(b) Rs. 5,11,000 for Sports and Games 
equipment including Fish hooks from April to 
July,   1969  only. 

(c) As far as the Government of India is 
concerned, no income accrues to us from 
sports  festivals.] 

 TRAVEL IN D. T. U. BUSES ny DF.LHI 
POLICEMEN 

197. SHRI SURAJ PRASAD : Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND SHIPPING AND TRANSPORT be 
pleased to state  : 

(a) whether it is a fact that the Official of 
Delhi Police are allowed to travel in Delhi 
Transport Undertaking buses without    tickets;   
and 

(b) if so, what amount is required to be 
paid to the D.T.U. by the Home Ministry 
(Police Department) annually on this 
account?] 

t[THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR 
IQBAL SINGH) : (a) Yes. Two constables or 
Head constables in uniform are allowed to 
travel at a time free of charge in any D.T.U. 
bus. 

(b) No amount is paid by the Home 
Ministiy (Police Department) to the Delhi 
Transport   Undertaking on this account.] 

f[   ] English translation. 
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t[UMFORM FC* GLASS IV EMPLOYEES N 

BIHAR 
198    SHRI   SURAJ   PRASAD  :   Will 

the   Min'ster   of    HOME   AFFAIRS   be 
pleased to state : 

(a) the catego; ics of class IV employees 
who are supplie< with uniforms in Bihar; and 

(b) what articles are supplied to them as a 
part of uniforr 1 and for what period the 
uniforms are issu :d ?] 

 
t[THE DEPl JTY MINISTER IN THE 

MINISTRY OI HOME AFFAIRS (SHRI K. S. 
RAMASWAMY) : (a) Uniforms are supplied 
to Zamadars, Office Peons and Orderlies. 

(b) Summer- - 
*) Two sets to 

(a) Pant of K'acti —1 I     eaclJ 
(b) Long Goa of Khadi — 1 Y for     one 
(c) Gandhi Cap —1 |   year's pe- 

J   riod. 

t[    ]    Engl il 1 translation. 

Winter— 
(a) Khadi Woollen pant—I ~\ One set to 
(b) Khadi Woollen long        j   each em- 

coat —1 !   ploycc 
(c) Khadi     Woollen j   for   three 

Gandhi Cap —1      years' pe- 
J   riod.] 

STEPS TO FIGHT COMMUNALISM, ETC., IN 
ACADEMIC   LIFE 

199. SARDAR HARCHARAN SINGH 
DUGAL : Will the Minister of EDUCATION   
AND   YOUTH   SERVICES   be 
pleased to state   : 

(a) whether it is a fact that Government in 
collaboration with some voluntary orga-
nisations have recently initiated certain 
concrete steps to fight communalism, re-
gionalism and linguism in the academic life of   
the    country; 

(b) if so, the details of tlie steps taken so 
far and how they are being implemented; and 

(c) the names of the organisations and the 
Government agencies engaged in this regard 
and what are their main functions? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V.K. R.V.RAO) 
: (a) to (c) A statement is attached. [See 
Appendix LXX, Annexure No. 11.] 

UNEMPLOYED ENGINEERS 
200.   SHRI   KALYAN   ROY   : 

SHRI   K.   DAMODARAN   : SHRI   
Z.   A.   AHMAD   : 

Will the Minister of HOME AFFAIRS be 
pleased to state  : 

(a) the number of unemployed engineers, 
both degree and diploma holders, to-date in  
the  country; 

(b) whether any specific schemes have so 
far been prepared either for their employment 
or to provide some relief to them; and 

(c) if so, the details of the schemes? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. S. 
RAMASWAMY) : (a) Precise information 
regarding the number of unemployed engineers 
is not available. Registration in Employment 
Exchanges provides some indication of the 
situation. There were 10,731 engineering 
graduates and post graduates and 37,445 
diploma holders in engineering registered   in   
the Employment 
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Exchanges on the 30th June, 1969. It is to be 
noted that not all unemployed engineers are 
registered with Employment Exchanges and 
also that many employed engineers are 
registered in search of better jobs. It is also 
possible that some engineers are registered in  
more than one Exchange. 

(b) and (c) In May, 1968 Government had 
approved of a number of measures for creating 
additional employment opportunities for 
engineer5. A statement listing these measures 
was placed on the Table of the House in 
answer to Starred Question No. Gi on the 24th 
.July, 1968. Action on these measures is being 
taken by the Centra' and  State Governments. 

 
 KOTHARI COMMISSION REPORT 

201.   SHRl J.   P.  YADAV   : 
SHRl MAN SlNGH VARMA  : 
DR. BHAr MAHAVIR : 

Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to refer to the 
answer to Starred Question No. 359 given in 
the Rajya Sabha on the 6th  August,   1969 and 
state   : 

(a) whether Governmeat have since 
considered all aspects of the Kothari 
Commission  Report; 

f[ ] English translation. 

 

(b) whether any further steps have been 
taken by Government towards the imple-
mentation of the Kothari Commission 
recommendations; and 

(c) if so, what and by when they are likely 
to  be implemented?] 
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t[THE MIMSTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : (a) As already stated in reply to Rajy i 
Sabha Question 359 on 6th August, ic-jg, the 
recommendations of the Kothari Commission 
were considered by the Governi lent of India 
and a National Policy on Education was 
formulated incorporating tl e major 
recommendations and placed on the Table of 
the House on 24th July,   i| 

(b) and (c The National Policy on Education 
has jrovided the basis to the foi-mulation of th 
t Fourth Five Year Plan in Education at   he 
Centre and the States. 

Owing to t ie severe constraint of resources 
in the 'ourth Plan, it is not possible to 
implement the major programmes of 
educational re construction in a big way. 
However, the 1 est efforts possible under the 
circumstances .re being made to implement the 
policy th ough such programmes as giving 
larger ; llocations to the University Grants 
Commision, conducting Pilot Projects to 
impliment essential programmes of qualitative 
improvement, improvement of text-books, 
development of regional languages, org 
.nization of.the national service programi ie, 
improvement of teacher education, sti 
fngthening of educational administration and 
programmes of national integration. 

The full implementation of all the re-
commendation, of the Education Commission 
is a continuous and long-term process which 
will e tteftd over successive Five Year Plans.] 

 STEPS IO ATTRACT FOREIGN TOURISTS 
202.   SHRI J. P. YADAV : 

SHRI MAN SINGH VARMA  : 
Will the Minister of TOURISM AND 

CIVIL AVIATION be pleased to state : 
(a) what special arrangements have been 

made by Government to attract a larger 
number of foreign touiists to India; 

(b) what arrangements have been made to 
publicize our famous, attractive, beautiful and 
industr:al places in all the parts of the world; 
and 

(c) whether it is a fact that we are lagging 
far behind in this regard?] 

t[   ] English translation. 
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t[THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
(a) The following are some of the steps being 
taken to attiact foreign tourists to India in 
larger number :— 

(i) Intensive publicity in foreign countries 
with improved quality of tourist literature. 

(2) Libeialisation of policy on the 
operation   of charter  flights. 

(3) Abolition of visas and visa fees on 
reciprocal basis with certain countries. 

(4) Streamlining of facilitation pro-
cedures at airport:;. 

(5) Improvements of approach roads to   
airports. 

(6) Creation of holiday resorts at 
Gulmarg, Kovalam and Goa for desti-
national traffic 

 

(7) Provision of more hotel beds and 
better transport facilities both through public 
sector activity and by giving loans and 
incentives   to   private sector. 

(8) Better maintenance of places of 
tourist interest including archaeological 
monuments. 

(9) Efforts to combat nuisances like 
beggars and touts which constitute irri 
tating factors for tourists. 

(io) Major improvements to our four 
international airports. 
(b) A vigorous market-oriented campaign is 

undertaken in the prime tourist markets of 
North America, Europe, Australia and Japan. 
On Cortinental Europe promotion is carried in 
collaboration with Air India. The places of 
tourist interest are publicised through Press, 
films and other publicity media. A variety of 
tourist literature is also produced on places of 
touristic interest for distribution in the 
potential market areas through our Tourist 
Offices and Indian Missions abroad. 

(c) No, Sir, although there is considerable 
room for expansion and improvement.], 

203. [Transferred  Io   the  2 7 th   Nooemier, 
•969.] 

 DHANUSHKODI SHIPYARD 

204. SHRI GANESHI LAI. CHOW-
DHARY : Will the Minister of PARLIA-
MENTARY AFFAIRS AND SHIPPING 
AND TRANSPORT be pleased to state  : 

(a) the time by when the construction of 
Dhanushkodi shipyard will be completed; and 

(b) the plan outlay envisaged for the 
reconstruction of Dhanushkodi Shipyard?] 

t[    ] English translation. 
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t[THE DE'UTY MINISTER IN THE 

DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, A .'D IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR iQBAL 
SINGH) : (a) and (b) No shipyard is under 
construction at Dhanushkoc.i. There is also no 
proposal under considei ition to construct a shipyard 
there ] 

ARREST O   PRESS CORRESPONDENT IN   
BIHAR 

ao5.   SHRl K. C. PANDA : DR. BL N. ANTANI : 
Will the M nister of HOME AFFAIRS be pleased to 
state : 

(a) whethei it is a fact that the correspondent of 
a iihar newspaper was recently arrested merely 
because he sent a telegram to his headquarter 
criticising police administration ; 

(b) whethe several representations taking 
exception to his arrest were received by the Goven 
ment of India from the Press Association and other 
bodies; and 

(c) whethe the Government of India have made 
any investigation into the conduct of the ] olice 
officials responsible for this arrest wl ich amounted 
to interference with the free> om of the Press? 

THE MIN STER OF STATE IN THE 
MINISTRY )F HOME AFFAIRS (SHRI VIDYA 
CIL RAN SHUKLA) : (a) According to in.ormation 
received from the State Government, a press 
correspondent was arrested on 5th September under 
section 29 of the Indian Telegraph Act, 1885, be-
cause he was alleged to have despatched a telegram 
knowing its contents to be false. He was teleas'-d on 
bail on the same day and the State Gi vernment 
ordered the withdrawal of th - case on 10th 
September. 

(b) Yes, S r. 
(c) The Si ite Government are inquiring into the 

ma ters. 

206. [Transferred  to    the  28th  November, 
1969O 

f[   ] Er.glish translation. 

BOOK NAMED "ACROSS THE BLACK WATERS" 
207.   SARDAR   NARINDAR   SINGH BRAR : 

SARDAR GURCHARAN SINGH TOHRA 
: 

Will the Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether the attention of Government has 
been drawn to a book named "Across the Black 
Waters" written by Shri Mulk Raj  Anand; 

(b) whether Government are aware that the book 
contains matter which may hurt the religious 
feelings of the sikh community; 

(c) whether Governments attention has been 
drawn to the effect that the Government of Punjab 
has ordered for the forfeiture of the book; and 

(d) what steps Government propose to 
take to impose a ban on the book for sale 
in the entire country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI VIDYA 
CHARAN SHUKLA) : (a) to (d) The Government 
of Punjab have already issued orders under Section 
99A Cr. P.C. forfeiting to Government all copies of 
the book. This notification has been brought to the 
notice of all the State Governments and Union 
Territories Administrations. A notification under 
Section 99A Cr. P.C. is operative throughout the 
country. 

REPORT   OF   KAPUR   COMMISSION   ON 
GANDHI   MURDER 

208.   SARDAR   D.   K.   JADRW    : 
SHRI Y. ADINARAYANA REDDY : 
SFIRI M. D. NARAYAN : 
SHRI G. GOPINATHAN NAIR : 

Wll tbe Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether the Kapur Commission on Gandhi 
murder has since submitted its report   to   
Government; 

(b) if so, the broad features of the report; and 
(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI VIDYA 
CHARAN SHUKLA) : (a) Yes, Sir. 

(b) and (c) The report is under examination of the 
Government. 
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JOINT   CONSULTATIVE   MACHINERY   FOR 
CENTRAL  GOVERNMENT  EMPLOYEES 

209. SHRI T. V. ANANDAN : Will 
the Minister of HOME AFFAIRS be 
pleased   to   state   : 

(a) whether it is a fact that the Joint 
Consultative Machinery is going to be given a 
statutory recognition with drawing the right of 
strike from employees; and 

(b) if so, what are the details of the pro-
posal? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) Yes, Sir. 

(b) The details are being worked out. 

C.R.P. UNITS IN WEST BENGAL 

210. SHRI KALYAN ROY : Will the 
Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether the request of the Government 
of West Bengal to withdraw the Units of the 
Central Reserve Police from the State has been 
complied with; and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) and (b) 
Tbe Government of West Bengal was 
informed that the C.R.P. Units located in that 
State might be treated as no longer available to 
them. 

APPOINTMENTS IN C.S.I.R. 
au. SHRI T. SIDDALINGAYA : Will the 

Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state : 

(a) the percentage kept for direct re-
cruitment vis-a-vis departmental promotees for 
filling up various posts in the Council of 
Scientific and Industrial Research; 

(b) whether it is a fact that for appointment 
to the post of Under Secretaries/ 
Administrative Officers Grade I under the 
C.S.I.R., selections took place in May, 1969; 

(c) if so, whether officers so selected have 
since been appointed; and 

(d) if the answer to part (c) above be in the 
negative, the reasons therefor? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : (a) A Statement is attached. (See 
Appendix LXX, Annexure No. 1*.] 

(b) Yes, Sir, on 20th May, 1969. 
(c) Yes, Sir. Offers of appointment have 

been made to the first three in the Panel, 
(d) Does not arise. 

PRIVATE  AIRLINES  

212. SHRI T. SIDDALINGAYA: 
SHRIY. ADINARAYANA REDDY : 
Will the Minister of TOURISM AND 

CIVIL AVIATION be pleased to state : 
(a) whether some private airlines have been 

permitted to operate in areas where Indian 
Airlines is not operating its services in the 
country ; 

(b) if so, what is the criteria adopted in 
granting such permissions and the names of 
the airlines who have been permitted to 
operate such services ; and 

(c) what steps Government propose to take 
to ensure that the planes operated by them are 
airworthy ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH): 
(a) and (b) Section 18 (e) of the Air 
Corporations Act, 1953, provides for 
permission being accorded to private parties to 
operate scheduled and non-scheduled services 
both for passenger and cargo on a regular 
basis. So far no permission for scheduled 
services has been given to any party. The 
Aircraft Rules provide for licensing of non-
scheduled operations. In addition to the Flying 
Clubs and the two Air Corporations, the 
following companies have been given non-
scheduled permits:—  

1. Air Survey Company of India 
2. Airways   India 
3. Bharat Commerce  &  Industries 
4. Cambata Aviation 
5. Jamair Co. 
6   Kalinga Airlines 7. 
Kasturi   & Sons 

While these permits do not entitle the 
holders to operate regular scheduled services, 
either passenger or cargo, it enables them to 
operate non-scheduled flights for both 
provided each such flight is cleared by the 
Director General of Civil Aviation or the 
Controller of Aerodromes 
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on his being satisfied that all the conditions   of the 
permit are being complied with. Thf conditions wl ich 
the non-scheduled operators have to ce. nply with are 
contained in the enclosure. [See Appendix LXX, 
Annexure No. 13.] 

(c) No such  flights  can be   operated 
unless   the   aircraft   holds Certificate   of 
Airworthiness    issued    by the    Director 
General of Civil A nation. 

HILL   AREA-! OF DARJEELING 
213. SHRI NlflEN GHOSH : Will the Minister of 

HOME AFFAIRS be pleased to state : 
(a) whether   an '   representation   e; from the 

Government of West Bengal or from  any political 
party has been received for the creation of kn 
autonomous region of the hill areas of Dai jeeling ; and 

(b) if so, what action Government propose to 
take in the matter ? 

THE MINISTI R OF STATE IN THE 
MINISTRY OF 1 OME AFFAIRS(SHRI 
VIDYA CHARA J SHUKLA) : (a) and 
(b)  In  Octobi ome deputationists 
had met the Prime Minister and raised the question of 
autonomy for the hill areas of Darjeeling on ihe lines 
recommended for the hill areas < (f Assam by the 
Pataskar Commission. Pi ime Minister while ap-
preciating the need for development of this area did 
no consider this sugggestion feasible. The damand 
for a Darjeeling Autonomous Council was reiterated 
at the Annual Conferenc t of the All India Gorkha 
League held in M; y 1969. but Government's views   
in the  ma tter remain   as before. 

DEMAND FOR INCLUDING NEPALI IN EIGHTH 
SCHEDULE   oi'   THE   CONSTITUTION 

214. SHRI NI REN GHOSH : Will the Minister 
of HOME AFFAIRS be pleased to state : 

(a) whether tie Government of India have 
received an   representations from the Nepali 
speaking citizens of India for including Nepali as a 
national language in the Eighth Sc! edule of the 
Constitution; and 

(b) if so, wh • t action Government propose to 
take in I te matter ? 

THE MINIS CER OF STATE IN THE 
MINISTRY OI HOME AFFAIRS (SHRI VIDYA 
GHAR \N SHUKLA) : (a) Yes, Sir. 

(b) It is the considered judgement of the 
Government that in the wider national interest the 
Eighth Schedule should not be enlarged further. 

STATE'S    DEMAND FOR GREATER CONTROL OVER 
ALL  INDIA SERVICE  CADRE 

215. SHRI NIREN GHOSH : Will the Minister 
of HOME AFFAIRS be pleased to state  : 

(a) whether any State Government have 
demanded greater powers of control-over all India 
service cadres, particularly over police cadres, 
working in the States ; 

(b) whether it is a fact that lack of powers of the 
States Io initiate action against the defaulting officers 
leads to difficulties of the State Governments in the 
administration of the States ; and 

(c) if so, what action Government propose to 
take in the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI VIDYA 
CHARAN SHUKLA) : (a) No Sir. 

(b) hinder the All India Services ("Disciplinary 
and Appeal) Rules State Governments have full 
powers to initiate disciplinary action against any 
defaulting All India Service Officer serving under 
them. The question therefore of any difficulty being 
face dby the State Governments on this account does 
not arise. 

(c) Does not arise. 
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ffHoME SECRETARY'S LETTER ON COMMUNAL 
SITUATION   w   GUJARAT 

216. SHRI RAJNARAIN : Will the 
Minister of HOME AFFAIRS be pleased to 
state : 

(a) whether it is a fact that the Minister of 
Home Affairs Shri Y. B. Chavan stated in 
the meeting of the Parliamentary Advisory 
Committee that the Union Home Secretary 
had written a letter to the Chief Secretary of 
the Government of Gujarat regarding the 
deteriorating communal situation in Gujarat 
only 7 months earlier; and 

fb) if so, what are the contents of that 
letter   ?   ] ' 

t[THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) and (b) 
The Union Home Secretary had written to 
the Chief Secretary of Gujarat on 22nd April 
1969, drawing his attention to the trends in 
Gujarat indicative of the prevalance of 
communal tension and to the need for utmost 
vigilance and alertness.] 

 

 

 COMMUNAL RTOTS  

217. SHRI J. P. YADAV : 
SHRI JAGAT NARAIN : 

Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the number of Communal riots which 
took place in India during the last three or four 
years; 

(b) the number of the riots in connection of 
which commissions were appointed ; and 

(c) the persons or the parties against whom 
reports were submitted by the commissions as 
a result pf the enquiries conducted and the 
details of the action taken so far by 
Government in this regard ?] 

t[   ] English translation. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) to (c) A 
statement giving the available information is 
laid on the Table of the House. 

t[THE MINSTER OF STATE IN THE 
MINISTRV OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) According 
to information received from the State Goverr 
lents/Union Territory Administrations, 343 
communal incidents look place in t is country 
from 1964 to 1968. In the first half of 1969, 79 
incidents took pkce in the States/Union 
Territories otht 1 than Tamil Nadu and 
Rajasthan, in espect of which information is 
awaited. 

(b) The Cen rai Government have ap-
pointed the Commission of Inquiry to inquire 
into six Communal Disturbances of 1967. The 
same Commission was also entrusted by the 
Jam nu and Kashmir Government to inquire 
into disturbances at Jammu and Srinagar i. 
1967. State Governments have also app inted 
two Commissions to inquire into two 
disturbances during i969- 

(c) In the twlio reports submitted by the 
Commission of Inquiry on Communal 
Disturbances i 1 respect of Ranchi-Hatia riots 
and Ja npur-Suchetpur riots, no party as such 
has been held responsible for the disturl ances. 
Action in the light of the finding: of the 
Commission on the conduct of G' 'vernment 
officials is being taken by the S1 ate 
Governments concerned. The report oi the 
Jammu and Kashmir riots is under examination 
of the State Government.] 

WRIT  PETI IONS  IN  HIGH  COURTS 

218. SHRI A P. CHATTERJEE : Will the 
Minister of HOME AFFAIRS be pleased to 
rtfer to the answer to Unstarred Question No. 
592 given in the Rajya Sabha on the 30th July, 
1969 and state : 

(a) whether it is possible for Government 
to colli ct statistics of writ petitions in 
different High Courts of the different States ; 

(b) if not, vhat are the reasons therefor; and 
(c) if the ; nswer to part (a) above be in the 

affirmat ve, whether Government will lay such 
statistics on the Table of the House ? 

•f[   ] English translation. 

4—41 RS| 69 

 

TOURIST  FACILITIES IN JAMMU 
219. SHRI GODEY MURAHARI : Will 

the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state : 

(a) whether there is any proposal to 
improve tourist facilities in the Jammu area of 
Kashmir like Bhadrwah and Sana-sar ; and 

(b) whether he proposes to discuss with the 
Railway Ministry the feasibility of connecting 
Jammu and Pathankot by rail to boost up  
tourism in that region ? 
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THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAI\ SINGH) : 
(a) Yes Sir; the State Government has made 
provision for the development of tourism in 
Jammu during the IV Plan, and the Indian 
Tourism Development Corporation is putting 
up a motel at Jammu at an estimated cost of 
Rs. 25   lakhs. 

(b) Construction of the rail line between 
Pathankot and Jammu is already in progress, 
and is likely to be completed by    March,    
197a. 

LAW AND ORDER SITUATION IN    JAMMU AND  
KASHMIR 

220. SHRI GODEY MURAHARI : Will 
the Minister of HOME AFFAIRS be pleased 
to state : 

(a) whether his attention has been drawn to 
the deteriorating law and order situation in 
Jammu and Kashmir ; and 

(b) if so, the steps proposed to be taken to 
ensure the safety of the border areas from   
pro-Pakistani   saboteurs ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) There is 
nothing to indicate that the law and order 
situation in Jammu and Kashmir is     
deteriorating. 

(b) Government are vigilant in respect of 
the  safety d border   areas. 

DISPLAY OF PAK FLAGS IN KASHMIR 

221. SHRI GODEY MURAHARI : Will 
the Minister of HOME AFFAIRS be pleased 
to   state : 

(a) whether the attention of the Govern-
ment of India has been drawn to the public 
display of Pakistani flags by demonstrators in 
Kashmir   ; and 

(b) whether the State Government's 
attention has been drawn to these incidents   ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) and (b) 
According to information received from 
Government of Jammu and Kashmir no public 
display of Pakistani flags by demonstrators 
came to notice. 

, DEVELOPMENT   OF   PLAGES   OF   TOURIST 
INTEREST IN MYSORE STATE 

222. SHRI M. D. NARAYAN : Will the 
Minister of TOURISM AND CIVIL 
AVIATION be pleased to state the details of 
the steps to be taken by Government to 
develop the places of tourist interest in Mysore 
State in the near future  ? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
During the Fourth Five Year Plan, the 
Government of India proposes to provide basic 
tottrist amenities at Halebid, Belur and 
Srirangapatna and the Bijapur-Aiholi-Badami 
complex besides the improvement of 
accommodation and transport facilities at these 
Centres in Mysore    State. 

CONSTITUTION  OF     CELLS  TO     FURNISH 
INFORMATION   ON   COMMUNAL   SITUATION 

223. SHRI M. D. NARAYAN : Will the 
Minister of HOME AFFAIRS be   pleased to 
state : 

(a) whether it is a fact that many State 
Governments have so far not implemented 
some of the major recommendations of the 
National Integration Council, including the one 
for the constitution of special cells to furnish 
information on the communal situation in their 
respective States ; 

(b) if so, the names of the States which 
have not yet established intelligence cells in 
spite of the centre's directive to do  so   ;  and 

(c) the name of the State Governments 
which have not so far sent reports to the 
Centre regarding communal situation in   their   
States ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN   SHUKLA)   : 
(a) and (b) An up-to-date statement, indicating 
action taken by state Governments on the 
recommendations of the National Integration 
Council, is attached. [See Appendix LXX, 
Annexure No. 14.]. 

(c) The State governments send information 
regarding the communal situation whenever 
requested or whenever any significant    
developments take place. 
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INTERNATIONAL  AIRPORT NEAR CHOLA-
VARAI j (TAMIL NADU) 

224.    SHRI THILLAI   VILLALAN : 
SHRI i . SIVAPRAKASAM : 

Will the Mini ner of TOURISM AND 
CIVIL AVIATION   be pleased to state . 

(a) whether Government have recently 
received any proposal for the construction of 
an international airport at Cholava-ram near 
Madra ?;   and 

(b) if so, wha is the reaction of Govern, 
ment thereto? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN SINGH) : 
(a) 1 ad (b) The International Airports Commi 
tee appointed under the Chairmanship o; Shri J. 
R. D. Tata has recommended thi it the 
Government should take steps to reserve 
suitable areas within reasonable distance from 
Bombay, Calcutta and Madrai for the 
construction of second airports vhen the 
present airports become saturate^.. In regard to 
Madras, the Committee las recommended that a 
techno-economic study be made in regard to 
the possibilit- of developing Chola-varam as a 
second airport for Madras. The matter is ur der 
consideration. 

STENOGRAPHERS SERVICE 
225. SHRI KKSAVAN (THAZAVA) : Will 

the Minister of HOME AFFAIRS be pleased 
to sta' e : 

(a) whether Government have re 
designated the stenographers of C. S. S. S. 
as personal assistants and revised the pay 
scales of those vho are attached to tbe 
officers of the r i.nk of Joint Secretarieg 
and above; 

(b) if so, the r ;asons therefor;   and 
(c) what are the criteria adopted by 

Government an! on what basis this 
classification   ha; been made ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) to (c) In 
the interest of efficiency it was considered that 
he C.S.S.S. should be reorganised so as t > 
consist of the following four grades: 

(i) Selection Gr, de (Rs. 350-900)—-Private 
Secretaries to Secretaries/ Special 
Secretaries / Additional Secretaries, 
First P. A,, to Ministers (including 
Members, Planning Commission) and 
Privets Secretaries to Deputy Ministers. 

(ii) Grade I {Rs. 350—770).—Senior 
Personal Assistants to Joint Secretaries 
and officers of equivalent rank and 
Assistant Private Secretaries to 
Ministers including   Member, 
Planning Commission. 

(iii) Grade II (Rs. 210—530) .—Personal 
Assistants to officers below joint 
Secretaries, i.e. Deputy Secretaries, 
Under Secretaries etc. 

(iv) Grade III (Rs. 130—280).— For Steno-
Typists who were earlier drawing a 
special pay of Rs. 20/30 over their pay 
as L. D. Cs./U.D.Cs. for doing 
stenography  work. 

RAISING OF AIR FARES BY INDIAN AIRLINES 
226. SHRI M. D. NARAYAN : Will 

the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state : 

(a) whether the Indian Airlines have raised 
the domestic air fares recently;   and 

(b) if so, the reasons therefor ? 

THE MINISTER OF TOURISM AND 
CIVIL    AVIATION      (DR.      KARAN 
SlNGH) : (a) Yes, Sir. 

(b) The raise was necessitated among other 
factors by increased expenditure on aviation 
fuel and oil due to increased taxation and 
increased cost of passenger and labour 
amenities, insurance and rental charges. 

SECOND HOWRAH BRIDGE 
227. SHRI A. P. CHATTERJEE: Will 

the Minister of PARLIAMENTARY 
AFFAIRS AND SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether his attention has been 
drawn to a press report to the effect that 
Shri Somnath Lahiri, a Minister of West 
Bengal, is reported to have stated that the 
work of the second Howrah Bridge could 
not begin because the President of India 
bas not yet given his assent to the legis 
lation regarding the constitution of the 
Howrah Bridge Commission ; 

(b) if so, what stands in the way of the 
Central Ministry advising the President to give 
his required assent; 

(c) whether his attention has been drawn to 
the same press report to the effect that a further 
difficulty in starting the work on the second 
Howrah Bridge has arisen because according to 
the Calcutta Port Act the Calcutta Port Com-
missioners cannot take orders or directions 
from the State Government and that the 
Calcutta Port Act requires immedi amendment: 
and 
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(d) if so, whether Government propose to bring 
any amendment of the Calcutta Port Act at an early 
date to facilitate the commencement of the work on 
the second Howrah Bridge ? 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR IQBAL 
SINGH) : (a) Government's attention has been drawn 
to the statement of Shri Somnath Lahiri reported in 
the issue of 18-10-1969 of ' Hindustan Standard', 
Calcutta, but it does not state that the work on 
Second Hooghly Bridge could not begin because 
President's assent to the State Bill    was  not 
received. 

(b) President's assent has been given to the 
Hooghly River Bridge Bill, 1969 and communicated 
to State Government on 11-11-1969. 

(c) Yes Sir. 
(d) The question of amending the Calcutta Port 

Act is under consideratiqn. 

EARLY   MAN 

228. SHRIMATI LALITHA RAJA- 
GOPALAN : Will the Minister of 
EDUCATION AND YOUTH SERVICES 
be pleased to   state : 

(a) whether an attempt was made by United State 
Scientists to steal laurels on the research conducted 
jointly by Punjab and Yale Universities about the 
origin of man many millions of years ago; and 

(b) if so, the details in  this regard ? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. RAO) : (a) 
According to the information furnished by the Punjab 
University, there is nothing on record to show that 
such an attempt was made. 

(b) Does not arise. 

SHEIKH  ABDULLAH'S   TALKS WITH PAK ENVOY 
229. SHRIMATI LALITHA RAJA- 

GOPALAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether it is a fact that Shikh Abdullah 
had talks with the Pakistan Envoy at the 
residence of a Member of Parliament and 
a senior diplomat of the Pakistan High 
Commission was also present at the two 
hours meeting;   and 

(b) if so, the details of the talks held by 
the Sheikh? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI VIDYA 
CHARAN SHUKLA) : (a) Y'es Sir; the occasion was 
during lunch at the residence of the Member of 
Parliament. 

(b) Government have no information regarding  
details of the talks. 

QUICK DISPOSAL OF FILES 

230. SHRI N. R. MUNISWAMY : Will 
the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether Government have introduced any 
scheme to dispose of files and papers by introducing 
level jumping system, taking verbal decisions and 
avoiding unnecessary notings which are repetetive in    
nature;    and 

(b) If so, the Ministries where these schemes 
have been introduced and with what result? 

THE MINISTER OF STATE IN THE MINISTRY 
OF HOME AFFAIRS (SHRI VIDYA CHARAN 
SHUKLA) : (a) Instructions regulating office proce-
dure in the secretariat provide for level jumping in 
the submission of selected cases, as may be 
considered feasible. There is no rigid rule in this 
behalf. 

There are also instructions that note* should be 
concise and not excessive. Verbal discussions are 
encouraged, but record of decisions taken has to be 
kept. 

(b) These instructions apply to all 
ministries. Their      existence   has   not 
however, removed the problem. Tbe Administrative 
Reforms Commission has made certain 
recommendations in this regard; these are under the 
consideration of the Covernment. 

STEAMER  SERVICE  BETWEEN RAMESW ARAM 
AND     TALAIMANNAR 

231. SHRI T. V. ANANDAN: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS 
PORT be  pleased   to state: 

(a) whether it is a fact that subsidy is being 
granted to the Shipping Corporation of India yearly 
to run the steamer S. S. Irwin between Rameswaram 
and Talaimannar   bi-weekly;   and 

(b) if so, what is the amount of subsidy paid 
yearwise from 1965 to date ? 
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THE MINI' TER OF PARLIAMENTARY 
AFFA IF S AND SHIPPING AND 
TRANSPORT (SHRI K. RAGHU-
RAMAIAH) : (a) The Government of India 
reimburse ' to the Shipping Corporation of 
India ( nly the actual losses incurred in op> 
rating the Rameswaram/ Talaimannar Si rvice. 

(b) Losses re mbursed so far : 
Rs. (lakhs) 

(i) For tht   period    from 4-31 
December   1965 to March,1967 

(ii) For th: period      from io"92 
April, 1 gi 7 to March, 1968.     ----------- 
Total pain to date     . 15*23 

(iii) The re ;uest of the Corporation for the 
reiml ursement of a loss amounting to R' 
8-19 lakhs for the period from Apr 1, 
1968 to March, 1969 is under 
consideration. 

232 • [Transfer -ed to the 27/A November, 1969] 

SINDIIU   RESETTLEMENT       CORPORATION 
233. SHRI JAIRAMDAS DAULAT-RAM: 

WiH th' Minister of PARLIAMENTARY 
AFFA1 fcS AND SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether the officer appointed to inquire 
into the affairs of the Sindhu Resettlement 
Corporation ofGandhidham has submitted 'lis 
report to Government; 

(b) which cf the statements made by a 
Member of Parliament which were examined 
by the Inquiry Officer have been found to have 
iorae basis; 

(c) what ar the findings of the Inquiry 
Officer on tlie complaints submitted to him on 
beha Oi' the shareholders who ai e mostly 
displ; ced persons from Sindh and had form :d 
the Corporation for their resettlement ir    
Gandhidham; 

(d) what ai ! susrsfestii ns that have been n 
rde by the Inquiry Officer for the consideration   
of Government; aid 

fe) whether the repor r f the Officer will be 
j-laced on t he Table r the House during the 
current Sr sion   of Parliament ? 

THE DEPUTY MINISTER IN THE 
DEPAPTME JTOF PARLIAMENTARY 
AFFAIRS, A<TO IN THE MINISTRY OF 
SHIPPLYG AND TRANSPORT (SARDAR 
IC BAL SINGH) : (a) to (e) The report ol the 
Inquiry Officer has just been receive! andis 
being studied by Government. 

, U. N. UNIVERSITY 

234. SHRI SITARAM JAIPURIA 
Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state : 

(a) whether it is a fact that the Secretaty-
General of U. N. O. , U. Thant has recently 
proposed for the establishment of a a United 
Nations University "truely international in 
character" and devoted to peace and progress; 

(b) if so, whether it was proposed that the 
University should be located in a country 
which is noted for the spirit of tolerance  and 
freedom  of thought;    and 

(c) if so, whether any approach has been 
made by 'he Government of India to set up 
such a University  in India ? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : (a) Yes, Sir. 

fb) Yes Sir. 
(c) The Government of India has not made 

any approach in this regard. 

DHARNAS IN DELHI 

235. SHRI SITARAM JAIPURIA: Will 
the  Minister  of HOME      AFFAIRS  be 
pleased to state : 

(a) the number of dharnas held in front of 
the residence of the Prime Minister and other 
Ministers in Delhi during the last six months; 

(b) the names of the parties or groups 
which organised these dharnas and the matter 
under protest in respect of each of these 
dharnas;  and 

(c) whether any action was taken by 
Government as a result of these dharnas? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) According 
to information received from the Delhi 
Administration, fifteen dharnas were held 
during tbe last six months by groups and 
fifteen by individuals in front of the residence 
of the Prime Minister and other  Ministers in   
Delhi. 

(b) A statement is attached. (See Appendix 
LXX, Annexure No. 15) 

(c) The memoranda/petitions received 
from the demonstrators are duly considered by 
the authorities concerned. 
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SCHOOLS    IN DELHI HOUSED IN TENTS 
236. SHRI SITARAM JAIPURIA: 

Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state : 

(a) whether it <s a fact that there are a 
number of Higher Secondary schools in Delhi 
which are still  housed in tents; 

(b) if so, what is their number; and 

(c) what steps are being taken by 
Government to construct buildings for these 
schools? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND YOUTH 
SERVICES (SHRI BHAKT DARSHAN) : (a) 
to (c) The requisite information is being 
collected from the eudcational authorities in 
Delhi and will be placed on the Table of the 
Sabha as soon as possible. 

AIRDROPPING  OF  EXPLOSIVES AND  PROPA-
GANDA  MATERLULS 

237. SHRI G. GOPINATHAN NAIR : 
Will the Minister of HOME AFFAIRS be 
pleased to refer to the answers to the Starred 
Question No. 519 and Unstarred Question No. 
1232 given in tbe Rajya Sabha on 13th August, 
1969   and state; 

(a) whether Governnent have taken any 
steps to prevent dropping of explosives and 
propaganda materials by Taiwan on Indian 
territory;   and 

(b) if not, what are the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : (a) and (b) No 
instance has come to notice of explosives 
having been dropped. From and examination of 
the circumstances in which balloons containing 
propaganda material were found, there are 
grounds to presume that these balloons had 
possibly drifted towards India due to mon;0011 
winds. As soon as such balloons come to 
notice, they are seized and carefully examined. 

NATIONAL POLICY ON EDUCATION 
238. SHRI S. D. MISRA: Will the 

Minister of EDUCATION AND YOUTH 
SERVICES be pleased to state : 

(a) whether Government have taken any 
steps towards the formulation of a national 
policy on education in the :ountry; 

 

(b) if so, the details of the steps taken so far 
and the time by when the formulation of such a 
policy would be completed; and 

(c) in what way it would improve the 
standard of education in our educational 
institutions? 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V.K. R. V. 
RAO) : (a) and (b) Yes Sir. The Government 
have formulated a National Policy on 
Education incorporating the major 
recommendations of the Education 
Commission, and the Resolution on the 
National Policy was placed on the Table 
oftheHo\iseon 24th July, 1968. 

(c) The National Policy Statements provides, 
not only for expansion of facilities but also for 
qualitative improvement of education through 
such programmes as improved curriculum 
better text books improvement in the general 
and professional education of teachers, 
povision of better facilities, strengthening of 
educational administration, etc. The successful 
implementation of these programmes, however, 
depends upon the availability of adequate 
resources. 

SINDHU   RESETTLEMENT CORPORATION 
239. SHRI JAIRAMDAS DAULAT-RAM : 

Will the Ministerof PARLIAMENTARY 
AFFAIRS AND SHIPPING AND 
TRANSPORT be pleased to state : 

(a) whether it is a fact that Shri Abhi, a 
retired official of the Ministry who was 
originally a Government Director on the Sindhu 
Resettlement Corporation on the Sindhu 
Resettlement Corporation of a Gandhidham and 
who on retirement is now the Managing Director 
of the Corporation has abetted the organisation 
of a rival shareholders Association to the already 
existing one by securing and passing ' on 
shareholders list to Shri Raval, ex-General 
Manager of the Corporation, through whom this 
rival shareholders Association is being formed 
and whose services had been terminated two 
years ago on his work not being satisfactory; and 

(b) whether it is a fact that the office of the 
Corporation has refused to supply such lists to 
a bonafide shareholder who is connected with 
the existing shareholders Association which 
has been fighting against all power in the 
Corporation being held by a certain group of 
Directors who support Mr. Abhi against whose 
actions, among other matters, the Ministry has 
appointed and officer to undertake an inquiry 
? 



 

THE DEPUT r MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR 
IQBAL SINGH) : (a) The informatioii is 
being collected and will be laid on t le Table 
of the Sabha. 

(b) No. 

SHRI K. S. CHAVDA (Gujrat) : Sir, but 
what about our rules? The rules say, 'judicial 
proceedings'. I am talking about our rules 

MR. CHAIRMAN: You cannot overrule 
my ruling. 

CALLING AT TENTION TO   A   MAT-
TER OF URGENT PUBLIC   IMPOR-

TANCE 
REPORTED STRIK,. BY   COAL    MINE      

WORKERS DUE      TO      NON IMPLEMENTATION      
OF     THE RECOMMENDATIC JS   OF   THE   
CENTRAL   COAL WAGE BOARD 11Y  THE 

COLLIERY OWNERS 
SHRI CHIT TA BASU (West Bengal) : 

Mr. Chairman Sir, I call the attention of the 
Ministe; of Labour, Employment and 
Rehabilita ion to the reported strike by the 
coal mine workers in a number of coal mines 
on November 17, 1969, due to non-
implementation of the recommendations of 
the Central Coal Wage Board by the colliery 
owners. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR, EMPLOY 
MENT AND R EHABILITATION (SHRI 
BHAGWAT JHA AZAD): Mr. Chair 
man, Sir. Agitated abou delay 
in implementa ion of the recommendations 
of the Central Vage Board for Coal Mining 
Industry, Co; 1 Mine Workers' Organisa 
tions had serv d notices of strike, as from 
November 17 1969, on a number of 
colliery owner , particularly in the States 
of West Bengal and Bihar. The strike 
notices had d manded full implementa 
tion of the Goal Wage Board's recom 
mendations already accepted by Govern 
ment, and aho acceptance of some other 
recommendations relating to gratuity, 
attendance be hus, house-rent allowance 
and certain finds of leave. Conciliation 
was held but failed. The workers' de 
mands, anions other subjects, came up for 
discussion ; I ihe tripartite meeting of 
Industrial C cmnittee for Coal Mining 
Industry, hcl< at New Delhi on November 
6, 1969. Th' employers' representatives 
were urged tt implement the Wage Board's 
recommenda) ons.   At this meeting, it was '' 

also announced by Government, that they 
accept in principle the need for a gratuity 
scheme for coalmines' workers. The details of 
the scheme are being worked out. 

However, about 47,000 workers went on a 
day's token strike on 17-11-69 in 66 collieries 
in West Bengal. Workers in three collieries in 
Bihar also are on strike. 

The unanimous and near-unanimous 
recommendations of the Wage Board relating 
to wages, dearness allowance and certain other 
matters were accepted by Government on 21-
7-67 for implementation with effect from the 
15th of August, 1967. The recommendations 
are not statutorily enforceable; implementation 
is being secured through persuasion and such 
other administrative action as is open in the 
circumstances. According to available in-
formation ni collieries, with a strength of 
1,47,622 workers, have implemented the 
recommendations. Another 458 collieries 
employing 2,44,294 workers, have also 
implemented the recommendations, though 
they have not given the full benefits to the 
workmen, particularly in regard to variable 
dearness allowance. Altogether 178 collieries, 
employing 31,157 workers, have not 
implemented the recommendations. 

Government expect the employers to meet 
the workers' just demands for implementation 
of the Coal Wage Boards recommendations in 
the interests alike of good industrial relations 
and uninterrupted production in the coalmines. 

SHRI CHITTA BASU : From the statement 
just read out by the hon. Minister, it is 
apparent that more than one hundred colliery 
owners have not yet implemented the Central 
Wage Board's Award cither fully or partially. 
Now, may I know from the hon. Minister 
whether the present policy of the Govenment 
to persuade the colliery management to give 
full effect to the Central Wage Board's recom-
mendations has virtually failed? And in that 
case what other steps do the Government 
propose to take to get the Award fully 
implemented by the recalcitrant colliery 
owners? What stands in the way of the 
Government in making the recommendations 
of the Central Wage Board as statutory ones? 
Why does not the Government come out with 
a Bill for sanction by this august House ? 

My second point is this.  Mr. Chairman, 
you might have observed that there are 

certain      other  recommen ations   of  the 
Central Wage Board which have not been 
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[Shri   Chitta   Basu.] 
accepted, particularly with regard to gratuity, 
leave, bonus, house rent, etc. What steps do 
Government propose to take with regard to these 
recommendations? They have not yet been 
accepted by the managements of the collieries. 
The Government might have accepted these. If 
the Government have accepted these recom-
mendations, what steps do they propose to take 
in regard to getting these recommendations fully 
implemented ? 

SHRI BHAGWAT   JHA AZAD:   So 
far as the first part of the question is concerned, 
it is true that the recommendation of the Wage 
Board and its success in implementation are not 
so happy as it was some time before. For the 
last two to three years, it is unfortunate that the 
implementation of the Wage Board's 
recommendations is not so happy and good as it 
v/as before. Therefore, Government is now 
thinking of putting the employers and the 
employees on the bargaining strength for 
deciding it. Recently in the Iron and Steel 
Industrial Committee, in spite of the insistence 
of some of the employers including the Govern-
ment to have a Wage Board, we did not agree to 
this. And I am happy to announce that now we 
have got a bipartite committee of the steel 
employers and employees to decide that matter. 
Therefore, our policy in this is clear. 

Sir, as far as the present once is concerned, 
we cannot make it statutory because it will not 
be possible for us possibly under the law    .    .    
. 

SHRI CHITTA BASU: How ? 

SHRI BHAGWAT JHA AZAD: No. We 
cannot make the recommendations of the 
Wage Board already made as statutorily 
enforceable. That is not possible. As for the 
future, I have already announced the 
Government's idea. 

So far as the important consideration about 
gratuity is concerned, Government have 
agreed, in the last meeting on the 6th of 
November about gratuity; it is only a question 
of how to implement it, because the Wage 
Board has said that a cess should be levied, 
which means that it is not the employers who 
should pay, but the consumers who should 
pay. Therefore, that point is under 
consideration. 

About house rent it is a component included 
in the wages. Therefore we have not agreed to 
it. That is all that I have to say. 
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SHRI,NIREN GHOSH: Sir, you have not 
heard my point of order; please hear. My point 
of order is thist hat all those things which Mr. 
Rajnarain is being allowed for a pretty long time 
to say here do not arise out of this Calling 
Attention Motion. 

SHRI RAJNARAIN: Why not ? 
SHRI NIREN GHOSH : They are irrelevant. 

SHRI RAJNARAI-.; : No. 
SHRI NIREN GHOSH: If despite the 

irrelevancy the C.i'ir allows those things to be 
mentioned, then would tlie Chair allow other 
Members who have facts at their disposal a 
similar amount of time to seek clarifications on 
all those things? This is my point of order. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Hon. Members know that 
the Calling Attention matter refers to some 
specific incident which has been mentioned 
therein, and to bring in a whole general 
discussion in the garb of a Calling Attention 
Motion is really not proper. 

 

SHRI MONORANJAN ROY (West 
Bengal) : On'a point of order, Sir. Is all this 
relevant to the Calling Attention Motion ? 

SHRI NIREN GHOSH: I rise on a point of 
order, Sir. These things are not relevant. 

{THE  VICE-GH VIRMA^J (SHRI   RAM  NIWAS 
MIRD! A) in the Chair,] 

SHRI NIRI N GHOSH (West Bengal): Sir, 
these thing do not arise out of this Calling 
Attention. If you allow him to mention these 
thinj;s, you should allow us also to go into deta 
Is. 



523 Calling Attention [ RAJYA SABHA ] to   a   matter   of  urgent     524 
tiublic importance 

SHRI NIREN GHOSH: That is what he is 
doing. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : I would request the hon. 
Member not to bring anything outside the 
purview of the Calling Attention Motion, but to 
be specific and relevant. 

 
SHRI GODEY MURAHARI (Uttar Pradesh)   

:   Specific  about  the collieries. 

THE   VICE-CHAIRMAN (SHRI 
RAM NIWAS MIRDHA) : Specific about the 
collieries does not mean that anything about a 
collieries can be brought into this. 

"Resettled workers at East Ninicha Colliery 
are still nol provided with jobs. Managements' 
attitude adamant and vindictive. Workmen are 
being harassed and implicated in fake cases by 
the Police in connivance with management 
andCPI(M) Shyam Bihari Singh, Lall Bihari 
Singh, Jhallak Singh and Azit Singh Saini 
implicated in false cases and arrested on 17-11-
1969". 

 



 

SHRI ANANT PRASAD SHARMA (Bihar) 
.- Sir, the honourable Minister has stated that 
178 collieries have not at all implemented the 
recommendations of the Wage Board. I would 
like to know, in view of the recent increase in 
the price of coal by 70 paif \ per ton, whether 
the Labour Ministry will see that these col-
lieries which have not implemented the 
recommendations >f the Wage Board, do not 
get the benefi of this increase in price and also 
whether the Labour Ministry will advise the R; 
ilway Ministry not to purchase coal fron these 
collieries till such time that they have 
implemented the recommendations of the 
Wage    Board. 

 
SHRI CHITTA BASU: There have been 

violations of this rule.  Why ? 
SHRI KALYAN ROY (West Bengal) : Sir, I 

was the leader of the A. I. T. U. C. delegation 
whil h attended the sixth meeting of the Co 1 
Industry Committee in November in relation to 
the Wage Board's recomme idations. 
Unfortunately the Government las not yet 
declared the date on which the gratuity scheme 
is going to be introduced in the coal-mines. 
The gratuity scheme is a major issue of the 
strike notice. Secondly, the Government has 
also as- hired that it is going to abolish 
immediati ly the Central Recruiting 
Organization as recommended by the Labour 
Commiss on. But unfortunately the 
Government I as so far declared neither the 
date of introduction of the gratuity scheme nor 
the late of abolition of the Central Recruitit g 
Organization. The strike took place 1 a large 
number of coal mines in West Bi ngal because 
the United Front Government gave protection 
to the coalminers in Asansol belt. 
Unfortunately there could not t; any strike in 
the Jharia 

Belt although the implementation of the Wage 
Board's recommendations was the worst in 
Bihar and there the strike could not take place 
because of the corrupt practices of the police in 
the State of Bihar and the police in Bihar is 
under the Central Government now. I would 
like to know what the Government is going to 
do about the non-unanimous recommendations 
of the Wage Board, the date when the 
Government is going to announce the 
introduction of the gratuity scheme in the coal-
mines, the date of abolition of the Central 
Recruiting Organization and the date when the 
bonus clauses will be amended as per the 
decision of the November session of the 
Industrial Committee for Coal Mining Industry 
because we feel the Government is responsible 
for the strike and also for the unrest in the coal-
mines because every time the Government 
particularly the Railway Ministry, is 
succumbing to the pressure of the coal-mine 
owners. And the coalmine owners are getting 
an increased price without implementing the 
Wage Board's recommendations. And, Sir, the 
Regional Labour Commissioner of Dhanbad—
I am making this allegation— is in the pay of 
the coal-mine owners and that is why the Bihar 
coal-miners are the worst exploited in India 
today. The Government of India has a duty to 
protect the interests of the coal-miners. Lastly, 
I entirely agree with Mr. Rajnarain's remarks 
about the activities of the Communist Party 
(Marxist). Instead of fighting the coal-mine 
owners, the CP(M) workers in many places are 
colluding with the coal-mine owners to 
suppress the All-India Trade Union Congress 
and Hind Mazdoor Sabha in a way which is 
most shocking to any civilised society. 

SHRI BHAGWAT JHA AZAD: Sir, as I 
have said the Government wants to implement 
the gratuity scheme in the coal-mines. We will 
announce that. But the House would appreciate 
this point that the Wage Board... ( 
Interruptions)., has said that it should be paid 
by a cess on the consumer. Normally gratuity 
is to be paid by the employers. But here is a 
recommendation which says, "Pay gratuity by 
a cess on the consumer" . The Government has 
to consider this point. So far as the date of 
introduction is concerned, I have categorically 
stated that we have agreed to it and we shall do 
it. It is only a question of considering how to 
pay it, whether by a cess on the consumer or by 
any other method. That is the point which I 
would like you to consider. I cannot say 
immediately it can be done. 
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[Shri Bhagwat Jha Azad] 
Then about the CRO. We are taking steps 

for this. It is a voluntary organization of the 
employers. I thik Mr. Kalyan Roy will agree 
with me that the employers also have agreed 
for the abolition of this. We also agree and 
steps are being taken. 

Then, Sir, he has made a very unfortunate 
allegation that the RLG is under the pay of 
the coal-mine owners. I categorically deny 
this. We have no evidence whatsoever. It is 
wrong, absolutely mischievous, . 
(Interruptions)... CP (M) and all that. 

SHRI BHUPESH GUPTA    (West 
Bengal)   : On   a point of order... 

SHRI BHAGWAT JHA AZAD : This has 
to be decided amongst themselves in West 
Bengal, not by the Government of India... 

(Interruptions) 
SHRI BHUPESH GUPTA: On a point of 

order, Mr. Vice-Chairman. An honorable 
Member of the House has made a specific 
allegation, a serious allegation, naming the 
officer, the Regional Officer,    saying that 
according   to   the  facts  and  information 
available to him   he is in   the pay of the coal-
mine owners.   We   also    hear   from various 
sources that this is so. I should like to know 
whether the honourable  Minister is prepared 
to institute a proper inquiry into this allegation 
by a man who commands the confidence of 
both  sides before he comes and says, "I have 
no information, no evidence."   Surely   the   
officer   who indulged in corruption   will not 
send you the file saying tfiat he is indulging in 
such and such practices. It will not be onted 
on the file. It has to be brought to your notice 
and it has  been brought t    your notice 
repeatedly by the Memb   s of this House. It is 
your duty to go into this matter in   a manner 
which will    evoke some measure of 
confidence among the Members of the House. 
Who   does   not   know   that   these officers 
are downright hirelings of the coalmine 
owners ?Who does not know this public 
scandal which the coal-mine owners have 
started? Today you are saying all this kind of 
things to cover all such people. I say the 
Ministry is failing in i i duty. It is a failure on 
the part oi the Ministry  in carrying out its   
duty. Therefore, I demand the Parliament 
should give instructions to this Ministry for a 
proper inquiry into the allegation of downright 
corruption   and malpractice including bribery 
on the part of these officers. 

SHRI BHAGWAT JHA AZAD: Sir, it is 
definate our duty to inquire into the allegations  
which   are  properly  made  in j 
writing.. 

SHRI BHUPESH GUPTA: On a point of 
order Mr.    Vice-Chairman. 

SHRI BHAGWAT JHA AZAD: I must 
have the right to reply. I must reply to the 
points raised. He cannot go on like tliat, Sir. 
What I    am saying is this  . .. 

(Interruptions) 
SHRI RAJNARAIN : On a point of order. 

SHRI BHAGWAT JHA AZAD: I have not 
yet finished my reply. 

SHRI RAJNARAIN: No, no. On a point of 
order. 

 
(Interruptions) 

SHRI BHAGWAT JHA AZAD: Sir, unless 
the allegations are made properly in writing, 
we are not going to institute an inquiry into the 
hearsay of the honourable Member. . . 

(Repeated interruptions) 

 



 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, on a point of order. It is for you to 
give a ruling. I do not think any ruling from 
my friend, Shri Bhagwat Jha Azad, is 
necessary. A charge has been made much 
more authentically by an M.P. or by a private 
citizen. It has been made on the fioo^ of the 
House. That is much more impo -tant. A 
letter is written to you, a memoi indum is 
sent to you it has been made • n the floor of 
the House, and hence it has icquired special 
importance and my frin d, Mr. Rajnarain, has 
rightly pointed ou this aspect. Still my freind 
says, "Do i' in writing." When it is made on 
the floe I of the House, it forms part of the 
record of the House. (Interruptions.) 

SHRI BHAGWAT JHA AZAD: Please do 
not try to pi 11 me that way; I have li-tened 
to your   harangue. 

SHRI BHUPE H GUPTA: I might tell this 
illiterate Mil ister that he does not know the 
rules of .he House or the procedure of the -
louse. He calls it a harangue. 

(Ii terruptions) 

SHRI  BHAGWAT JHA AZAD  :     I 
cannot tolerate JI this, Sir. The hon. Member 
must be lave properly. If he only shouts, I   
can alsi 1 do it. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman, I will not allow him to get away 
with it. Look at he arrogance that he has; they 
have lost their majority but the arrogance 
they 1 stain in full force ; I hope some of th | 
Ministers should be voted out by no 
confidmce or censure motions. Mr. Vice-
Chairman, please ask him to withdraw that 
remark. (Interruptions). He wants to have 
everything in writing and then he will 
proceed with it. He calls my speech a 
harangue. He does not understand the differi 
nee between a speech and a harangue. 

SHRI BHAGWAT  JHA AZAD:   Lei 
him speak on     the point. Otherwise I 
can also reply in the form of a running 
commentary. 

(In irruptions) 

SHRI BHUP3SH GUPTA: Please 
remember that tl ose days are gone. 

SHRI R. T. PARTHASARATHY: Sir, I 
wish to make a humble suggestion. The hon. 
Minister was pleased to state that a petition in 
writing should be given. According to the 
British parliamentary practice for centuries it 
has been accepted— any statement made by 
any Member is sufficient for the Government 
to take note of. It is absolutely not necessary 
that it should be given in writing. Over that 
small thing this quarrel should not have taken 
place. I hope the hon. Vice-Chairman would be 
pleased to give a ruling on that point so that in 
future this kind of a situation   does not arise. 

SHRI KALYAN ROY: I had already given 
it in writing to the Union Labour Minister 
about a month  back. 

SHRI BHUPESH GUPTA: So he was 
suppressing the truth. Having got that letter, he 
wants another letter also. It is like suppressio 
veri suggestio jalsi. (Interruptions) Mr. Shah, you 
are the Leader of the House. Please kindly 
control him. 

THE LEADER OF THE HOUSE (SHRI K. 
K. SHAH): I request both of you to forget 
what has happened. Now you can argue the 
case. 

SHRI BHUPESH GUPTA: I am ready to 
forgive and forget provided the other man   
does it. 

SHRI NIREN GHOSH: Sir, the hon. 
Minister wherever he has stated it has been 
implemented, it has not been implemented. I 
have myself visited those areas. I know that 
even 1.29 is not given let alone 1.47 except of 
course a very few collieries. If they have 
intimated to you in that way, they have given 
you some false information. Are you aware of 
the troubles that are going on in the collieries, 
including the strike arising out of the non-
implementation of the Award, theekedari and 
CRO ? Where-ever the workers want to fight 
for their rights, these people come in    their 
way. 
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[Shri Niren Ghosh] 
You know that years back it was accepted by a 
tripartite committee that it should be abolished. I 
am told that wherever there is theekedari or 
wherever there is CRO, violence is bound to take 
place because they are the very embodiment of 
violence. Wherever the workers can pick up 
courage against this injustice, it is unfortunate 
tliat Shri Rajnarain almost in collusion with the 
management contractor has unleashed violence in 
those areas. I do not wish to go into details. 

 
SHRI NIREN GHOSH: I can go into every 

case, if you like. They are killing and murdering 
workers and he is their protege; they are working 
in collusion these contractors and the CRO people. 
Shri Kalyan Sankar Ray knows all these things but 
he will not dare to say these things in the trade 
union circles. Everybody knows that the HMS 
unions running in Asansol arc fully in collusion 
with the managements; they are depending on a 
certain strata of company stooges. He knows it 
also but he will not tell it anywhere in the trade 
union circles. That is the position. I can give one 
instance. In the Madhuban colliery because the 
workers were fighting for the implementation of 
the Award, the company contractors and goondas 
murdered one trade union worker in broad 
daylight and thereafter the company declared a 
lockout; it is there for 2j months. I understand that 
the R.L.G. has recommended that it should be 
referred to adjudication and the lockout should be 
prohibited but the Government are taking no steps 
whatsoever. The theekedari and the contractor 
system are rampant in all the collieries. They are 
the paid goondas of the collieries and the CRO is 
a paramilitary organisation. It was recommended 
that it should be disbanded but it is not being 
disbanded; there is a reign of terror going on. 
Therefore, Mr. Vice-Chairman , even if the wage 
board recommendations are made statutorily 
enforceable, they will not be implemented unless 
these things are done away with. I know of a 
ceratain case in the Andrew/ ule colliery. 

 

 
I cannot allow all these rubbish things to go 

unchallenged. 
( Interruptions) 

SHRI BHUPESH GUPTA : I think we better 
pass on   to the next item. 

SHRI A. G. KULKARNI (Maha-rashtra) : 
Sir, why don't you appoint Mr. Bhupesh Gupta 
as the arbitrator between both of them ? 

SHRI BHUPSH GUPTA : I am a man of 
peace and I do not like the cold war in Bengal 
to be brought in here. I appeal to both my 
friends. 

SHRI A. G. KULKARNI : Be an arbitrator 
between    them. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Mr. Niren Ghosh now 
please wind up. 

SHRI NIREN GHOSH : I ask whether 
Government would take measures to abolish 
the contract system and abolish the Central 
Recruiting Organisation so that some sense of 
normalcy could be restored there. I ask whether 
they would catch hold of the collieries by the 
neck. Unless that is done nothing would be 
implemented there. They are adopting illegal 
means. Sand stowing is not being done in the 
porper manner. 
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There is large-sa le subsidence of the soil in the 
colliery ai ;as because the colliery-owners do not 
ab de by the law and doing sand-stowing in the 
proper manner. So you can catch the a by the 
neck and bring them to book Ior not 
implementing the Wage Board's 
ecommendations. Only then things will ii aprove. 
They are already making profits; t is not that they 
are not making profits a id there is no reason to 
sanction an incre ise in the coal price in order to 
introduce gratuity because the colliery-owners 
are tn fact making huge profits through illegal 
means. May I know why you snould incre..se the 
price of coal when all the big collier;--owners are 
making huge amounts of prof ts through all sorts 
of means. 

THE    VICE- CHAIRMAN (SHRI 
RAM NIWAS MIRDHA) : That will do Mr. 
Niren Ghosl. You have taken enough time. That 
is enoi gh. 

SHRI BANI A BEHARY DAS (Orissa) : 
Whatf ver he goes on saying, shall we keep sile it 
? 

THE VICE-CHAIRMAN (SHRI 
RAM NIWAS MIRDHA) : Please take your seat, 
Mr. Ni en Ghosh. 

SHRI BHAGWAT JHA AZAD: Sir, I would 
like to 4ay once more that Government have 
always impressed upon the employers that the 
recommendations of the Wage Boai d should be 
implemented. We have persuaded them in 
meetings and we have told then, and as I have 
already stated, the recoirr aendation has been im-
plemented in the i ase of 35% of the colliery 
workers, partially implemented in the case of 
58%, and not implemented in the case of 7% 
involving 178 collieries and about 31,000 
workers, ind they are small collieries employing 
tmall numbers of workers. We are trying to 
persuade them that this should be done. So far as 
gratuity is concerned, as I have said already, we 
have accepted ii in principle. How to do it is a 
question for us to decide and therefore, Sir, we 
ha^ e been saying that from our side we are trying 
our best. Our regret is that tht recommendation of 
the Wage Board is ot enforceable statutorily and 
therefore tl is difficulty. But, Sir, we are trying ou 
best as to how as far as possible it could je done. 

As far as the m Atual admiration between 
Shri Niren Gho h, Shri Rajnarain and Shri 
Kalyan Ro \ is concerned, I have no comments. 

 SHRI BHAGWAT JHA AZAD : I would 
like Shri Bhupesh Gupta to reply to that 
question. Would he agree that the Central 
Government should interfere in the domain of 
West Bengal if it is a question of law and order 
? How can we send a deputation? Hon- 
Members are free to go anywhere they like, 
but the Central Government cannot send a 
deputation to enquire into a matter of law and 
order. At least I  cannot do it. 
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SHRI   NAND   KISHORE      BHATT 

(Madhya Pradesh) : Sir, we very much 
appreciate the efforts of the Central 
Government in trying to see to the imple-
mentation of the recommendations of the Coal 
Wage Board. But, Sir, simply efforts alone do 
not help. As already pointed out by the hon. 
Minister, 25% collieries employing less than 
25% of the total labour force have not yet 
agreed to implement the recommendations of 
the Wage Board in full. Sir, the workers of 
these collieries have deferred the notice of strike 
by a week and strike wiH take place on the 24th 
of this month. I want to know from the hon. 
Minister what steps he has taken to bring 
pressure and force the managements to 
implement the recommendations of the Wage 
Board. And if there it any slackness or 
lukewarm, attitude on the part of these 
employers are the Government in a mood to 
cancel the licences of these collieries? That is 
number one. Number two; I also want to know 
the number of collieries in the area of Raniganj 
coal-fields and also in the area of Jharia coal-
fields who have not implemented these 
recommendations and the steps the Government 
is taking to encourage such of those workers 
who are genuinely interested to see that the 
production is maintained and the work is not 
hampered. Is the Government going to see t hat 
their efforts to maintain the production targets is 
not hampered and the recalcitrant and defaulting 
employers are brought to book, if need be, by 
prosecuting them? 

SHRI BHAGWAT JHA AZAD : Sir, it is 
naturally the concern of the hon. Members to 
repeatedly ask us as to what we are doing about 
the emfor-cement of the recommendations of 
the Wage Board. As I have said Sir, since it is 
not enforceable statutorily, therefore we are 
persuading them, we are requesting them and 
also fixing criteria, a criterion that tenders will 
be accepted only from those who have fully 
implemented the recommendations of the Coal 
Wage Board. I would like to restate the figures 
about non-implementation for the information 
of the hon. Member. It is only in the case of 7% 
of the workers it is only in 178 collieries where  
the  workers  employed  are  about 

31,000. So it is not 25%. Sir, we are trying our 
best to persuade (he employers even now. We 
have met on the 6th and we have asked them 
that they shoud do it. We have requested the 
Railways to see that the tenders of such 
employers are not accepted and that they 
should accept the tenders only from those who 
have fully implemented the recommendations 
of the Wage Board. If they are not going to 
implement them within three months, wc shall 
see what other action could be taken. We on 
our side are doing as much as possible under 
the law. The hon. Member has talked about 
particular areas. In Asansol it has not been 
implemented in 25 collieries employing 5,398 
workers. In Dhanbad it has not been 
implemented in 141 collieries involving 20,423 
workers. 

SHRI BANKA BEHARY DAS : Sir, I have 
been standing for long to seek clarifications as I 
am connected with a central trade union 
organisation with which many of the colliery 
trade unions are affiliated. 

 
SHRI BANKA BEHARY DAS : There 

should be some procedure so that those who 
cannot shout can get sufficient attention. Such 
a procedure should be evolved; otherwise what 
is the use of our sitting here? Or, would you 
like us to shout and to violate your ruling? 
Either you should accept that position or give 
sufficient attention to those Members who 
abide by the rules. There is no other alternative 
before you. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Please go ahead now. 

SHRI BANKA BEHARY DAS:    The 
Minister himself admitted that more than 
2,51,000 workers have been affected in the 
sense that either partially or wholly (he 
recommendations of the Wage Board have not 
been implemented and he went on to Say that 
they were trying to sit round the table and 
persuade them. I do not know how long this 
persuasion would continue. I would now give a 
categorical suggestion since  the Award is not 
statutorily binding 
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according to lh< prevailing law. Just like the 
Railways thi public sector undertakings of the 
State Go1 ernments and the Central Government 
co lsume more than 25 per cent of the coal 
produced in the country though the Rai ways 
consume more than half. They must say that they 
will not accept any ender unless in the tender the 
coal mine-o<vners specifically mention that they 
have tccepted and implemented the recommend; 
tions of the Wage Board. 

Secondly I v, ant to know whether the Labour 
Ministr" would move the Ministry of Mines that 
whenever there is a question of renewal of 'he 
licences of coal mine-owners in the lie :nce terms 
it would be specifically mentio; ed that as far as 
the recommendations oft] e Wage Board or the 
Awards of the Tribunals are concerned, unless 
they implemei . them the renewal of the licences 
would not be considered at all. Then only he an 
bring the recalcitrant mine-owners tc. the table 
and finalise the matter. Otherwise there would be 
no finalisation. I know the tenders of even those 
colli :ries which are supplying to the Railway 5 
and which have not accepted them lave been 
accepted by the Railways. Ths t is my 
information. The Labour \ inistry can surely take 
it up with them. 

SHRI BHAC WAT JHA AZAD  : We 
shall try to per made them as long as we do not 
succeed It should be appreciated that even by t] is 
method we have been able to achiev quite- a 
success. Let us not be little th it. As I have said, 
in the case of in (ollieries involving 1,47,622 
workers it i full implementation As the price 
index has gone down, viable Dearnes Allowance 
is Rs. 1 • 29 from 1st C ctober, 1969. In the case 
of 58 pe cent of workers ihey are partially imple 
denting it. We have not succeeded fully in the 
case of 31,157 workers, that is, in about 7 per 
cent. Therefore let us not belittle the results 
achieved. Since the Wag; Board 
recommendations are not enforce; ble in law we 
have to persuade them and by this method of per-
suasion we hav * succeeded quite a lot. 

So far as the suggestion that if they are not 
implement) d their tenders should no be 
considered ia concerned, we have taken that 
decision tl it the tenders of only such collieries 
which have implemented should be accepted. 

SHRI BANKA BEHARY DAS : What about 
the public sector undertakings like the H.S.L. 
and    .   . 

5—41 R. S.j 59 

SHRI BHAGWAT JHA AZAD : We have 
written to all the Public Sector undertakings 
that they should consider only such cases 
where they have fully implemented. It may be 
possible that some of them might not have 
followed this but the moment our attention is 
drawn or we come to know ourselves we 
again write to them to say that this is our 
decision. 

So far as the renewal of licences is con-
cerned, the concerned Minister is here in the 
House. We shall also draw his attention about 
the suggestion of the hon. Member. 
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REFERENCE TO        TRAFFIC 
OBSTRUCTION ON PUBLIC ROADS 

CAUSING INCONVENIENCE TO 
MOVEMENT OF MEMBERS 
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RE RECOGNI TION TO CONGRESS 
PARTY   OPPOSITION) 

SHRI BHUI ESH GUPTA (West Bengal) : I 
have a point to bring to your notice. You ma 
have seen in the papers that in the other House 
a point has been raised that peope who defect 
from one Party cannot be recognised even as a 
group or as an Opposition Party or as the main 
Opposition.    Noi t,   we   are   also... 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan) : Pe-haps a ruling has already been 
given on his. Since the Member asks it, he 
may rel :r the matter to the Chairman. The 
Ghairn an has already decided it. 

SHRI BHUPESH GUPTA : Why is he 
bothered about   t ? 

SHRI SUND/ R SINGH BHANDARI : I 
am bothered ; bout it, because you  are 
raising it. 

 

SHRI BHUPESH GUPTA : I am not 
questioning that. What I am questioning is 
something else. I am not saying anything 
about the allocation of seats. .. 

SHRI  BHUPESH  GUPTA   : Let  me 
finish. Why do you not hear me ? Then you 
will see that you have no reason to ask it. I am 
not bothered about the allocation of seats, but a 
Party cannot sit in the Opposition and yet be in 
the Government. Therefore, the name of the 
Party has to be changed accordingly. 

SHRI RAJNARAIN   :  Why? 

SHRI BHUPESH GUPTA : It is so-I may 
tell you ... 

SRHI SHUNDAR SINGH BHAN" DARI : 
CPI and CP (M) are there. 

SHRI BHUPESH GUPTA : You can 
certainly raise it. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : You^ can raise it later on 
not on this occasion. 

THE VICE-CHAIRMAN (SHRI RAM 

NIWAS MIRDHA) : Order please. 

SHRI BHUPESH GUPTA : Just as CPI and 
CP(M), they can call it the Congress Party 
Syndicate or the Congress Party Jan Sangh-
Swatantra Axis. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): Order please. Papers to 
be laid on the Table. 
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PAPERS LAID ON THE TABLE 

ANNUAL   ACCOUNTS   (1967-68)   OF   THE 
INDIAN INSTITUTE OF TECHNOLOGY, KANPUR 1 

AND RELATED PAPERS 

THE MINISTER OF EDUCATION AND 
YOUTH SERVICES (PROF. V. K. R. V. 
RAO) : Sir, I beg to lay on the Table, under 
sub-seciion (4) of section a3 of the Institutes of 
Technology Act, 1961, the Annual Accounts of 
the Indian Institute of Technology, Kanpur, for 
the year 1967-68, together, with the Audit 
Report on the Accounts— [Placed in Library 
See No. LT.—1998/(9] 

I.   REPORT  OF  THE    EXECUTIVE  COMMITTEE  OF 
THE   TRUSTEES   OF THE   VICTORIA 
MEMORIAL FOR THE YEAR ENDED THE 31ST 

MARCH, 1968 

II. NOTIFICATIONS   UNDER   THE   SALAR 
JUNO MUSEUM   ACT,  1961 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND YOUTH 
SERVICES (SHRIMATI JA-HANARA 
JAIPAL SINGH) :. Sir, I beg to   lay   on   the  
Table— 

A copy of the Report (in English and 
Hindi) of the Executive Committee of the 
Trustees of the Victoria Memorial for the 
year ended the 31st March, 1968. [Placed in 
library See No. LT-2004/69]. 

A copy each of the following Notifications 
of the Ministry of Education and Youth 
Services, under sub-seciion (3) of section 27 
of the Salar Jung Museum Act,  1961     :— 

(i) Notification   G.S.R.   No.   2246, 
dated   the  8th   September,   ig6g   (in 

English),  publishing  the Salar June 
Museum (Second Amendment)   Rules 

1969. 

(ii) Notification G.S.R. Ne. 2247/ 
dated the 8th September 1969 (in 
English), publishing the Salar Jung 
Museum (Third Amendment) Rules, 
1969-
 
, 

(iii) Notification G.S.R. No. 2249, 
dated the 8th September, 1969 (in Hindi), 
publishing the Salar Jung Museum 
(Second Amendment) Rules, 1969. 

(iv) Notification G.S.R. No. 2250, dated 
the 8th September. 1969 (in Hindi), 
publishing the Salar Jung Museum (Third 
Amendment) Rules, 1969. 
[Placed in Library. See No. LT-2003/69 for 

(i) to (iv)] 

I. PAPERS UNDER THE COMPANIES ACT, 
<956 

II. NOTIFICATIONS UNDER THE JAYANTI 
SHIPPING   COMPANY (TAKING     OVER   OF 

MANAGEMENT) ACT, 196G 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS, AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT (SARDAR 
IQBAL SINGH) : Sir, I beg to lay on the 
Table— 

A copy each of the following papers under 
sub-section (1) of section 619A of the 
Companies Act,  1956 :— 

(i) Annual Report and Account8 of the 
Mogul Line Limited, Bombay for the year 
ended the 31st December 1968, together 
with the Auditors Report on the Accounts. 

(ii) Review by Government on the 
working of the Company (in English and 
Hindi). 
[Placed   in Library.    See   No.    LT-

2005/69 for  (i)  and  (ii)]. 
A copy each of the following Notifica-

tions, under sub-section (2) of section 19 of 
the Jayanti Shipping Company (Taking over 
of Management) Act, 1966 :— 

(i) The Ministry of Transport and Civil 
Aviation (Department of Transport, 
Shipping and Tourism) Notification 
G.S.R. No. 1159, dated the 19th July, 
1966 (in Hindi), publishing the Jayanti 
Shipping Company (Board of Control) 
Rules, 1966, together with a statement 
showing the reasons for delay in laying it 
on the Table of the House. 

(ii) The Ministry of Shipping and 
Transport Notification G.S.R. No. 1006, 
dated the 17th April, 1969 (in English), 
publishing the Jayanti Shipping Company 
(Board of Control) Amendment Rules, 
1969, together with a statement showing 
the reasons for delay in laying it on the 
Table of the House. 
[Placed   in   Library.   See   No.    LT 
2121/69 for  (i)  and  (ii)]. 



545 Papers   aid [ 19 NOV. 1969 ] on the Table 546 

THE MERCHAN- SHIPPING (EXAMINATION  FOR  
SKIPPER    VND  SECOND   HAND   OF  A 

FISHING VESSEL) AMENDMENT RULES, 1969. 

SARDAR IQ.BAL SINGH : I also beg to 
lay on the Table a copy of the Ministry of 
Shipping an i Transport (Transport Wing) 
Notification G.S.R. No. 1929, dated the 31st 
July, 1969 (in English), publishing the 
Merchant Shipping (Examination for Skipper 
and Second Hand of a Fishing Vessel) 
Amendment Rules, 1969, under sub-section 
(3) of ection 458 of the Merchant Shipping 
Vet, 1958. [Placed in Lib'ary. See No. I T-
2006/69]. 

NOTIFICATIONS U (DER   THE   ALL INDIA 
SERVICES ACT,   1951 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
S. RAMASWAMY) : Sir, I beg to lay on the 
Table a copy each of the following 
Notifications of tl e Ministry of Home Affairs, 
under sub section (2) of section 3 of the All 
India S rvices Act, 1951   :— 

(i) Notification G.S.R. No. 1884, dated 
the 27th June, 969 (in English) publishing 
the Indian Administrative Service (Fixation 
of C idre Strength) Fourth Amendment Re 
illations, 1969. 

(ii) Notification G.S.R. No. 1885, dated 
the 27th June, 1969 (in English), publishing 
the Seventh Amendment of 1969 to the 
Indian Administrative Service (Pay) Rules, 
1954. 

[Placed in Lihtary. See No. LT-2122/69, 
for (i) and (ii)]. 

(iii) Notificat on G.S.R. No. 1806, dated 
the 25th [uly, 1969 (in English), publishing 
the Indian Forest Service (Appointment >y 
Competitive Examination)  Amend nent 
Regulations,   1969. 

(iv) Notification G.S.R. No. 1807, dated 
the 25th July, 1969 (in English), publishing 
the Indian Forest Service (Released 
Emergency Commissioned and Short 
Service Commissioned Officers) 
(Appointment by Competitive Examination)  
Amendment  Regulations,   1969. 

(v) Notification G.S.R. No. 1887, dated 
the 31st [uly, 1969 (in English), publishing 
the Indian Forest Service (Fixation of C adre 
Strength) Amendment  Regulations,   1969. 

[Placed in Li irary. See No. LT-2141/69 
or   (iii)   to   (v   ]. 

(vi) Notification G.S.R. No. 1985, dated 
the 7th August, 1969 (in English), 
publishing the Indian Administrative 
Service (Probation) Third Amendment 
Rules,  1969. 

(vii) Notification G.S.R. No. 1986, dated 
the 7th August, 1969 (in English), 
publishing the Indian Police Service (Pro-
bation) Second Amendment RuleSj 1969. 

[Placed in Library. See No. LT— 
2014/69 for (vi) and (vii),] 

(viii) Notification G. S. R. No. 1987, 
dated the 7th August, 1969 (in English), 
publishing the Indian Police Service 
(Fixation of Cadre Strength) Sixth Am-
endment    Regulations,  1969. 

(ix) Notification   G.S.R.   No.    1988' 
dated the 7th August, 1969 (in English)' 
publishing the Ninth Amendment of 1969 to 
the Indian Police Service (Pay) Rules, 1954- 

(x) Notification G.S.R. No. 1989, dated 
the 8tb August, 1969 (in English) publishing 
the Eighth Amendment of 1969 to the Indian 
Police Service (Pay) Rules,   1954. 

(xi) Notification G.S.R. No. 1990, dated 
the 8th August, 1969 (in English), 
publishing the Indian Police Service 
(Fixation of Cadie Strength) Fifth Amen-
dment  Regulations,   1969. 

(xii) Notification G.S.R. No. 1991, dated 
the nth August, 1969 (in English), 
publishing the Ninth Amendment of 1969 to 
the Indian Administrative Service (Pay) 
Rules,  1954. 

(xiii) Notification G.S.R. No. 1993, dated 
the nth August, 1969 (in English) publishing 
a corrigendum to Government Notification 
G.S.R. No. 1634, dated  the   19th June,   
1969. 

(xiv) Notification G.S.R.        No. 
1992, dated the 12th August, 1969 (in 
English), publishing the Indian Admi-
nistrative Service (Fixation of Cadre 
Strength) Sixth Amendment Regulations 
I969- 

[Placed in Library. See No. LT-2141/69 
for (viii) to (xiv)]. 

(xv) Notification G.S.R. No. 1995, dated 
the 12th August, 1969 (in English), 
publishing the Indian Forest Service 
(Probation) Third Amendment Regulations, 
1969. 
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(xvi) Notification G.S.R. No. 1996, dated 
the 12th August, 1969 (in English), 
publishing the Indian Forest Service 
(Appointment by Promotion) Amendment  
Regulations,   1969. 

[Placed in Library. See No. LT-2014/69 
for (xv) and (xvi)]. 

(xvii) Notification G.S.R. No. 2119, 
dated the 22nd August, 1969 (in English), 
publishing the Indian Administrative 
Service (Fixation of Cadre Strength) Fifth 
Amendment Regulations,  1969. 

(xviii) Notification G.S.R. No. 2120, 
dated the 22nd August, 1969 (in English) 
publishing the Twelfth Amendment of 1969 
to the Indian Administrative Service (Pay)  
Rules,  1954. 

[Placed in Library. See No. LT-2141/69 
for (xvii) and (xviii)]. 

(xix) Notification G.S.R. No. 2176' dated 
the 1st September, 1969 (in English), 

(xx) Notification G.S.R. No. 2227, dated 
the 6th September, 1969 (in English), 
publishing the Indian Foi est Service 
(Recruitment) Second Amendment Rules, 
1969. 

(xxi) Notification G.S.R. No. 2228, dated 
the 6th September, 1969 (in English) 
publishing the Indian Forest, Service (Initial 
Recruitment) Amendment Regulations, 
1969. 

[Placed in Library. See No. LT-2014/69 
for (xix) to xxi)]. 

(xxii) Notification G.S.R. No. 2229' 
dated the 6th September, 1969 (in English), 
publishing the Indian Administrative 
Service (Fixation of Cadre Strength)   
Seventh   Amendment Regulations, 
1969- 

(xxiii) Notification G.S.R. No. 2230, 
d?ted the 6th September, 1969 (in English), 
publishing the Tenth Amendment of  1969  
to  the   Indian   Administrative 
Service   (Pay)   Rules,    1954. 

[Placed in Libraiy. See No. LT-2141/69 
for (xxii) and (xxiii)]. 

(xxiv) Notification G.S.R. No. 2231, 
dated the 12th September, 1969 (in English), 
publishing the Indian Administrative Seivice 
(Probationers' Final Examination) Second 
Amendment Regulations, 1 (.) )(>. 

(JOEY) Notification G.S.R. No. 2327, 
dated the 23rd • September, 1969 (in 
English), publishing the Indian Ad-
ministrative Seivice (Appointment by 
Promotion) Fourth Amendment Regu-
lations, 1969. 

(xxvi) Notification G.S.R. No. 2328 
dated the 23rd September, 1969 (in 
English), publishing the Indian Police 
Service (Appointment by Promotion) Third 
Amendment Regulations, 1969. 

(xxvii) Notification G.S.R. No. 2440, 
dated the 9th October, 1969 (in English), 
publishing the Indian Forest Service (Cadre) 
Amendment Rules, 1969* 

(xxviii) Notification G.S.R. No. 2474, 
dated the 18th October,  1969 (in English),   
publishing   the   Indian      Forest Service 
(Regulation of Seniority) Second 
Amendment Rules,   1969. 

[Placed ia Library. See No. LT-2014/69 
for (xxiv) to (xxviii)]. 

A copy of the Ministry of Home Affairs 
Notification G.S.R. No. 2391, dated the 
26th September, 1969 (in English), pub-
lishing a corrigendum to Government 
Notification No. n/27-69-AIS(I), dated the 
nth August, 1969. [Placed in Library. See 
No. LT-2318/69]. 

 



549 Statement   Ic India's [ 19 NOV. 1969 ] Islamic Conference at       550 
participate 1 in the Rabat 

SHRI SUNDAR SINGH BHANDARI : I am 
referring to item No. 4. I have raised an 
objection. You can see that there is not a single 
instance wbeie the Hindi rendering has been 
given. 

SHRI K. S. RAMASWAMY : The Home 
Ministry has done it on many occasions. I do 
not Itnow why in this case it has not been done.    
I will find out. 

I. ANNUAL ACCOUNTS (1967-68) OF THE 
MORMUGAO     PORT   TRUST   AND   RELATED 

PAPERS. 

II THE MORMUGAO PORT TRUST (PRO 
CEDURE   AT BOARD MEETINCS) AMENDMENT 

RULES, 1969 

SARDAR IQBAL SINGH : Sir, I beg to  lay   
on   the  Table— 

A copy of the Annual Accounts of the 
Mormugao Port Trust foi the yeai 1967-68 and 
the Audit Report thereon, under sub-section (2) 
of section 103 of the Major Port Trusts Act, 
1963. [Placed in Library. See No. LT-2018/69.] 

A copy of the Ministry of Shipping and 
Tranport (Transport Wing) Notification G.S.R. 
No. 1736, dated the 14th July, 1969 (in English), 
publishing the Mormugao Port Tiust (Procedure 
at Board Meetings) Amendment Rule3, 1969, 
under sub-section (3) of section 122 of the Major 
Port Trusts Act, 1963. [Placed in Library. See 
No. LT-1915/69.] 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : The House stands 
adjourned to meet at 2 P.M. 

The House then adjourned for lunch at eight 
minutes past one of the clock. 

The House reassembled after lurch at two of 
the clock, THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) in the Chair. 

STATEMENT RE INDIA'S   PARTICI-
PATION IN THE ISLAMIC CONFERENCE 

AT RABAT 
THE MINISTER OF EXTERNAL AFFAIRS 

(SHRI DINESH SINGH) : Sir, this is a fairly 
long statement. Would you wish me to lead it or 
lay it on the Table of tbe House? 

SOME HON. MEMBERS : Lay it on the 
Table. 

SHRI K. S. RAMASWAMY : We have 
been giving ' he Hindi translations. For 
instance, on j age I, item 2, you can see the 
Hindi  tr? islation  also. 



 

SHRI SUNDAR SINGH BHANDARI : 
(Rajasthan)- : Let it be decided that if it is laid 
on the Table of the House, a full day will be 
allotted for discussing the whole question, and 
if that is provided for, it can be laid or the 
Table. 

SHRI C. D. PANDE (Uttar Pradesh : The 
statement can be read. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA)  : Mr. Shah. 

THE LEADER OF THE HOUSE (SHRI K. 
K. SHAH) : Next week. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : It has been decided that 
there would be a regular debate on the Rabat 
issue and most probably some time next week 
would be fixed for a debate on the subject. In 
the light of that I do not think much is to be 
done now. 

SHRI A. D. MANI (Madhya Pradesh) : One 
whole day, Sit, not two or three hours. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : In view of that, if the hon. 
Minister would lay the statement on the Table 
of the House, it will be circulated to the hon. 
Members, and that would serve tbe purpose. 

SHRI DINESH SINGH : Sh, I place the 
statement on the Table oF tbe House [Placed in 
Library. See No. LT-ai 76/69[. 

THE INDIAN SOLDIERS (LITIGATION) 
AMENDMENT BILL, 1968 —contd. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Yesterday when the 
House adjourned, it was debating the Indian 
Soldiers (Litigation] Amendment Bill, 1968, 
which was in the Third Reading, and the hon. 
Minister was to reply to the discussion, but... 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh) : May I submit that as some of the 
Members had requested to speak— Mr. 
Bhupesh Gupra and Mrs. Yashoda Reddy were 
very keen to speak, and that is why .  . . 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : If any Member wants to 
participate in the debate, he is most welcome. 

SHRI NIREN GHOSH (West Bengal) : Sir, 
I want to speak. But where is the Minister ? 

THE MINISTER OF HEALTH AND 
FAMILY PLANNING AND WORKS, 
HOUSING AND URBAN DEVELOPMENT 
(SHRI K. K. SHAH) : I am here. 

SHRI NIREN GHOSH : You are not 
piloting the Bill. I wish the Minister was here. 

SHRI OM MEHTA (Jammu and Kashmir)  
: He is coming. 

SHRI NIREN GHOSH : It is undignified.    
.     .     . 

SHRI OM MEHTA : He is coming-The 
Leader of the House is here. 

SHRI LOKANATH MISRA (Orissa) : Is 
the Leader going to reply to the debate finally? 
Then let him be here. But if he is not going to 
reply, then the Minister should be here. 

SHRI OM MEHTA : He is taking notes. He 
will pass it on to the Minister. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Mr. Ghosh, you may 
start. 

SHRI NIREN GHOSH : Mr. Vice-
Chairman, I woiild like to say something 
particularly about the litigation side. Sir, a^case 
came up in West Bengal in the High Court or 
the Presidency Magistrate's Court in the matter 
of the Cossipore killing. The West Bengal 
Government wanted to apprehend certain 
personnel of the Army and to put them up 
before the court. There the Defence Ministry 
intervened. They took possession of their 
personnel. They did not produce them before 
the court. They said if there was any charge, 
the Court Martial would see to it or their own 
procedure would run. Now in a State when the 
military personnel are empowered on some 
direct authority from the State Government or 
the Central Government to perform certain 
duties, if in the course of performance of 
certain duties from the Central directive there 
was any case arising, then there might be some 
reason for their dealing with that case. But in 
the normal course, suddenly supposing in a 
street certain soldiers run amuck, suppose they 
kill certain persons, has the State Government 
not the authority to apprehend them and the 
court to charge them? Suppose they are 
roaming in the street, a fracas starts, there is 
some sort of quarrel, the soldiers get involved 
and they commit murder, then the Government 
have the power according to the Constitution to 
maintain law and order, but it seems the 
Defence  Ministry  can prevent   the State 
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from exercising their jurisdiction and the court 
is powerl; ss to do anything. I think this 
anomaly should be removed. In those cases at 
least the respective State Governments an< i 
the respective judiciary should have the ; lower 
co go into the question fully. 

On this bill ; Iso I would like io sav 

something, and It is this. When a Bill i* 
brought forward on matters concerning our 
Defence personnel, perhaps justice could have 
fctfen done if attention had been given o the 
ordinary rank and file soldiers, thei rights, their 
duties, their privileges and ivther conditions. 
Everybody knows they suffer from various 
indignities, inequalities and disparities com-
pared to the higher personnel. This is a sore 
point with he rank and file sol In a country wh 
ch is claimed to be a democracy, the ar ny is not 
supposed to be an aggressive array, it 
issupposed to maintain and protect the frontiers 
of the country, and the character of the army 
should be entirely differen from that of the 
other countries, say fc t example, that of the 
United States of Vnerica who have landed five 
lakhs of sol iiers in South Viet Nam. That is an 
aggc-'sive arm.'. Their training and character 
are differ'nt. Our army had been patterned on 
the same footing, on the s.ime thing which we 
in herited from th: British structure; from the 
British we inherited the same heritage, and no 
alu rations have been made. As a result, this 
army—I suppose—when called upon in times 
of grave crisis, will not be able to discharge its 
duty towards the country which it is supposed 
to protect. For example, it is talked about that 
like Pakistan, in Ind a too the army can take 
over and establish a military regime. It is   
bandied   abl it  frequently. 

THE MINISTER OF DEFENCE. STEEL 
AND HEAVY ENGINEERING (SARDAR 
SW ^RAN SINGH) : It is very interesting wt I 
am not sure whether it is relevant. Phis is a 
limited provision here. Mr. Ghos i is an 
experienced Member of this House not to bring 
in extraneous matters. Wc can discuss them on 
some other occasion. 

SHRI A. D. MANI (Madhya Pradesh) : 
You may not lis en to it. 

SHRI NIRES GHOSH : When you have 
brought foi <vard such a Bill, perhaps you 
could have aid some attention to this .side also 
in order to remedy these defects 

SARDAR SW ARAN SINGH : What has 
that got to d > with the Indian Soldiers 
(Litigation) Act ? 

SHRi NIREN GHOSH : Ordinary citizens and 
soldiers, they should not feel as two separate 
classes having separate jurisdiction, separate 
courts and separate things so that a gulf is 
created between citizenry and soldiery. So in 
all matters like litigation, etc. the same law 
applies; the law should apply equally to the 
ordinary citizen and to the soldier as well. It is 
not good, in matters of litigation, to make the 
soldiery subject to special sets of law, subject 
to special sets of courts or something like that 
and to create a gulf or world between them, 
something aiffe-rent from the ordinary run of 
the citizen. They shouJd feel part of India, part 
of the common citizenry enjoying all the rights 
and privileges which an ordinary citizen 
enjoys. That is now denied to them in the 
matter of litigation also. They are subjected to 
a special preserve, with separate sets of rules of 
procedure for their trial, justice, this and that. I 
think the entire thing 

SHRI AKBAR ALI KHAN : Don't you 
want to give them special protections to those 
people who are on the front on emergency 
service? This provision is to give them more 
facilities than the ordinary citizen which they 
very amply and richly deserve. 

SHRI NIREN GHOSH : Give them 
facilities. If they die, give more compensation 
and other facilities you give so that when they 
are on the frontiers to defend the country they 
may feel that the country feels for them. For 
their loss they will be compensated, they will 
be remembered and their families. .. 

SHRI AKBAR ALI KHAN : Do you think 
that decrees ex parte are justified without 
hearing them? This Bill is limited only to that 
extent, to get them further facilities when they 
are not there. 

SHRI NIREN GHOSH : No ex parte 
judgment should be there in any case. 
Nowadays we find how in cou.'ls ex parte 
decrees are unnecessarily given. This is our 
experience in West Bengal. That should be 
removed. No decision, no injunction should be 
given ex parte. That should apply to them as 
well as to ihe ordinary citizen. So when on 
emergency duty you compensate them in other 
ways. But you make them feel that they stand 
on the same footing, they can enjoy all the 
rights and privileges as the other members of 
the public do. Do not try to keep them as a 
separate preserve so that they can be easily 
subjected to corrupt propaganda and can be 
used as instruments of reaction. That is my 
apprehension. 
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SHRI AKBAR ALI KHAN : No reaction. 
SHRI A. D. MANI : What is reaction here? 
SHRI NIREN GHOSH : Reaction means 

serving the vested interests, not serving the 
common people of the country. That is 
reaction. And if you want to provoke me, I 
would say that we had a debate here and saw 
how the army officers got linked up with that 
great State called the United States of America 
of which you are a very fond admirer. 

SHRI A. D. MANI : Sir, I take strong 
objection. Mr. Niren Ghosh is a good friend of 
mine. I hope he is saying all that thing in good 
humour. I have taken a very independent line 
in regard to the United States of America, in 
regard to the USSR and in regard to your 
China also. 

SHRI BHUPESH GUPTA (West Bengal) : 
Only, sometimes Mr. Mani is independent of 
himself. 

SHRI NIREN GHOSH : Mr. Mani is 
independent, of everything. So, I do not know 
whether he is independent of this House or this 
country. He should find the proper path.   
Anyway. .. 

SHRI A. D. MANI : You are a good friend 
of mine. 

SHRI NIREN GHOSH : That is the main 
point that I want to make about this Bill. Gases 
have come to us of those who have died on the 
frontier or in the Naga region. Some have been 
compensated. Others have not been amply paid 
for that, there being no legal provision they 
cannot even claim compensation. When you 
bring forward this Bill, you should have 
amended those things also. As Defence 
Minister, he knows that several petitions have 
gone to him. Some get, some do not get. They 
were all special, emergency cases. All these 
things you should have taken into 
consideration when bringing forward this Bill. 
That is my humble suggestion'. 

SHRI BHUPESH GUPTA : Mr. Vice-
Chairman, I wanted to intervene in this debate 
to highlight one or two points in connection 
with the grievances and the demands of the 
other ranks in the Army. First of all, they suffer 
from certain disabilities in the matter of 
administration olTaw, especially law in relation 
to land. When they are away on active service 
or in military stations and so on, sometimes 
then-families have  to face litigation of all  
kinds 

and harassment. Naturally, they are not in a 
position to defend themselves against the 
landlords and as a result, the families suffer. It 
is not a question of providing some minor legal 
assistance. I think in such matters, the law 
should be gone into and, if necessary, amended 
in order, on special grounds, to give protection 
to the families of the other ranks, soldiers and 
so on who are on active service against such 
kinds of legal harassment and actions by the 
landlords and other people who exploit their 
families. I think this matter has to be gone into 
a little deeper than has been so far. This is one 
thing that I should like to make. 

I think normally we should follow the 
practice of preventing the eviction of families 
of the soldiers or Jawan from the land by the 
landlords. There should be special provision 
and it is for the State Governments to consider 
as to how they can give protection to the 
familie- of the jawans because they are not in a 
position to come at short notice to face 
litigation and other problems arising out of 
them. The landlords ar in a position to start 
litigation and spend money and tluy will ruin 
the families, quite apart from taking the land 
away from them. That has also to be 
considered. 

The second point that 1 should like to make is 
with regard to the education of the children of 
the jawans the other rank? and also of the 
junior officers. They suffer as a result of the 
arrangements that exist in the matter of 
education of their children. Ic should be our 
duty to look after their education and make 
special arrangements so that they do not suffer 
on that score. I do not know what arrangements 
are being made. But as you know, many of 
these soldiers—almost all of them—are really 
separzteel from their families and they live far 
away from their families and whatever earnings 
they get are not enough, and naturally, it is not 
possible for the families sometimes to make 
even the minimum arrangements for the 
education of their children. Therefore, if 
necessary, special scholarships should be 
Drovided to the needy children of the jawans 
and soldiers on active service. That should be 
considered. Secondly, I think certain 
institutions and schools should also be started 
in areas where diey are sary in order 03 exiend 
at a low cost educational facilities to the 
children of the soldiers  and jawans. 

Now, in the matter of recognition of merit ( 
promodon, awards and other things, 
recognition should     be done in a proper 



557 In ian Soldiers [ 19 NOVi 1969 ] {Litigation) Amndt. Bill,     558 

way to encoi -age the common run of soldiers, 
other vise called the other ranks. That is also 
vi ry important. 1 think not much attentioi is 
being paid to this aspect of the matter although 
sometimes we do see some mei ibers of the 
Armed Forces belonging to t: e other ranks 
getting recognition by /ay of awards and so on. 
But I think tl is should be given a little more 
thought and attention than at present. 

Another aspect of the matter is that 
somehow or ether, the soldieis in this country 
are ci mpletely cut off from life. I am not sayi 
ig that the soldiers should be involved >n day-
to-day politics. But that does not mean that 
they should not be kept inforn ed of the 
political developments in the country. We are 
supposed to be a parlia jentary democracy and 
the soldiers are also voters. They exercise, 
their franchise It stands to reason that the 
soldiers should be informed properly of the 
developi aents that are taking place in the 
political life of the country. Take, for example, 
t ie situation now. What is happening in i ie 
ruling party should not be a closed 1 )ok to the 
soldiers. They should know s bout it. You will 
say that they get newspapers. Yes, they get 
news papers. But s appose our friends of the 
Syndicate or fr ends of the other side bring out 
their own journals and other things, I shall 
have nQ objection to these being read by the 
so: diers in order to judge the merits of what s 
happening in the country. Unfortunately it is 
not so. In the Barracks, the Defence M inister 
will note, you keep plenty of American 
literature—Time, Lift... 

SHRI G. RAMACHANDRAN (Nominated) 
: May i ask a question ? Are the soldiers to-day 
in any way prevented from reading any r 
:wspaper or journal they like?    Is there   any 
prohibition? 

SHRI BHUPESH GUPTA : There is. That is 
my coi iplaint. Technically, if you ask me, I am 
free to be Mr. J. R. D. of any enterprise, but, in 
fact, I cannot be under monopoly capital. They 
are free to read anything they ike, but they are 
not given; that is the ot ier part, the unwritten 
part of the law. I ; m not making any political 
discrimination But you go to the soldiers 
barracks First of all, they are shut out from us, 
'ather we are shut out from them. Memb rs of 
Parliament have to know about 'hese soldiers 
and the life they lead fror I the reports given by 
the Ministers, or sometimes from certain let-
ters, usually a lonymous because they do not 
like to sigi   their names.    Occasionally 

perhaps we get letters, but generally we are not 
even in a position to know how they are living. 
I can go to a refugee resettlement area or a 
rehabilitation area and find out how the 
refugees ate living. You can go to the slums to 
find out how our workers are living. You can 
go to many other Government tenements in 
order to find out how the employees are living 
and what their problems are. But I cannot easily 
go to the barracks or other places in order to 
find out how our soldiers—now we may have 
8oo, ooo or 900,000 of them—are living. Now 
this again is in itself wrong. You will say that 
we shall take our agitation there. No. When we 
go to the Bokaro Project or the Damodar 
Valley, we do not go there to agitate, but to find 
out facts and then we try to bring the grievances 
of those people to the notice of Parliament. 
That is what we do. I think some such 
arangement should be made. We should be put 
in touch with the soldiers; I am not referring to 
any individual party, but Parliament should be 
put in closer human touch with the soldiers so 
that it should know more about their worries, 
what their problems are, what they are having 
and what they are not having, and know more 
about their cultural and material life, so that it 
can have better rapport with the urges and 
aspirations of these men who are manning the 
defences of our country. That is what I want. 
But if you go there, youn will see American 
literature; pornographic literature is easily 
allowed there—no difficulty at all. Time, Life, 
Reader's Digest and various other magazines 
could be seen there which are essentially anti-
Indian ia posture. The things written in them 
are mostly anti-Indian; they give perverse 
political ideas and so on. These are freely 
circulated. But, for example, if as a soldier in 
the barracks I might have American magazines 
like Life, Time and Reader's Digest, why should 
I not get magazines from the other side like 
New Times, Soviet Land and so on? They 
should also be there. I am not asking you to 
withdraw those things. If the soldiers are 
interested in them, let them read them. But why 
do you put a ban on other things ? There fore, 
PL-480 is working... 

SARDAR SWARAN SINGH : From 
Soldiers Litigation Act to PL   480? 

SHRI BHUPESH GUPTA : Everything is 
PL-480. Even our Ministers are PL-480 
Ministers, don't you know? Some of the 
Ministers are PL-480 Ministers. I would not 
call them 420 Ministers, but they are PL-480 
Ministers. So, these things should be looked   
into.    I am told 



 

[Shri Bhupesh Gupta] 
that in some places Blitz magazine goes, but 
the other things are not there. My friend is 
lucky, his Organiser sells freely. 

SHRI SUNDAR SINGH BHANDARI 
(Rajasthan) : Very good, this is an information 
I am getting. 

SHRI G. RAMACHANDRAN : I wish to 
know from you whether on the one hand the 
Army administration itself provides the kind 
of magazines which you call perverse and 
American and on the other, it prevents Soviet 
Land and other things from coming in ? Can 
you tell us exactly what the position is? You 
should not imagine things. W'hat is the real 
position? 

SHRI BHUPESH GUPTA : I can tell you 
what I know. That is why I would like Dr. 
Ramachandran to go there and find out the 
position and give his verdict. I will go by it. I 
need not go there. Let him go there and find 
out. According to my information, the list is 
there—these are permitted magazines and 
these are not permitted magazines. 

SHRI G. RAMACHANDRAN : You said  
Blitz is pernutted. 

SHRI BHUPESH GUPTA : What is 
prohibited is permitted and what should be 
prohibited is not prohibited; for ins-lance, the 
law of prohibition is prohibited there, but what 
is not to be prohibited is prohibited. For 
example, in some places you cannot get even 
the Blitz magazine. It is a combination of 
everything; from the last page to the first page, 
from half-nude pictures to political articles, 
you get everything in that paper. Even that is 
not allowed there. It is not allowed there 
because something political is there which, 
according to the Government is from a wrong 
angle. That is why if a soldier is seen with a 
Left magazine, magazine or journal of a Left 
party, short of a court-martial, he is given all 
punishment. Sometimes he is even court-
martialled. He is pounced upon by the 
authorities and so on. When our parties are 
represented in Parliament, why should not the 
soldieis, who can vote for any of these parties, 
be in a position to know the viewpoints of 
various parties through their authoritative jour-
nals and papers? I am not making any 
discrimination here. If the Jan Sangh has its 
mouth-piece, it should go there. The Swatantra 
Party's magazine should go there. If my friend, 
Mr. S. N. Mishra, about whose party's name, I 
am not clear has a journal, that should also go 
there. The Congress Patty's journal also should 
go 

there. Let the soldiers read them. They should 
know what a particular party stands for, what 
are the criticisms against this party by other 
parties, and they should come to their own 
judgment. Why should this be one-sided? Why 
only things which ate pro-West and reactionary 
should be allowed and why things which are 
progressive should not be allowed, I should 
like to know from the Defence Minister. Let 
him lay on the Table of the House a list of 
foreign and Indian journals which are generally 
circulated among them. You will be staggered 
by a look at such a list So, this is another 
complaint. Now, you see another point raised 
by Mr. ] narain and others and that will be my 
last point. 

The disparity between the treatment given to 
the top officials, army command officials, and 
the treatment given to other ranks is something 
which needs special at» tention. I am not saying 
that other ranks should be given the same 
treatment as that given to the top officials or 
that the top should be lowered to the level of 
other ranks. I am not suggesting that. But the 
gulf is too much not only in the material and 
monetary sense, but also in other respects. And 
unfortunately this Ministry does not know what 
kind of things some of the officers are 
preaching among those forces; the ideas they 
are spreading should be taken note of before it 
is too late. Mr. Vice-Chairman, recently 
another new phenomenon has come up in our 
public-life. After retirement the Generals start 
writing books, all kinds of books, serialised 
articles, magazines, and so on. Their 
biographies, either written by them or by 
somebody else, are published. That is what is 
happening in the country. You have got the 
biography of Thim-mayya. You have got the 
biography of Chaudbary. You have got the 
biography of Cariappa. You have got the 
"Untold Story" of General Kaul. And so many 
other things are appearing, and you read them 
and see what is happening at the top. I have got 
here a book recently circulated to us by the 
Union Home Ministry. I have received a copy 
of it as a member of the National Integration 
Council. In that brochure there is an article 
included. The article is "Democracy and India", 
caption by General K. M. Cariappa. This was 
published in the Indian Express, July 28 and 29, 
rgSg—two articles. You see these are the things 
written in this article, written by your big shots, 
your retired brass-hats. And this is not a party 
issue. I will just read out from this article : 

"The  standard   of our administ? is at a 
low ebb as has been often   said 
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by some of oar top people. This is because 
of ' lolitical interference' in some quarter; 
undermining the prestige of the a> 
.ministrators for the sake of pleasing t le 
people to get their votes." 
This is what is Told to the army men by one 

of the retired Chiefs of Staff. Not only that— 
"As I see today the only solution to put 

these things tight is for the people to 
demand fur a Presidential rule in India for 
thi next five years or so. The Presider t 
would have a council of, say. 25 >r 30 hand-
picked men and   women    . . " 

Thank God he has    remembered women. 
"... of 1 sal talent to advise him-We have 

encjgh such splendid talent in   our   land. ' 
"In the 1 ist few years, wherever I have 

been, [ have been asked by many civilians, 
'W:jen will the army take over ? When will 
we have a military coup ?' To each such 
person—and there have 1 een hundreds all 
over the country—I h ive said, 'There never 
will be nor can 1 lere be a militaiy coup in 
India. I hi ve never myself been a supporter 
of military coups either. But there   can   b:   
a   military rule...'" 

According to I,Ir. Cariappa there cannot be a 
military c< up. But according to him —and he 
is o le of the retired Generals receiving pensi 
>n from the Government, and the Govei ument 
has not withdrawn that pension—here can be a 
military rule. He has been preaching a military 
rule. 

"This military rule can come only if the 
poli icians voluntaiily request the military to 
take over the country for a while until the 
internal situation improves. I liling this, the 
masses, the millions, shi uld unite and rise in 
a big way ai d demand that we must have a 
military rule for at least five years to 
stabilise the present serious internal 
disturbance because of the continuing 
danger to life and property caused by the 
indisciplined people..." 
SHRI SUNDAR SINGH BHANDARI : Mr. 

Bhupesh C upta, what are you objecting to, 
this artick having been written or its having 
been  i; eluded  in  this  brochure   ? 

SHRI BHUPESH GUPTA : To the article 
having been written by a retired General . . . 

SHRI SUN OAR SINGH BHANDARI : e  
is  no  Io iger  in  service  now. 

SHRI   BHUPESH      GUPTA    :   My 
friend is very happy that a retired General can 
shoot me. 

SHRI SUNDAR SINGH BHANDARI : 
What   aie   you   objecting   to   ? 

SHRI BHUPESH GUPTA : I am objecting 
now to your intervention. You are such an 
intelligent man. Sometimes I am fascinated by 
your intelligence. Sometimes by mischance, 
by your misjudg-ment, you make an 
intervention which has neither any beauty nor 
any relevance . . . 

SHRI SUNDAR SINGH BHANDARI :     
because you are misusing the privileges given   
to   you   in   the   House. 

SHRI BHUPESH GUPTA : So, Mr-Vice-
Chairman, I have read it now. I can quote from 
other papers also. What I say is these are tbe 
men we have. Still some of them are in the 
Armed Forces. If, as you know, Mr. Cariappa 
writes such articles—Mr. Cariappa who is 
receiving pension from you—and these articles 
are circulated to us—to the Indian Express, 
what kind of influence they can have . . . 

SHRI A. D. MANI : May I put a question ? 
Does it mean that the moment he gets pension, 
he loses his freedom of speech, his conscience, 
and he must be a permanent Government 
servant ia thought, word and deed ? What do 
you want   him    to    be ? 

SHRI   BHUPESH   GUPTA    :   As    I said,   
Mr.   Mani  is  independent   himself. I mean that 
he has all independent common sense, namely, 
Mr. Mani is not devoid of   common   sense.     
Here   he   has   asked me  this  question.    But  
no,  it is  not  the issue at all.    It is not a 
question of fundamental   rights   that   I   am   
discussing. I am discussing a matter   through   
which I should point out the ideology, the 
politics and the mentality which some of the big 
officers including the Chiefs oi the Army ' Staff, 
have.     They might not have been able   to   
express   them  before  when   they were  in  
active  service,  having  command of the  armed  
forces.     But  they  express them   the   moment   
they    are   out.    Do you mean to say they 
imbibe these ideas only   after   coming   out   of 
the   army   as retired  officials   ?     Am  I  to 
believe that do not have these ideas when they 
are in the command of the armed forces ? There-
fore, Mr. Vice-Chairman, our armed forces are 
placed at the disposal of people, some of whom 
at least—I am not blaming all— going by this  
evidence, do  not  belive in parliamentary     
democracy,     people   who 
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[Shri Bhupesh Gupta] 
would like a military regime established in this 
country, would even like the country's people 
to revolt against the present regime or against 
the present system to invite a military regime. 
This is how military dictatorship comes. 
Military dictatorship does not come all of a 
sudden. High officials in high quarters, some of 
them like this man, Mr. Cariappa, preach these 
ideas, and in times of internal difficulties in the 
country, in times of internal crisis in the 
political life of the country, they become all the 
more vocal, all the more articulate, all the more 
vicious, to force their alternative, the 
alternative of a military rule to the 
parliamentary system, and thus ideologically, 
politically, organisationally, materially, prepare 
the ground for a military take-over should the 
politicians be in difficulty. That is what I am 
trying to make out, Mr. Vice-Chairman. I 
would request the Government to go into the 
conduct of M.. Cariappa and suspend pension 
to him. There should be an amendment to the 
pension law. Such people preaching a military 
rule after having served the military, cannot 
write books of this nature. They want the 
Parliament to sanction huge amounts for them 
and on the other hand, utilize that sanctioned 
money for writing articles to the monopolistic 
jute press like the Indian Express advocating 
the take-over by the military. Mr. Cariappa 
should   have   been . . . 

(Interruptions) 

SHRI SUNDAR SINGH BHANDARI : 
That  is   where   the  shoe  is  pinching. 

SHRI   R.  T.   PARTHASARATHY   : 
(Tamil Nadu) : Under what authority or law 
can the Government prosecute him ? Will   
Mr.   Bhupesh   Gupta   answer  me   ? 

SHRI BHUPESH GUPTA : I can 
understand that question. His question is. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Please do not raise 
unnecessary      questions. 

SHRI BHUPESH GUPTA : Under what 
law can the Government take action against 
hirn ? I am suggesting it to the Government. 
First of all, I say when the Government is 
preventing progressive, good ideas from 
outside to go into the barracks, it is allowing 
bad ideas to spread. The moral of this thing as 
you should see that such ideas are not 
preached, and the officials who are   
contaminated   by   Mr.   Cariappa   or 

by the inheritance of Mr. Cariappa in the armed 
forces, should be taken care of and should not 
be placed in high positions. This is one. 
Number two. When officials of this type 
expiess their views by writing such articles, 
their antecedents should be gone into, and, if 
neeessary, the law should be changed. What is 
the harm in changing the law ? Now that you, 
Mr. Parthasarathy, have come to our side, with 
your support we can surely change the law. All 
that you have to do is to vote with us here on 
this side, and the law will be passed. I am very 
glad that Mr. Parthasarathy has said that he will 
vote with us. Therefore, Mr. Vice-Chairman, 
this is a very serious matter—the hush hush 
business about the armed forces in India. My 
friend, Mr. Parthasarathy, is very intelligent... 
(Interruption) He knows very well as far as the 
"Organiser" is concerned, as far as the Jnn 
Sangh ideologies are concerned.... 

SHRI SUNDAR SINGH BHANDARI 
Now you have come back to the old subject. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Please wind up, Mr.   
Bhupesh   Gupta. 

SHBI BHUPESH GUPTA : Now this is the 
position. Therefore, I say that I have brought to 
the notice of the House matter;; which many 
honourable Members must have read. I am 
sure—whatever our views on this, you may not 
share these ideas; quite apart from your ideas 
about the practice of writing such articles —you 
will agree that this is an idea which should not be 
put across to the country so long as we believe in 
the broad framework of parliamentary 
democracy. Even my friend, Mr. Parthasarathy, 
has revolted in exercise of his democratic right. 
And the people in the Congress Party broke from 
it as otherwise, they thought, it would be a 
violation of their constitution if they continued in 
that. But Mr. Parthasarathy did not ask the army 
to come in. He trooped mto our our side, but he 
did not ask the troops to come in here. That 
being so, I would like our Defence Minister to 
take note of it. Subject to national security, tbat 
aspect of the life of the army men, their 
education, their culture and other things, every-
thing should be an open book and it should be 
under the constant supervision and view of 
Parliament without any interference with the 
Armed Forces. We want to improve matters. 
You are creating gunpowder   there. 



 

THE VICE-Ch AIRMAN (SHRI RAM 
NIWAS MIRDFA)   :  Please wind up. 

SHRI BHUPE: H GUPTA : Therefore 
before the expl ision takes place and the 
country's p> litical system is overwhelmed by 
th:: explosion, I think it is the duty of tb t 
Government to act in a spirit of parliar ientary 
democracy developing a link betvecn 
Parliament on the one hand and tb* Armed 
Forces on the other.    Thank 

SARDAR SW ARAN SINGH : .Mr. 
Vice-Chairman, Sir, I am grateful to 
the hon. Membe s who have been good 
enough to support the Bill becasue you must 
have seen that lone of them has said 
a word against the present legilsative 
measure. So stri tiy speaking that should 
be the end of th I debate because we are 
at the third rea ling stage of a small 
amending Bill where certain new facilities 
are being provided to the members of 
the Armed Forces. But several hon. 
Members have t iven several suggestions 
for meeting the difficulties that might 
be experienced hy the members of the 
Amred Forces. Several other matters 
have also been i lised which are not re 
levant for the p "esent discussion and it 
will not be prop :r for me to repeat the 
same mistake oi replying to something 
which is not relevant for the present 
debate. I have '\ ery carefully noted down 
the various suggestions and at the appro 
priate time wh> n the relevant matters 
are taken up, they will certainly be given 
very careful consideration and we will 
greatly benefit hy the advice which 
by no means uniform in this respect 
and we will try to take the maximum 
advantage of tie various points that 
have been made by the hon. Members 
in      their      wis [om. The     present 
legislative measu 'e is a simple one and 
because no hon. Member has opposed it, I 
would appeal that it be adopted unanimously. 

There is, however, one matter which I would 
like to refer to. I would appeal to my esteemed 
friend, Shri Bhupesh Gupta, not to J xl too 
much concerned about the retiree. General's 
rights. After all in our syste n retired civil 
servants, retired Army G nerals, retired Air 
Marshals, retired Ai imirals, they all become 
members of our great democratic society. 
Many retired ch il servants, many retired 
Generals seek c 'ection and are elected to the 
Houses of Parliament; we see a large number o' 
them on both sides of the House. We lave got a 
retired General belonging to one of the 
Opposition Groups 

in the Lok Sabha. We have got some other 
officers retired from the Army who are 
Members of Parliament; there are retired civil 
servants who are Membeis of Pailiament and 
their ideologies and our ideohgies do not 
agree, but that is a democratic way of life. 
Merely because somebody expresses some 
opinion we need not be swept off our feet. But 
the other matter which he ha: raised is a very 
fundamental   queition   as   to   whether... 

SHRI     BHUPESH     GUPTA   :  I am 
not objecting to what you say but would you 
like such men whose such ideas have been 
revealed later to continue in high positions in 
the Army ? It is for you to find out. As I said, 
Mr. Cariappa's ideas did not develop after his 
letirement I know it for a fact that he was in 
the Army command with those ideas and he 
was preaching them. One day he used the 
Opposition by circulating a letter to embarrass 
Jawaharlal Nehru ir order to bring about his 
downfall, when he was actually the Chief of 
the Army Staff Now in the light of these 
disclosures let us at least become wise after the 
event After all the country can well look after 
them. 

SARDAR SWARAN SINGH : So far as the 
people who are in service are concerned, there 
is a very good measure ol discipline among the 
members of the Armed Forces and I presume 
also among the civd servants and they do not 
indulge either in making speeches or in writing 
something. Of course there may be professional 
writings but on political issues no opinions are 
expressed. I think Mr. Bhupesh Gupta's 
determin?tion will not be lightly shaken meiely 
because the retired General says something. We 
should take these things in their stiide For 
example I am not swept off my because Mr. 
Bhupesh Gupta says something. Similarly he 
should not be swept off his feet if i retired 
General says something. I am sure the country 
is mature and oui Parliament is strong enough 
to tackle that situation and any other situation 
that might arise. So far as the people actually in 
service are concerned, I am one with him that 
we should expect the highest measure of 
discipline from them but after retirement they 
are ordinary citizens. If they transgress the law, 
by all means de il with them but ideologically if 
they hold a diffeient view which may not suit 
Mr. Bhupesh Gupta, we should not be swept off 
our feet, because no bones are broken merely 
bv expression of opmions which we do not like. 
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SHRI      BHUPESH      GUPTA   :   We 
have been in this Parliament for quite a long 
time. We told them even when Mr. Cariappa 
was in service that he was pleaching such 
ideas but the Minister denied it—some of 
them he was not there. Now at least after his 
retirement you agree that he must have got 
those ideas at tbat time and tbe presumption 
should be that he was preaching privately 
such ideas. 

SARDAR SWARAN SlNGH:  May  I 
remind my very experienced friend, Mr. 
Bhupesh Gupta, that we should adhere to the 
good principle that we have been always 
following not to refer to personalities? We 
can perhaps refer to such things by way of 
illustrations but it is a very sound convention 
and a well-established convention that those 
people, retired or serving, who cannot come 
and defend themselves, we should not make 
a target of them, because this is not very fair 
and sometimes it becomes very embarrassing 
for us to enter special pleas for them. This is 
not a forum to criticise individuals; this 
forum is a veiy high forum and we should 
not use it merely to criticise the writings of 
people whom we do not like. 

SHRI   BHUPESH   GUPTA:   At    least 
stop   the pension   to hirn. 

SARDAR SWARAN SINGH : I myself do 
not agree with   many writings that have been 
put across by retired officers,   retired military 
officers and retired civil   servants who are 
also enjoying pensions. But so far our general   
approach has been ihat pension    is something 
to   which a person is entitled  by  virtue  of his     
long  service; it is a sort of deferred 
emolument and in a democracy we should not 
link it with his continued   good       behaviour    
and   good behaviour that I   or Mr. Bhupesh 
Gupta may decide.   Each individual is entitled 
to decide what  is  good  behaviour  for  him, 
and if he is within the law,   then,   unless of 
course the law is changed—I will not change 
the law—to   subject Ihe pensioners to a more 
rigorous law than   the ordinary citizens, I 
think, will not be fair. 

SHRI G.      RAMACHANDRAN:  Can 
you not give a categorical reply that it is 
impossible for any Government, democratic 
or undemocratic, dictatorial or otherwise, to 
take ante-natal care of the ideologies in   
human minds? 

SARDAR SWARAN SINGH : Ho can I 
find better words for a political philosophy 
than what my colleague has found because I  
am a matter of fact man? Some- 

times these political philosophies and 
formulations may be beyond me even to think   
of. 

SHRI BHUPESH GUPTA : Such measures 
shall be directed to ensure that miscarriage of 
abortion does not take place. 

SARDAR SWARAN SINGH: Mr. Vice-
Chairman, tins question, which my hon. friends 
are highlighting, is a matter which haa come up 
before this House and elsewhere, and I thought 
it my duty to enunciate very clearly our 
approach and our policy in this respect. I do not 
see why a person, who has retired from the 
army or the air force or the navy, why should 
be alone be subjected to a more rigorous yard-
stick even in this respect as compared to the 
retired I. C. S. officers or the letired engineers 
or the retired judges or the retired civil servants 
in general. 

SHRI A. D. MANI : What about retired 
politicians ? 
SARDAR SWARAN SINGH   :  Politicians 

never retire.    They may retire from Parliament 
and     Legislatures  but  otherwise they continue 
to take part in     the political life of the country.    
So this is a matter   which, I   think, it is better for 
us to understand,     particularly     because we are 
trying to work   out a democratic system. Talking 
about books also,    although there was a stage at 
which they excited a great deal of feeling and 
emotion,   you must have noticed that within   a 
couple of months or three months the excitement 
died down, because there is a limit up to which   
some  books  will     find    currency. Even some 
new ideas, half  backed, ideas or   books   
containing    them  may  be     of topical  interest  
at   one  time.   There  is   a certain    period,    a 
short period,   within which they might have hit 
the headlines, or might have been    a bit of a 
readable material.   Then   they are consigned to 
the limbo    of archives and some curious man 
might take such a book   out and read it. There  is  
such  prolific  literature  in     our .countiy,   
good, bad and  indifferent.   And it will be a bad 
day if we   were to impose restrictions of the type 
which some hon. Members have mentioned.  It is 
true and I agree that,   when   he is in service, 
then he should   observe   the   highest      
standards. And to work   it backwards again   will 
be a bad principle. Because after ten   years of his 
retirement a man   writes something, therefore 
you presume that,   when   he was in service, he 
must also have had the same ideas. Therefore, to 
punish him backwards is a proposition which is 
lather difficult fot 



 

me to gulp or e en understand. How it will 
be implemer ed, I cannot understand. These 
are matters which I would appeal to the hoi 
. Members to seriously ponder over. 

I greatly ap >reciate their solicitude for 
the armed fore es. I greatly welcome that, 
and a great deal can be done if all the 
political pari les co-operate in this respect 
and persuade the State Governments to take 
several measures, both legislative as well as 
executive, so that the families of tht soldiers, 
the airmen and the sailors ar looked after 
properly, that their education is looked after 
properly and that th: executive authority is 
exercised in sue , a manner tliat they are not 
put to un< ue hardship. In this—I wotdd 
appeal—all political parties can do a great 
deal in cret ting the most congenial 
atmosphere, in. ihe State Governments 
particularly, so hat the soldiers could feel 
that, wlv-n they are on the front prepared to 
lay down their lives prepared to undei go the 
greatest sacrifice, then their fam lies and 
their interests will not suffer. Ii this I am 
glad that the hon. Members ha 'e evinced 
interest, and with their help . nd co-
operation a great deal of hardship   an be 
mitigated. 

About the other questions about their 
terms of serv ce, I may submit that they are 
matters vhich are not relevant to this Bill 
but, a1 I have said already, I have kept a 
carei il note of what has been said, and at the 
appropriate time all these views will  be duly 
considered. 

THE VICE-CI [AIRMAN (SHRI RAM 
NIWAS MIRDH \) : The question   is : 

"That the Bill as amended, be passed". 

Tht motion was aa 'pted. 

THE ALL-INDIA SERVICES (LAYING 
OF REGULATIONS BEFORE PAR-

LIAMENT) BILL, 1968 

THE MINISTER OF STATE IN THE 
MINISTRY Ol HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : Sir, I   beg 
to m ive : 
"Tbat the Bi 1 to provide for laying before 
Par lament of the regulations made undei 
the All-India Services Act, 1951, and for 
certain other matters co mected therewith 
be taken into consideration." «—41 R.S./69 

The House knows, Sir, that under sub-
section (1) of Section 3 of the All-India 
Services Act, 1951, powers have been given 
to the Central Government to make rules, 
and regulations in consultation with the State 
Governments concerned for the regulation of 
the conditions of service of the persons 
appointed to the various All-India Services. 
These rules have been made from time to 
time and they have been laid before 
Parliament from time to time. A confusion 
arose whether the Government was also 
required to lay the regulations in addition to 
the rules, before Parliament or not. Tlie '. 
terpretation that was given to this provision 
was that the Government was only required 
to lay the rules that were made under the 
Section which I referred to, and not the 
regulations. Therefore, prior to 1st July, 1967 
only the rules that were made under this Act 
were laid before Parliament, and the 
regulations that were made were not laid 
before Parliament. But the Supreme Court o 
India, in Narendra Kumar versus the Union 
of India, made certain observation* which 
posed the point whether the regulations also 
should be laid before the Houses of 
Parliament. Therefore, we referred this matter 
to the Ministry of Law, and the Ministry of 
Law said that in order to avoid any question 
of the validity or otherwise of the regulations 
that have been made under this Act, they 
should be all laid before Parliament, on the 
Table of both the Houses. We considered the 
question whether we should lay them here 
together and take them as having been laid 
regularly, or should amend this Act to 
validate all the regulations that have not been 
laid on tbe Table of both the Houses. 
According to the interpretation that has now 
been given in the light of the Supreme Court 
judgment, the advice of the Law Ministry 
was that we should bring forward a Bill "fo 
amend this Act so that the validity of these 
regulations is completely beyond question. 
Therefore, Sir, this Bill has been brought 
before this hon. House. The Rajya Sabha 
Committee on Subordinate Legislation also 
examined the Bill. They were concerned 
about this matter because this matter related 
to the power of making subordinate 
legislation. And they have made certain 
suggestions and most of these suggestions 
have been accepted by us. Only one sug-
gestion, which has not yet been accepted, has 
been kept pending because we wanted to 
consult.the Lok Sabha Secretariat also in this 
matter. And before their agreement we did 
not want to incorporate it in this Bill. 
Therefore I have moved the amendments to 
incorporate all those amendments that have 
been suggested   by the Rajya Sabha 
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Committee on Subordinate Legislation. This 
being a Bill which is regularising an earlier 
lapse—I have also given the reasons why this 
lapse occurred—I hope this hon. House would 
approve of this Bill   and pass it unanimously. 

Thi question was propositi. 
3 P-M. 
THE VICE-CHAIRMAN (SHRI RAM 

NIWAS MIRDHA) : If no one wants to speak 
we can take up the clause by clause 
consideration   also and finish   this now. 

SHRI SUNDAR SINGH BHANDARI : 
(Rajastan)   :   No,  no. 

SHRI K. CHANDRASEKHARAN 
(Keraia): No, we want to speak. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): All right, we go to the 
next item   then. 

MOTION RE SITUATION ARISING 
OUT OF RECENT COMMUNAL 

DISTURBANCES IN AHMEDABAD 
AND OTHER PLACES IN GUJARAT 

THE VICE-CHAIRMAN (SHRIRAM 
NIWAS MIRDHA): Before we start discussion 
on this motion I would like to inform hon. 
Members that the time allotted for discussion 
on this is, 3 hours and hon. Members will keep 
the time limit in view so that more and more 
Members could take part. 

SHRI  BHUPESH    GUPTA (West 
Bengal) : Mr.      Vice-Chairman,      we 
were told that today this would continue ill  we 
finish. 

SHRI OM   MEHTA     (Jammu    and 
Kashmir)  :   We have   no   objection to it. 

SHRI BHUPESH    GUPTA ;   That is what 
we were told. 

SHRI   A.   D.       MANI (Madhya 
Pradesh) : Mr. Vice-Chairman, Sir, may I, with 
your permission, move the following motion : 

"That the situation    arising out of the 
recent   communal disturbances   in 
Ahmedabad   and   other      places   in 
Gujarat  be  taken into  consideration." 

In initiating this discussion, I would like to 
make it clear that it is nol my object.   . 

FELICITATION TO THE PRIME 
MINISTER ON HER BIRTHDAY 

SHRIMATI YASHODA REDDY (Andhra 
Pradesh) : Sir, with your permission on behalf 
of my party may I pay our felicitations and 
wish Madam Gandhi on her birthday many 
more happy returns and a very happy life ? 

MOTION /^SITUATION ARISING OUT 
OF RECENT COMMUNAL 

DISTURBANCES IN AHMEDABAD AND 
OTHER PLACES IN GUJARAT— contd. 
SHRI A. D. MANI (Madhya Pradesh) : Sir, 

while initiating this debate, I would like to 
make it clear that I do not want to highlight 
those gloomy and sordid aspects of the 
humiliation which the nation suffered in the 
Ahmedabad riots in the last week of September 
this year because the whole world is watching 
how the country is reacting to the situation 
created after the riots. I would like to say heie 
that the hon. Home Minister made a statement 
this morning in answer to a question  stating : 
"According to figures received from   the State     
Government    on   October   24, 1969,   434 
persons were killed in    the riots   in      
Ahmedabad      city.      Till September 27,     
in     arson     cases 98 shops,     166     houses 
and 7    religious places were burnt. In  the 
districts 38 persons   were   killed.      The   
loss   of property in  the districts was estimated 
at about Rs. 6   lakhs. These are provisional       
figures,    furnished   by the State   
Government,        as   subject   to correction       
as   a   tesult of  detailed inquiries in progress." 
I would like to inform the Home Minister that 
nobody fully believes these understated 
figuies. There have been independent 
witnesses and persons who have gone to the 
spot to find out the damage and the loss of life. 
A committee from Delhi has brought out a 
pamphlet. Though it is technically by a Hindu, 
it does not have any communal bias. It says 
here : 

"The figure for murdeis is not less than 
2,000 and that for the wounded . . . 

SHRI SUNDAR SINGH  BHANDARI 
(Rajasthan)  : Who is he ? 

I SHRI A. D. MANI : It is by Mr. B.N, Pande. It 
is not a Hindu pamphlet at all; it presents the 
other point of view also. He says: 

"The figure for murders is not less than 
2,000 and that for the wounded   thrice 
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tbe number... The figure for those who 
have taken refuge in various camps if 
more than .0,000 men, women and 
children, o whom foui-fifths are Muslims. 
Th 1 damage to organised industries is c 
imputed at 33.25 crores of rupees by the 
Gujarat Chambers of Commerce " 

This 'a not by Mr. Pande but by the Gujarat 
Chambers of Com nerce. Then Mr. Pande goes 
on to say : 

"Rt. 5 crore* worth of wages have been lost 
by textile mill workers, and the mills 
themsel 'es have lost a sizeable number of 
c klcra for the Puja and Diwali holida rs, 
the pinch of which wi'l be felt in  the days 
to come." 

I would like to asl. the hon. Home Minister j 
and the Prime W. inister who are members 
of the   National Integration   Council 
why the Central Government did not try to 
arrive at a ro igh estimate of the loss of life and 
property in these Ahmedabad riots. The nation 
is responsible for maintaining the seculai 
character of the Constitution and com aunal 
harmony in the country. Am I to understand 
that the Home Minister d 1 not send any 
official to Ahmedabad to c induct an enquiry? 
We may make much >f the Constitution and lay 
that law and order is a State subject but 
maintaining communal harmoney is also one 
of'the obligations which flows from the 
Constitution. I would like to ask the Home 
Minister vhy he did not send an official from 
the ieadquarters to ai rive at an assessment of 
tbe loss of life and damage to property as a 
result of these riots. This is a point which sli 
juld be answered. 

SHRI A. G. KULKARNI (Maha-rashtra) : It 
sa matter of human rights. 

SHRI A. D. \ ANI : You may not like my 
speaking but Dthers are interested and you 
should not tr    to disturb me. 

SHRI A. G. KULKARNI: I like your 
speech; you are n >t following what I said 
correctly. 

SHRI A. D. MANI : I would like to ask the 
Home Mirrster why he has not moved in the 
matter. The National Integration Cou icil is very 
vitally concerned with the p reservation of 
communal harmony. I would like to say here 
that foreign critics of tie happenings in Ahmeda-
bad have been ini ;rested in depicting India as a 
place who : Hindu communalism cannot be 
contr died but in contrast I may say that thei ; is 
a part of the country where the relatic ns 
between Hindus and Muslims  have  b en  
extremely      cordia.'   | 

I refer in particular to Tamil Nadu where Hindu 
members of the Vidhan Sabha have sent three 
League members to • this House. The relations 
between Hindus and Muslims in the 9outh of 
India, that is to say, in the Tamil, Kerala, 
Karnataka group of States are extremely 
cordial. 

SHRI  OM    MEHTA      (Jammu  and 
Kashmir)  : In the north also. 
SHRIMATI  YASHODA  REDDY 

(Andhra Pradesh)   : It   is   the   same   in 
Andhra too. 

SHRI A. D. MANI  : Yes, in Andhra Pradesh 
also. It should not be understood therefore   that   
there   is   an   anti-Muslim feeling sweeping the 
entire   country. I do not want to go into those 
matters which are the subject of judicial inquiry 
which has been instituted. There are some who 
have said that the Central Government should 
have instituted an inquiry   of its own and not 
asked the State Government to conduct an 
inquiry.    I do not    agree    respectfully with      
this   view.      The   Commission   of Inquiry     
is  headed  by    Shri Justice  P. Jaganmohan  
Reddy of the Supreme Court and has Shri 
Justice   Nasserwanji K. Vakil and  Shri Justice  
Akbar  S.   Sarel  of the Gujarat High Court as 
members. This will show that no communal 
feeling will    be allowed to vitiate the findings 
of the Inquiry. Sir,  it  is  very difficult for  tis   
to  avoid matters which will     come up before  
the Inquiry   and I   do not want to go into all the 
details but there is no doubt that the Central  
Government's     Intelligence  Service has not 
been up to the mark which we expected of it 
during these    troubled times. Mr.     Chavan is   
reported to have told the Consultative 
Committee of Home Affairs—according to 
reports that appeared in    the press—that the 
Central   Government had warned tbe Gujarat 
Government of   the   developing   communal   
situation. He has   not made that statement 
publicly. Therefore when  he  replies  I  would  
like him to tell the House whether the Central 
Government was aware that the situation in   
Ahmedabad was coming up   to boiling point.      
He   also   should   remember that Ahmedabad     
unfortunately    has   had   a notorious 
communal bitterness in    history. There have 
been communal clashes in   the past and I    do 
not want to go into   the details     of    these       
communal     clashes because it is not my 
intention    to exacerbate  communal  feelings  
on   either    side. Unfortunately      Ahmedabad 
has not   had a good record in regard   to   
harmonious communal relations.  There was a 
case also recently  mentioned—and this has 
come out as a result of the enquiries made—
where an 
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alleged insult to the Ramayan was imagined and 
there was a case also an alleged insult to the 
Quoran was imagined. This was the situation in 
Ahmedabad prior to the riots. The Home 
Ministry should have intervened, as one 
responsible to the National Integration Council, 
by advising the Gujarat Government to appease 
the communal situation in view of what had 
happened. Unfortunately no steps have been 
taken by the Home Ministry in appeasing the 
communal situation which erupted into these 
ghastly disturbances last September. I would not 
want to go into details of who was responsible 
for allowing cows to march into a, procession 
when the Muslims were coming in a procession 
or who attacked the Hindu temple or who failed 
to accept a graceful apology tendered because 
these are all subject-matters of an enquiry. 
There have also been allegations made that 
some members of a political party went to 
Gujarat to aggravate the communal situation. 

DR. B. N. ANTANI (Gujarat) : Even a 
Deputy   Minister went there .   .   . 

SHRI A. D. MANI : The hon. Prime Minister 
is here. There have been many allegations that 
the visit of Mr. Yunus Saleem and also three 
Members of Parliament to Gujaiat at a time 
when the situation was explosive aggravated the 
situation. It was expected that when Members 
of Parliament went to study a matter and when 
the situation had not been brought under control 
they would exercise a sense of caution in some 
of the public expressions which they made. 
Nobody in a communal situation starts by 
saying whether the Government of Gujarat 
failed in the discharge of their duties, etc. The 
visit of Mr. Yunus Saleem in paiticular to 
Gujarat has been the subject of vigorous and 
acrid comments in Gujarat itself. I would like 
the hon. Home Minister to tell us what Mr. 
Saleem did in Gujarat and to what extent .  .  . 

SHRI K. S. CHAVDA (Gujarat) : Mr. 
Saleem added fuel to the fire in Gujarat. 

DR. B. N. ANTANI : He did something 
further. He ignited it more with silver bullets in 
his pocket. 

SHRI A. D. MANI : You will get a chance. 
You can say it when you speak. The question is 
that on an occasion like this I expected the 
Home Minister himself to make a trip. .This 
used to be done in the old days,    the old 
discredited days 

of the British. When something was aflame, 
people at the top rushed to the scene. 
Unfortunately we are so zealous of the States 
autonomy that we do not want the State 
authorities to come and complain tbat the 
Central Government has trespassed into their 
sphere. One point I would like to make in this 
context. The first point is that the time has come 
for us to remember that if we are to maintain the 
secular character of our Constitution, we must 
instil a feeling of confidence in the minds of our 
Muslim and other minorities. There is no point 
in saying that a Muslim was the Minister of 
External Affairs for many years or a Muslim is 
the Chief Justice of India or a Muslim was the 
President of India. We ought to show by 
example that Muslims and Hindus can live 
together as they have done in the southern part 
of the country in complete harmony and amity. 
This ought to be done. I feel, therefore, tbat 
since the State Governments are not in a 
position to enforce law and order in these 
troubled situations, they should have a federal 
security force, by whatever name you may call 
it, and, if necessary, the Constitution should be 
amended foi that purpose with the help of the 
Opposition Parties, with the help of Mr. 
Bhupesh Gupta and others who believe in 
communal harmony. It does not matter whether 
it is West Bengal or Gujarat. If the communal 
situation becomes so bad that the State 
Government is not able to control the situation, 
the Central Government, as the Central Go-
vernment in the United States, must have the 
right to intervene through its own security force. 
In the case of the Little Rock incident it was the 
Federal Security Force that enforced tbe 
Supreme Court's order. 

The second point I would like to make and 
this is flowing from the first is that there must 
be an active intelligence cell in all the States on 
behalf of the Central Government in regard to 
the communal situation. We have had Ranchi 
we have had the dismal episode in Jubbulpore 
and we have had tbe supreme example of the 
disturbances in Ahmedabad, the home of 
Mahatma Gandhi in the Gandhi Centenary 
Year which is being celebrated all-over the 
world. 

I would like to say further that there are 
other aspects of the situation also to which I 
must draw the attention of the House. I am told 
by friends from Gujarat that curfew was 
imposed in small doses like medicine being 
given of one ounce at a time. On the day the 
incident flared up curfew was imposed in   a 
part of the city 



 

Later the curfew vas extended to another part 
of the city. This ia not the way in which the 
commi nal situation was handled by the Britisr 
in the past. Mr. Chavan has a novel reme ly, 
according to newspaper reports. I have not 
heard it from him, but newspapers have quoted 
him as saying that he w mid like to reciuit 
Muslims into the polii e force in order to instil 
a sense of coni! lence in the Muslim minority. I 
hope my hon. Muslim friends and colleagues in 
this House would not misunderstand m : if I 
say that this is the most dangerous vay of 
dealing with the situation. Th;s is what the 
British did. The British hac communal 
regiments. They had the IV uslim regiment, the 
Jat regiment, the .'ikh regiment and it is a slur 
on our police force to say that in order to instil 
a sense of confidence in the minorities we in ist 
have a certain number of Muslims in the police 
services. I hope Mr. Chavan wou d deny the 
statement that has been attribi ted to him by the 
press, because we will be undermining the very 
basis of nations integaration if we start 
communalism ii this way. He should also 
remember that the moment he allows 
recruitment on communal lines to the police 
force, h : cannot prevent recruitment on comr 
tunal lines to the Armed Services also. He 
cannot prevent recruitment on communal lines 
to the Central Services. This is tbe most 
dangerous thing that can be doi.e by the 
Government of India. Instead o' doing this he 
should have a federal security force which is 
capable of moving on behal F of the people of 
India to assist any State Government which is 
in trouble. In regard to the statement .   .   . 

SHRI        G. RAMACHANDRAN 
(Nominated). vlay I ask Mr. Mani a question ? 
Su pose there is today either explicitly or t: 
citly non-recruitment of Muslims and o; ler 
minorities, how do you meet that si uation ? 

SHRI A. D. MANI : No, no. Thu is again, a 
most d ingerous suggestion. I am coming to it. 
Another suggestion I am making is a 
constructive one. In regard to the manner ;a 
which the law and order situation was handled, 
I want to read a very small extract—aot a big 
one—from an article by Mr. Nandan Kagal of 
the Indian Express. who went to Ahmedabad 
to study the sit lation. Mr. Nandan Kagal is 
neither pro Hindu nor pro-Muslim nor pro-
Govern nent nor pro-anything else, because I 
kno.v hirn. He is a very independent journa ist. 
He wrote : 

"The   impor ence   of  the   police     was a 
direct ct xsequence of  the   infirmity 

of the State Government. It is true that 
Mr. Hitendra Desai did not fiddle while 
Ahmedabad burned. He merely sat in his 
bungalow surrounded by his Cabinet 
colleagues—and a reassuring number of 
security guards. It was a pathetic 
spectacle of visible incapacity to deal 
with the situation. It must be assumed that 
the long sessions at the Chief Minister's 
residence were directed to some useful 
purpose; but it if a risky assumption. One 
suspects that a good deal of the time was 
taken up, in deciding what official 
account of the day's happenings should be 
fed to the Press and put over the Radio." 

I would like to mention here that the All India 
Radio aho did not play a stabilising part in the 
situation, neither did the press of India, neither 
the prtss of Ahmedabad. There is a convention 
among newspaper people that when a 
communal situation develops, we do not give 
too many details of the communal happenings 
and do not mention that so many Hindus were 
killed and so many Muslims were killed. We 
only give a bare account of what is given by 
Government. But what happened in 
Ahmedabad was that while the All India Radio 
was giving very small accounts, very brief 
account* of what was happening in 
Ahmedabad, the B. B. G. was giving detailed 
accounts cf what was going on in Ahmedabad. 
(Interruption) On television this was shown in 
Rabat. I would like to say that the time has 
come when we have got to face the communal 
situation squarely. When a communal situation 
is becoming explosive, I do not want that all 
ghastly details should be given, but some 
details of killings on both sides should be 
given, breif details, so that wild rumours do not 
float in the city. I remember the days of 1948, 
the day when Mahatma Gandhi was 
assassinated, there was a good deal of 
goondaism in Bombay. Mr. Chavan knows that. 
Muslims were being attacked, and the All India 
Radio was forced to announce at seven o'clock 
that the assassin was a Hindu in order that the 
communal situation might come under control. 
Similarly the All India Radio must play a more 
responsible pan in controlling thr situation. 

Regarding the press there has been a case of 
a newspaper—I do not want to mention it 
purely from ihe point cf fraternal r elations—
mentioning that some Hindu women were 
raped in iJublic. Whenever any communal riot 
happens, women always come into the picture 
tn the matter of rape or some form of violence 
being  done 
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lo them. I think there should be some 
arrangement between ihe Government and the 
editors to have some kind of voluntary 
precensorship—a pre-censor-ship by 
Government is illegal under the Constitution—
a voluntary pre-censorship which would control 
the situation in respect of publication of news. 

Regarding the role of political parties, I 
would net like to sit in judgment on any 
political parly and say that this particular 
political party was responsible for aggravating 
the situation in Ahmedabad. I have no likes and 
dislikes in this matter, but we ought to 
remember that Gujarat is very close co 
Pakistan as far as Karachi is concerned, and 
there are parties thai are anxious that they 
should be a stabilising influence in the politics 
of Gujarat. Those parties cannot be blamed if 
they try to build a base by winning municipal 
elections, for examplei If any Member of 
Parliament had made a violent speech which 
aggravates the situation, I want Mr. Chavan to 
have the courage and prosecute him in a court 
of law. Let it be decided by a court of law. This 
is the only way in which it can be done. 

Sir, the Preventive Detention Act is going to 
die on account of what has happened in the 
Congress Party. If the Congress Party had been 
united, the Preventive Dttention Act would 
have been placed on the Statute Book. 

SHRI BHUPESH GUPTA (West Bengal) :   
No,   no. 

SHRI A. D. MANI : Whatever Mr. Bhupesh 
Gupta may say, whatever anyone may say . . . 

SHRI BHUPESH GUPTA : They would 
have done it. Now lliey may not do it. I hope 
they will not do it. 

SHRI A. D. MANI: Whatever anyone may 
say I want to say this. If you want to maintain 
the secular character of our nation, if you want 
to prevent disorder from spreading, there are 
occasions when preventive detention is 
absolutely necessary in the interests of the 
security of the state. I would like preventive 
detention to be confined co communal 
offences, and I would like Mr. Bhupesh Gupta 
to vote against the P. D. Bill only for dealing 
with communal offences. Anybody who sets 
Muslim? and Hindus against each other. I 
would like to use the P. D. Act. 

SHRI  R.   T.   PARTHASARATHY   : 
(Tamil Nadu)  : Not for murder ? 

SHRI A. D. MANI : Please sit down I have 
got only five minutes. 

SHRI BHUPESH GUPTA: Even with your 
support they cannot pass it. We have counted. 

SHRI A. D. MANI : I would like also to 
mention that in view of what has happened the 
National Integration Council and the Home 
Minister of the Government of India must ask 
the State Governments to set up Minority 
Boards at every Siate level where minority 
grievances can be discussed at length, where 
matters like whether mu'ic should be played 
over the loudspeaker or not may be discussed 
by the Minority Boards. Sir, we have very 
proudly appointed a Commissioner for Lin-
guistic Minorities who report1! some times that 
somebody in some area wanted Urdu to be 
accepted as the medium of the schools. Sir, 1 
quite agree that we are a secular nation. But the 
fact is that ihe majority in this country are 
Hindus. We need not be ashamed cf that. This 
is a country where the majority of the 
population are Hindu*, but we are secular in 
out look and there are anas in the country where 
the Muslims are in majority, for instance, in 
Malappuram district. There is nothing wrong at 
all in it. There is no besmirching our name as a 
secular nation if the Government also considers 
the question of appointing a Commissioner for 
religious minorities because in every State what 
is happening is that all these grievances are 
being bottled up and they do not come to the 
surface. They come to the surface only on 
occasions like the disturbances that took place 
at Ahmedabad. 

Since the Prime Minister is here, I would 
like to read a statement from Mr. B. N. Pande's 
booklet—who is closely associated with Mrs. 
Subhadra Jcshis What does he say about the 
Congress ? 

"The Congress attitude towards Muslims 
also has an important bearing on the 
present situation. Just as the Muslims 
themselves did not change or modify their 
pre-independence attitudes and chose to 
remain isolated from progressive 
movements and secular, democratic 
forces, the Congress has thought it best to 
let them remain dormant and submerged, 
at the same time keeping their leaders 
satisfied with crumbs or carrots of various 
types. Party tickets in elections without 
too closely looking into the candidate's 
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past or pr lent activities, some 
Government :>osts and transfers and other 
small f; vours were sufficient to rope in 
the > tuslim leaders. The true type of the 
N i.tionalist Muslim are not more than a 
dozen old persons in its ranks and thf f are 
all severely ignored by the Gone -ess 
which prefers to deal with th i ex-League 
leaders and their young r enchmen, and 
they too have no use i ther than that of 
acting as vote-catchers. Elections have 
also made some Congress leaders and 
quite a good number of Muslim as well is 
Hindu goondas Comrades in arms." 

This is what has icen written in Mr. B. N. 
Pande's booklet (Interruption) From a friendly 
camp. vlrs. Subhadra Joshi is friendly to youi 
camp, everybody knows it. I would like t > say 
that our parties also should change ti -ir 
attitude towards elections and not pla :e any 
premium on communalism in th* award of 
party tickets. We want a new nation to come up 
and what has happei ed in Ahmedabad is a 
disgrace to all >f us. But we need not despair 
that the -ountry has gone rapidly communalist. 
' "his is an aberration which we all de Wore, 
which we all feel is a humiliation to us because 
it has happened in tie Gandhi Centenary Year. 
1 hope that we would take all suitable measure 
• which will instil a feeling of confidence am! 
assurance in the Muslim minorities and thai 
good will conn: out of this civil   situati tn. 

SHRI    S.      K.      VAISHAMPAYEN 
(Maharashtra)      :      Mr. Vice-Chair- 
man, I congratulate Mr. Mani for having 
moved this mot ion and the Government for 
having give; i it a priority for discussion in this 
Ho ise. I consider the debate on Ahmedabad as 
not merely a debate on a communa situation at 
a particular place but a deb itc on the general 
atmosphere of commi nal situation that is there 
in the whole c< untry. Therefore, I consider 
this debace as very important. I am of the view 
that this debate should serve a3 a sort of 
eyeopener to all of us, to al! the people of this 
country who believe in democracy, sec ilarism 
and socialism. If at all we are not iware of 
what is going to happen as a res dt of all this, 
then I think democracy and secularism have no 
future in this country  o far as I am concerned. 

As regards the Ahmedabad communal riots 
as such, much has come out as facts. The 
Govsrnnv at has come out with its own figures 
as to what    happened there, 

how many were killed or injured, and what 
was the loss of life and property there. But 
more than that, what is important according to 
me, is why, when the situation was tense not 
only on the day when they took place in 
Ahmedabad, on the 18th and onwards, but 
prior to that—even as early as in March—no 
preventive steps were taken by the State 
Government. I know, the hon. Home Minister 
in his reply today has stated that the Central 
Government had informed the State 
Government of the rising communal tension in 
the State as such. But the question is, when the 
tension was rising from March onwards, when 
there was an incident in a particular mohalla 
where a cartman was pulled out and the Koran 
fell from that, from that     particular day .   .   . 

SHRI SURESH J. DESAI (Gujarat) : On a 
point of order, Sir He is giving wrong 
information to the House. There was no 
tension since March. What steps could the 
Government of Gujarat have taken? There 
was no tension from March at all. You are 
giving wrong information to the House. 

{Interruptions) 

THE        VICE-CHAIRMAN 
RAM      NIWAS      MIRDHA) 
continue. 

SHRI S. K. VAISHAMPAYEN : Let me 
gives the date also. On the 8th March .   .   . 

SHRI SURESH J. DESAI : Sir, why not 
correct him? 

SHRI BHUPESH GUPTA : Will you 
kindly tell Mr. Suresh Desai ? He is a learned 
Member. Parliament is meant to give right 
and wrong information, both. 

SHRI SURESH J. DESAI : Mr. Gupta, I 
have been in this House for ten years. Do not 
try to teach me. We are not going to take 
lessons from you. 

SHRI BHUPESH GUPTA : Yon are 
unteachable,  I  know. 

SHRI SURESH J. DESAI : Let the other   
side   take   lessons   from you. 

(Interruptions) 

SHRI BHUPESH GUPTA : It is not a point 
of order. I do not want to teach you. 
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SHRI SURESH J. DESAI : You arc a man of 
straw here. Do not talk all this. 

SHRI BHUPESH GUPTA : You are whatever 
you were. I know that. But Mr. Vice-Chairman, 
he may be angry. He has rc-vson to be angry. 
But it is not a point of order. 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS     MIRDHA)   :  Please continue. 

DR. B. N. ANTANI (Gujarat) : May I know 
who is to decide . .. 

(Interruptions) 

SHRI S. K. VAISHAMPAYEN : If the hon. 
Member has any other information than what I 
have submitted here, he may do so when he 
speaks. He will get a chance to speak. Let hirn 
contradict what  I  am saying just now. 

What I was saying was tliat on the nth of 
March, an incident took place irv one of the 
mohallas of Ahmedabad by name Kalapur when 
a cartman was pulled by a police sub-inspector 
and among the things he was carrying in his cart 
a hand-cart, was a Koran. So it resulted.. .. 

(Interruptions) 

I would like to refer to other incidents also. 

THE VICE-CHAIRMAN fSHRI RAM 
NIWAS MIRDHA) : Order please. 

SHRI SURESH J. DESAI : An incident 
happened, things were smeared... 

(Interruptions) 

SHRI BHUPESH GUPTA : Are we going to 
have a debate ? Let hirn speak. 

We will not disturb him. What is he speaking  
of ?   (Interruptions) 

They cannot bully us. 

DR. B. N. ANTANI : As a Member of this 
House, I want to know—will the Chairman  . . . 

(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
RAM NIWAS   MIRDHA) :     The hon. 
Member will   speak.   Every Member . . . 

(Interruptions) 

SHRI BHUPESH GUPTA : We do not 
interrupt. Let him speak. We will not interrupt 
each other. I am asking you  .. . 

SHRIMATI YASHODA REDDY : We will 
not disturb anybody. I think it is a fair  
suggestion. 

 

SHRI BHUPESH GUPTA : I do not claim 
any privilege.     (Interruptions) 

If he thinks that he can bully us, it cannot 
go on. I am asking for your direction,        Sir. 
I    will    obey. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Order please. 
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SHRI BHLPESH GUPTA : This il a very 
funn^ utterance. I say, Mr. Rajnarain should 
not indulge in such jokes. Let him go. That is 
not the point. The point is, Mr. Vice-
Chairman, Mr. Desai raised ;.. point of order. 
I only opposed that p< int of order. I did not 
mean anything to say. Now, can I not oppose 
a point of order ? I can oppose a point of ord< 
r. You can rule it out. That   is all I have done. 

THE VIC S-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Mr. Gupta, please take 
you • seat. 

SHRI BHLPESH GUPTA : I am not a 
socialist hrough the agency of the Syndicate. 

SHRI AK JAR ALI KHAN (Andhra Prades 
I) : It is a matter of human values, a matter 
where thousands of our citizens ave died. Let 
us approach it with hurnilil  ' and respect, with 
reverence and regiid. Anybody can hold any 
opinion, iny fact may be right or wrong. But, 
.'ir, it is admitted that any number of citi :ens, 
innocent citizens including children, have 
been killed. So, let us de )ate this matter in all 
the seriousness tha it demands. That is my   
request tc  you. 

SHRI S. N. MISHRA (Bihar) : May I make 
a submission ? This is a subject on which the 
ti mpers are likely to become frayed to somr 
extent. There is enough tension in the 
atmosphere. {Interruptions) Please. We s 
muld not try to say anything which vould add 
to the tention. And so far a we are concerned, 
we would like Mat the discussion should 
proceed very peacefully. But let there be 
caution on the part of all of us (hat we do not 
sa;' anything misleading that would add to the 
tension. That is my only submission. 

SHRI S. K VAISHAMPAYEN : I was not 
in any way misleading the House. I was only 
te !ing a fact, about a thing which happened 
on the nth March at Kalapur, one of the 
mohallas of Ahmedabad •   . 

(Interruptions) 

AN HON. MEMBER : Let us hear hirn. 

SHRI S. K. VAISHAMPAYEN : What I 
was bringing before the House Was that there 
was a chain of incidents which resulted in 
communal tension in Ahmedabad •. • 

(Interruptions) 

THE   VICE-CHAIRMAN (SHRI 
RAM     NIWAS     MIRDHA)   :     Hon. 
Members would have a chance of having their 
own say, and even if a Member makes a little 
mistake, he will have another chance to 
correct it. 

SHRI S. K. VAISHAMPAYEN : I have 
already submitted that I will correct myself. 

SHRI G. R. VALIMOHMED MOMIN 
(Gujarat) : Mr. Vice-Chairman, I come from 
Kalupur itself. But there is no place as 
Kalapur. I say, I come from   Kalupur. 

THE   VICE-CHAIRMAN (SHRI 
RAM NIWAS MIRDHA) : All right, please. 

SHRI S. K. VAISHAMPAYEN : AU right. 
Then I am prepared to correct myself. 

(Interruptions) 

SHRI S. K. VAISHAMPAYEN : I am 
prepared to correct myself; instead of Kalapur, 
let it be Kalupur. Something happened there 
on nth March 1969. So, what I was trying to 
point out was that prior to the actual 
communal flare-up from 18th September 
onwards, there was a situation of communal 
tension, to hich a reference has also been 
made by the hon. Home Minister. There was 
communal tension as a result of not one but 
three incidents. From whatever information I 
liave got, there were three incidents. One was 
the Kalupur demonstration, another wag with 
regard to the Al Aqsa demonstration on the 
31st August and the third one took place on 
Urs on the 4th September. So I want to draw 
your attention to the fact that the communal 
flare-up started from the lOth September and 
all these incidents were almost four or five 
months before this particular date. So, when 
such a situation was there— I do not want to 
blame any particular State Government, 
because it is my experience of communal riots 
at different places that the Government does 
not take    preventive steps, ... 



 

SHRI SURESH J.     DESAI   :     May I ... 
(Interruptions) 

SHRI S. K. VAISHAMPAYEN : Let me 
remind Mr. Desai that when I spoke on the 
Criminal Law Amendment Bill, I referred to 
the communal situation at Aurangabad. I had 
also mentioned that tension was built up by the 
two speeches, one by the President of the 
Jamait-Islami and the other by the President of 
the Hindu Maha Sabha. I had referred to the 
incident which took place on 8 th June in 
Aurangabad and I had also asked then why the 
Government had not taken preventive steps 
when they had got the neeessary information 
about what was happening and how tension 
was being built up. Tliat was the point I had 
made then. Therefore, I do not blame any 
particular Government. I want all 
Governments, State Governments as well a» 
the Central Government, to take preventive 
steps, particularly with regard to communal 
situations. That is my plea. 

SHRI A. D. MANI : You must have 
Preventive   Detention   Act. 

SHRI S. K. VAISHAMPAYEN : Now 
according to the information I have— I have 
collected this information not from any other 
source, not from the source of Pande whom 
Mr. Mani has referred to as one of the 
associates of Subhadra Joshi—here is a 
magazine called Mantis, which is a Jan. Sangh 
biased   magazine .   .   . 

SHRI SUNDAR SINGH BHANDARI: 
What is Jan Sanghite in that ? 

SHRI S. K. VAISHAMPAYEN : It is a 
Marathi  magazine. 

SHRI SUNDAR SlNGH 
BHANDARI :   What is there to do with Jan 

Sangh?     It is only your imagination. 
(Interruptions) 

SHRI S. K. VAISHAMPAYEN : What I am 
quoting here is the information from this 
Mantis, a very detailed report has appeared in 
this magazine about the   Ahmedabad riots. 

SHRI SUNDAR SlNGH 
BHANDARI :   Are all Marathi magazines Jan   
Sangh   magazines ? 

SHRI S. K. VAISHAMPAYEN : Not at all. 
I will quote from other maga«ines also. So, it 
is no use saying that the State Government 
was not aware of the communal tension. 

SHRI SUNDAR SINGH 
BHANDARI : What was there m that 
magazine ? You only quoted the name of the 
magazine. 

SHRI S. K. VAISHAMPAYEN : The fact 
that I have given, i.e. there were three 
incidents prior to what happened on the    
18th. 

 
SHRI S. K. VAISHAMPAYEN : Kindly 

allow me more time, Sir. I have not   »aid 
anything as yet. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : You have said a lot. 

SHRI S. K. VAISHAMPAYEN : So the 
State Government did know, through its own 
intelligence service, that there was an 
atmosphere of communal tension, that there 
was a possibility of communal riots taking 
place, may be on some flimsy incident taking 
place somewhere in the State. When this 
knowledge was there I do not know why no 
preventive steps were   taken in this   regard. 

Then from the rOth onwards a holocaust has 
taken place. We know, you know, everybody 
knows what happened. It was all a scene of 
brutality, if one has to use the mildest possible 
term. It was a scene of brutality everywhere. 
And I do not know what the Police was doing, 
what the Reserve Police was doing to stop all 
these things. I have heard of stories—may be I 
am wrong in certain respects—of children 
having been cut to pieces. I do not want to go 
into that. So, it was all a scene of brutality. I do 
not know what the Police was doing all these 
four days. It was really an atmosphere of terror 
that was created so far as the minorities, the 
Muslims, were concerned in Ahmedabad. They 
might have also done certain acts of violence; I 
do not say that they might not have done any 
act of violence. But the acts of violence were 
more on    the part of the 
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other communi y than on the part of the 
Muslim commi lily. So we saw a scene of 
brutality ta cing place on the eve of Gandhiji's 
bin i centenary, in the land of Gandhiji a id 
also on the eve of the arrival of the 'rentier 
Gandhi, whom all of us love and whose words 
we would like to hear. E1 en some of the 
Members of the Oppositic i have quoted the 
Frontier Gandhi. But ,vhat has taken place is 
really a sad tali: and I think the Frontier 
Gandhi also mist have felt very deeply about 
it. So, ,vhat matters to-day, Mr, Vice-
Chairman, s not how many lives have been 
lost, how nany have been killed or how much 
property has been lost. What matters to-day i 
the psychology of fear, the psychology if 
brutality as I said; I cannot use an r milder 
term than that. We have never ieard of such a 
psychology of brutality a-id violence for so 
many years. Do we t link, Mr. Vice-Chairman 
that this psych ology must have been only a 
reaction t i a particular incident happening on : 
particular date ? No, I do not think s. . May I 
submit that this psychology of iatred and this 
psychology of violence is 1 eing built by 
certain dark communal fori es in the country 
and we must take not 8 of that ? If at all we 
want to treat t is debate as an eye-opener for 
the secular orc.es, we must take note of this 
fact th it this whole psychology of hatred and 
violence is being built by some dark conn 
uinal forces and, therefore, this country nust 
try to face that psychology. I will give one or 
two instances  .   .   . 

THE   VICE CHAIRMAN (SHRI 
NIWAS   MIRDHA)  :   That is all right. 

SHRI S. K. VAISHAMPAYEN : . . , for the 
benefit if this House. I will give you   a 
quotatk i   from   Manus. 

It says the students of the Medicai College 
at Ah nedabad refused to give their blood to he 
injured, to any person other than th< one 
belonging to their community  .   .   . 

 
SHRI S. K. VAISHAMPAYEN : I will 

give that • iame. The name of the 
representative a Sharad Krishna. He has 
written a detaied article in which this 
particular fact has been mentioned in box. It 
has 1 een mentioned in box that the   medical   
i ollege   students  .   .   . 

THE   VICE-CHAIRMAN (SHRI 
RAM NIWAS MIRDHA) : Please finish your 
speech. Your time is up. You have taken more 
time. 

SHRI S. K. VAISHAMPAYEN : I am 
winding up. My time was taken up by 
interruptions. 

THE   VICE-CHAIRMAN (SHRI 
RAM NIWAS MIRDHA) : You have already    
taken twenty    minutes. 

SHRI S. K. VAISHAMPAYEN : So, this is 
all due to a psychology of hatred that today 
the students of the medical college at 
Ahmedabad are refusing to give blood to the 
members of another community. To that 
extent has gone the psychology of hatred, 
fanned by the dark communal forces in the 
country. We must try to be more serious about 
this. I want to give some more instances. I 
have already mentioned one. I want to 
mention about the slogans that aro being given 
in big demonstrations. Very unfortunate 
slogans they are. They put us in shame. They 
are very bad. I will not go deep into that. But 
my point is that we must take due note of the 
psychology of hatred that has grown. How 
many people have been killed, how many have 
been injured, what amount of property has 
been damaged, is not that much important. We 
must try to tackle this particular psychology of 
hatred and violence. And if we can tackle that, 
then alone can this demon of communal 
violence be killed; otherwise, it will continue 
to devour the very vitals of our democracy and 
the very foundations of our secular society. 
So, my submission is that the Government 
must take a more   serious view of it   .   .   . 

SHRI A. G.    KULKARNI  :    Make 
some points. 

SHRI S. K. VAISHAMPAYEN : I have 
been making. 
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do and we are trying through the National 
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SHRI S. K. VAISHAMPAYEN : We are 
taking certain steps, certain concreate steps. At 
the same time the Government itself, whether it 
is the Central Government or the State 
Government, throughout the country, must take 
a more senous view of this problem and see that 
preventive steps are taken. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Please finish your speech. 
Your have taken such a long time. Unless 
honourable Members stick to the time-limit of 
ten minutes, it is impossible to proceed with 
subject like this. There has to be a time-limit. 
Honourable Members ought to respond who I 
ring the bell. 

SHRI S. K. VAISHAMPAYEN : I am 
finishing, Sir. I am summarising my speech. 

SHRI   RAJNARAIN : Now everything 

 
SHRI S. K. VAISHAMPAYEN : The 

Government must also consider another point. 
When such parties like the RSS, Jamat-e-
Islami, are preaching coram una-lism in this 
country, the Government must bring forward a 
legislation by whicn it should ban both the 
parties, the RSS as well as Jamat-e-Islami. I 
think ws should take this step now so that it 
wiH serve as an eye-opener to all others, not 
only to the people, but to the Government also. 
Therefore, you must take some definite steps 
to meet this challenge of communalism.    
Thank you. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Mr. Vasa-vada. 

 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : Order, order. Mr.    
Vasavada now. 

SHRI S. R.  VASAVADA   (Gujarat) : Mr.   
Vice-Chairman,   Sir,   like any other Member 
of this House I also feel ashamed I   should say 
I feel more   ashamed,   because I come from   
Ahmedabad and one feels   humiliated   by 
these incidents that have    taken place in 
Ahmedabad in the second  fortnight   of 
September.       It   is not   that riots have   
taken place for   the first    time in this country.   
Riots    have taken   place   after independence 
in ofher cities, in    other States.    I do not 
know why    this riot has become the    subject 
matter of such a vehement   discussion not 
only in the country, but in this House also. I 
am not going to accuse anybody.      A Judicial  
commission  has   been appointed The    causes 
of the riot arc going to be investigated.    It will 
not be   fair on  any body's   part and 
particularly on the part of   this House    to 
prejudge the    issues. Being myself present in 
Ahmedabad right from the commencement of 
the riots till peace   was   restored, I am going 
to place some of the facts before this House 
and the House may    examine these facts 
which I am    placing before it from my 
personal knowledge.    I, together with my 
organisation—a  labour     organisation—had     
the responsibility of    restoring    peace in the 
city   and in the mills.    Therefore, I have got   
personal   information   and   I   would merely    
place the facts as I know them. In fact  they are 
known to everybody in the    country.    It is 
true that there was 

 



 

an incident ab >ut Quaran Sheriff. It is not a 
ver; important thing. It il also true that there 
was a Ramayan incident. And there was a 
third incident also about wl ich no mention is 
made here. There tas a huge procession re-
garding dairu.ge to a mosque outside India. 
All t, ese incidents have taken place. Incidents 
do take place in our country. But 1 can say 
with confidence that at the tim : ot occurrence 
of each of these incidents the Government did 
take sufficient care to see that peace was im-
mediately restored or rather violence did not 
spread. I was myself a witness to these 
incidents in Ahmedabad and I know delini sly 
that the Government took prompt action in 
seeing that the infection did n it spread. 4 P.M 

Untortunatel    on the   evening of 18th 
September   the riots did  break out.    Now I 
am not going to  enter into the causes of the 
riots but I do want to say with regret that   
there is ;   lot of exaggeration.     So many   
people   have issued   statements in the Press.   
Of course it is the    freedom enjoyed by   
MPs. to go anywhere in the country;   some of 
them went to   Ahmedabad   also.    Tf : Prime 
Minister was kind enough to coir t to the   
assistance of the Stale   Governn ent.    The  
Home Minister also   came and one Deputy   
Minister also came.   But I h.iveseen serveral 
statements, some   responsible and some   
irresponsible. Last year   wh< n the National 
Integration Council met ia Srinagar—I am 
referring to the full Cou icil—I attended   the 
meeting   as a   member.     We reached 
certain conclusions there and I was very    
happy to note that they were   very correct 
conclusions.    If   1 dis country has to 
prosper, if we    are go ng to retain our place 
of honour in the comity of nations, then we 
have    to mair. ;ain    peace and communal 
harmony  in o r country.     All  communities   
who live  n this country have a right to  live     
and   no  community,      whether major or 
miner, has a right to say that a particular      c 
immunity   is   not   wanted. Therefore  I  was     
very happy with  the conclusions of the 
Naticnal     Integration Council    and I was 
fondly hoping    that all     of us     together 
would  tackle     the all-important        
question    of   communal harmony and < te 
would prevent communal disturbances    
taking place in this country. But     unfortix 
ately     communal     disturbances    have 
taken place.   Even before Ahmedabad,    they 
took place in Indore, Ranchi,    Jubbulpore     
and in so  many other    places.    That is our 
misfortune. I think    we ar»  not conscious of 
our duty and we do ne t know what a heavy 
price 

we   will have to pay.    Well, one lias got to  
admit that  the communal disturbances took    
place and I should say that    very few      
people    accept their responsibility. I    accept 
my    responsibility    because I have  been in 
Ahmedabad for  the     last 42   years preaching 
Gandhian philosophy to the citizens of 
Ahmedabad,  particularly to   the working 
classes.    They   have also failed in   their duty, 
I must   admit that. But I am not     prepared  to 
make any allegations.    I do not accept that the 
State Government had been weak or the Central 
Government had been negligent or they were 
not   conscious of their   duties.    Immediately   
after the riots   bioke out, the first thing  that 
happened was  that peace efforts were made at 
the instance of the State  Government and  at 
the instance of the  police,   actually  some 
settlement was reached.   Now    nobody in this 
country or no   State   Government can say   
"We are   ready to deal with any   situation at 
any   time."     If disturbances   take place in a 
city with a population of 15 lakhs of people,  
you  cannot say     that  the State Government   
should be prepared to face them     
immediately.    My     friend,     Mr. Mani,   has 
suggested that there  should be a  security force.   
But whatever arrangements    you make, I am 
quite sure that these  arrangements will fail to 
deal with a situation like that.    What   have we 
found during   the past   two decades  ?    If the 
police     takes  very     rigorous  steps  and 
resorts to    firing to curb    violence, there will 
be a demand for  an     enquiry.    It might be 
said why the police   took   that step of  firing 
on the very   first day.    On the other hand if  
the police   were not to do it, then it will be said 
that the Government is weak and the police is 
negligent of   its   duties   and it does not take 
sufficient     care.     So  it  is really a  ticklish 
problem.       Being     in     this     privileged 
position it is all right   to criticise from this 
House     but it is really a problem    for those  
who have to shoulder  that responsibility,    
those who    have to see how the police behaves 
and how it should behave. It is a very difficult 
job for them to immediately   issue orders for   
starting firing-it is   really a very   complicated   
problem! 

Now, Sir, it is a fact that casualties have 
taken place. But I am not prepared to     
accept  the figure given.    After    all 
1 have been in Ahmedabad all along; I 
visited the hospitals and the places where 
those incidents took place. Now if some 
pamphlet is issued saying that more   than 
2 thousand people have died, how can it be 
believed ? I am afraid with that type of 
exaggeration it is not possible to carry 
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[ Shri S. R. Vasavada ] 
 On this debate here. We have to talk with 
some sense of responsibility. I have actually 
been on the spot, because I had to procure 
relief for those people. I know that not more 
than 450 people have died. We went from 
locality to locality, especially the working 
class localities, but not more than 150 
working class cases were reported. I am 
therefore not prepared to accept that the 
figure of killings is more than 500. It is true 
that some of the houses have been destroyed, 
some of the shops have been destroyed and 
some hutments also, but the total may not 
exceed 1500. Again I am not prepared to 
accept the Chamber of Commerce iigure that 
damage worth crores of rupees has been 
done. 

Now,   Mr.      Vice-Chairman,   see   the 
steps that the    Government    has taken. If 
the State  Government and the Central 
Government   had not taken   those steps, I     
would    have been the first man to criticise     
the   Government,   because      I was   the 
worst   sufferer.    If   these   riots had    
continued, I would have    suffered the most, 
because the major population is   labour   
population   there;   sixty mills are there and 
they were also closed down. In     the  
National  Integration     Council we took the 
decision—if I am wrong, Mr. Chavan will 
correct me—that as soon as a   riot   takes 
place,   anti-social elements should    be    
rounded    up.    Afte - all no respectable  
person   takes part in the riots and   exploits 
them.    Riots are in the first instance  
exploited  by anti-social elements for   their 
own   interests.   Then of course so many     
people—I will refer to them later  on—exploit     
them  for  their  ends. So the State 
Government started rounding up the anti-
social elements right from the 18th    evening.   
On the  19th we    went round the city but we 
found that there was    not    adequate    force, 
police force, available to curb the riots.    I 
won't say that it is  the fault of the 
Government because no Government can    
keep that much   force to deal eith such a 
situation. But    immediately    police force 
was    requisitioned both    from the 
Maharashtra Government and also from    the 
Central Government and even    the    Army 
was sent   for   and from the third day 
onwards the    Army took over the charge.    
Since then I do not think any    more incidents 
of a  serious     nature  have  taken  place. 
Immediately   afterwards the textile labour 
organisation—the     representative     union 
of the     working     class—started     doing 
one work.   There were 1,25,000 workers. 

All lorts of rumouri were ipreading. We 
started telling the people "Do not believe these 
rumours". Even the State Government 
announced on the All India Radio something. I 
do not know how anyone can find fault with 
the All India Radio. Every little thing was 
announced on the AU India Radio. One 
afternoon there was a rumour that that the 
entire milk supply by the milk scheme  was 
poisoned. 

SHRI S. D. MISRA (Uttar Pradesh) : 
Gujral   Radio. 

SHRI S- R. VASAVADA : Sir, my own      
partyman   is   interrupting      me. 

The All India Radio immediately an-
nounced. "Don't take the milk." For half an 
hour the investigation was made and the milk 
was examined in the laboratory. And after 
half an hour it was an-announced that the 
milk was all right. 

SHRI A. D. MANI : The BBC aho 
announced this. 

SHRI S. R.   VASAVADA :   I am not 
talking of the BBC or the radio of any 
other   country; I am not listening to all 
that.     I am very much   concerned  with 
the    All India Radio    because    that is 
my    radio.    Sir, it is not correct to say 
that the    All India Radio did not give 
the     correct     information.     The  point 
is   that at all times the rumour was going 
on.      150 workers of the Textile Labour 
Association    went round the city.      We 
started   taking the  pledge.    During these 
eight     days nearly ten lakhs of leaflets 
were   distributed  to promote   communal 
accord and    communal amity, and then 
we      started the mills.   And    with the 
restarting     of the  mills  the  peace  was 
completely    restored.    I do not see how 
anybody   can find fault with the Gujarat 
Government.     Sir, as soon as the people 
had to    leave    their houses    because of 
fear,     the Gujarat  Government  opened 
camps,   and all non-official   organisations 
whoever      volunteered   to   help,      were 
allowed to   work.     Their   services   were 
utilised    to serve in these camps.   Food 
Was      provided. Where      neeessary 
clothing was provided. A thousand rupees 
were given to each of the families that had 
lost their bread-winners. Five hundred rupees 
were given in other cases which were in a less 
pathetic plight. Even houses are now being 
provided for the affected families and 
temporary houses, and the pucca houses are 
coming up. Now I am told that the State 
Government    through its    Housing    Board 
has 
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immediately     stirted the probramme of 
constructing on<   thousand     houses.    We 
have a trade un on   and it has also done it* 
job.    We ha tc  reached an agreement with    
the Millowners      Association      of 
Ahmedabad     tl at,   in the case of those 
workers who ha 'e died,   their legal heirs 
should be found tut and all the moneys due to 
the deceased    workers—gratuity    and other  
dues—should     be     paid  to  them 
immediately   an i the heir   himself should be   
employed in the mill.      I should also •ay     
tliat the     State     Government has gone a 
step furti icr and has decided   thai, where a  
bread winner  has iost  nis  hie, and  if there is 
i i.o heir  fit to be employed in      his  place   
immediately,     vocational education     sno 
ild be     given aud wor^ should be provi led 
to the affected families so    that they i iight    
earn something for the work   they do.    I do 
not   see   what more can be    expected from 
the   State Governments  in   a     country  like      
this where so  many     things arc happening It 
is true, there is poison,  there is venom. It is 
true that w 5 have not yet  completely learnt    
that th s is our   country and we have     to live     
together in   communal amity   and pe; ce.   
Assuming that we do not   want to Ii e 
together,   what is going to   happen the i ? 
What   are we doing ? Are   we going   o fight 
each other ?     Are we   going to k 11 one 
another for all time to    come  ?    This hard 
lesson has to be learnt now.       I  therefore 
would  appeal to      the   Housi      that,   
while   discussing this  issue, let i s 
understand   the situation in   its   correc     
perspective.    Let us not bring   about a 
situation in this   country where    there   nay 
be complete partition lof the     country once 
again.   We have got to live   together.    We   
cannot  afford to    quarrel ai d to fight for all 
time to come.    Mr.     /ice-Chairman,    as I 
said earlier,  there i   not going to be 
prosperity in   this counti / if there are going 
to   be strikes     and    uarrels and fights for 
all time.   We   ai i    thinking     of     raising 
the     living     standards  of the     people. We 
want so n iany  things in this country. Can    
any Government, Central or State, go  into  all  
tiie     Social questions with which  the people 
are faced if this kind of fight is going   o 
continue   for all time to come in this c mntry 
?   Therefore, instead of   putting    the blame 
here or putting the   blame tl 3re,      I should   
say   that, if this   debate has got any value not 
only for us   but fo • the country at large,   the 
value is that  we will    have to learn  to live     
together  io this country.    How  to do it ? 
Well, t is not a question of forming peace    
comn ittes,   It is not a question 

of starting the State Integration Councils. All   
the States have   started the Integration     
Councils.     it  is  something  more important   
than all that.     We will   have to go into the 
depth of this  question and we will have to see 
that our hearts are changed.   How     can     our    
hearts     be changed   ?       Instead    of   hatred      
we will have   to inculcate the feeling of love in 
the    people.      But today, anywhere in the    
world or, say in our country also. what   are   we 
finding ?   Why are there so many    tensions  ?    
Why arc there   so many     quarrels  in  the 
political     parties also ?    It is    bi cause   we 
have forgotten, that     what we politicians,     
what       we parliamentarians,      are   doing   is   
God's work.    God's    work    cannot be done by 
hatred   and violence on the prart of the people.    
The    fulfillment of the country's aspirations      
cannot   be   achieved   if we hate each other. It 
can be achieved only by love. We will have   to   
love each  other. Unless  we do this thing, I am 
afraid there is no way out. We have got the 
Planning Commission.      The   Planning    
Commission is  looking after so many things in 
our life, after education,  after development of 
the economy, after administration and so on and    
so forth.    All    these    things would be   set at   
nought   if we do not   attend to     this    very     
fundamental     and  vital question,    namely     
communal     accord. I am    therefore    
suggesting    this to the Government.    Will       
the      Government consider   the      
appointment  of a   social Commission,   a 
commission which   enters into    the root of all 
these    questions and points   the   way to the 
country indicating how    we   should live    
together  ?      This appears to me to be the most   
important question.      You will be surprised,      
Sir; even   from   Delhi   an enquiry   was made 
when  the mills   reopened in  Ahmedabad 
whether  the  Muslims     got     readmitted into    
the mills.   Now     there are  18  to 20%   
Muslim   employees.       The   entire working   
class   had   decided   that   when the mills 
reopned they would all go together And   when   
the   mills   reopned,   they   all went   together.   
Then    why this enquiry? Why this suspicion?     
It is  because our education, our very approach 
is defective. Therefore I am talking of the social   
Commission, a commission which changes   the 
values,     a  commission  which shows the way,     
a commission    which     may    go into   our   
educational   system,   into   our economic 
system, into the affairs of every employer, of 
every State Government and of    everybody 
who has got   the   respon-siblity to deal with 
man.   We must know that communal accord is 
the most important thing.   I am therefore finally 
appealing 
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to every hon. Member here. Let us search our 
hearts when such incidents take place—when 
man starts fighting with man. I am putting this 
very simple proposition. Whether he belongs 
to a particular community or to any political 
party, when man begins to fight with man, it 
means he is prompted by hatred and not love. 
He will have to understand tliat it is not the 
religion of a man to hate another man. He has 
to serve him and he has to learn to live 
together with all the people in a given place. 
Therefore, when such incidents take place, in 
my humble opinion, we will have immediately 
to search our hearts and see where we stand 
and that are we going to do. If the heart is 
searched, there will be a call from our 
conscience that our duty is not to kill our 
neighbour but to serve him showing all love. 

Thank you. 

DR B. N. ANTANI : Mr. Vice-Chairman, 
Sir, it is with deep pain and anguish that I rise 
to express my feelings and ideas on the events 
in Ahemdabad. I happen to be a Gujarati and I 
have a part of my family in Ahmedabad. I 
have seen the evolution of these incident stage 
by stage and the end of it all. What pains me 
most is the scence and the speeches here this 
afternoon from this side of the House. Sir, 
Gujarat is traditionally a peace-loving State. 
Gujarat is an example to India for secularism. 
Gujarat is the place which in spile of all these 
troubles has got an Inspector-General of Police 
who is a Muslim. In spite of all these how did 
these things happen? Mr Vice-Chairman, I 
wholeheartedly agree with the sentiments 
expressed by the previous speaker but I am not 
such a great saint as he is. I am a human being. 
I have seen Gujarat; I was born in Gujarat and 
I shall die and be cremated some where in 
Guarjat. Guarjat is the place where there have 
Mulism States and Muslim Rulers with a 
majority of Hindu population. I have myself 
been the Chief Minister of a state where there 
was a majority of Muslim population but yet, 
Mr. Vice-Chairman, there were no riots. There 
was complete harmony. Muslims vied with the 
Hindus in taking part in Hindu festivals. That 
was the phenomenon. In the time of the British 
we used to say that it was the British people 
who used to foment communal trouble. Who is 
to be blamed for what is happening today? 

Mr. Vice-Chairman, the previous speaker 
has dealt with the treatment. I am an Aurvedic 
man and I shall deal with the diagnosis. I want 
to find out how the disaster developed and why 
did it happen? I have come to the conclusion, 
Sir, that for that it is neeessary to eqnqire into 
the timing of the disturbances in Ahmedabad. 
Were they made to precede the convening of 
the Islamic summit coni'er-rencc at Rabat 
where the Pakistan President was sure to 
capitalise on such happenings to malign India ? 
And has not that happened? Remember, this is 
a post-Bangalore development also. We were 
not born yesterday, Mr. Vice-Chairman. I have 
78 summers of struggle on my head and I 
refuse to die. This is a battle, Mr. Vice-
Chairman, between two bullocks to unyoke the 
plough. One bullock may go to the Syndicate 
and one may go to the Indicate but what about 
the tiicolour flag ? We are here to pledge our 
honour and life for that. What ever happens to 
the bullocks, the tricolour flag shall be 
honoured by us at all events. That honour is 
being sullied through ; such incidents. Mr. 
Vice-Chairman, our frind, Mr. Mani a 
journalist, has given us a very good ournalistic 
thesis today on Ahmedabad events. He has 
spoken of one Mr. Pande. May I quote from 
the 'Indian Express' of the gth and 10th 
October ? Mr. Nandan Kagal, their 
representative, visited Ahmedabad, made a 
thorough enquiry and he has made a forthright 
observation that so far as these riots are 
concerned it was the Muslims and not the 
Hindus of the city who are to be blamed. I am 
here not to blame anybody. I am here to take 
the blame on myself. I am here to see how all 
these things happened. Mr. Vice Chairman, 
Sir, in Ahmedabad on the day when the riots 
started there were 2500 policemen. 1900 of 
them had only lathis and 600 were armed 
police whose arms did not operate. Whose 
responsibility was it to see that proper arms are 
given to the police? I want the hon. Central 
Home Minister to let us know categorically the 
date and the time when the State Government 
requisitioned military aid. (Interruptions) 
Please do not interrupt me. If you interrupt I 
shall sit down. 

AN   HON.   MEMBER   : He   was   an 
independent. 

DR. B. N. ANTANI : I  am more  than 
independent       although       politically   I 
happen to belong to the Swatantra   Party. 

Now I     want to  be told when     the 
military     was requisitioned.   It took  48 
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hours for the it iltary to reach Ahmedabad; «4 
hours from. Jamnagar and 24 hours afterwards 
the military began to operate. Now does this 
not clearly show that there is something w? 
ang somewhere and that the Centre wanted the 
State to abdicate and to take over pi 'Ssession 
of Gujarat State in the name of all these things? 
All these things come t> my mind this 
afternoon. I want to kn> >w whose 
responsibility it is. I feel that there are several 
things that have happenei during these days 
which require a thorough enquiry. Now, is it 
not a fact that laige sums of money through 
high dignitaries in Delhi were distributed at 
Ajmer where there were Pakistan visitors at the 
time of Khwaja Urs in September ? Is it not a 
fa t that large sums of money were brought by 
important person holding an it iportant political 
office and that money wis distributed to a 
person of his religion vho holds a political 
office in   Ahmedab :.d ? 

SEVERAL HON.    MEMBERS: Who is he 
? 

DR. B. N. \NTANI: I do not want to 
mention nan es. 

SHRI A. D. MANI : Why not? You must 
mention    it in    the open debate. 

DR. B. N ANTANI: It is an open secret; it is 
Saleem Sahib. Is it not a fact that the Minister 
of Rehabilitation, Mr. Premjibhai Thakur, of 
Gujarat State complained 'hat Saleem Sahib 
accompanied by hi I two co-religionists has 
been interfering w th the rehabilitation work 
there? There'ore it is necessary, Sir, to go into 
all these details and find out where the 
responsibility    lies. 

Now then has been some observation in the 
state nent that was laid on the Table of th.' 
House this morning by the hon. Home 
Hinister. He says that it was true that th' re was 
some tension in Ahmedabad bu there was no 
apprehension that riots w-iuld break out. Now, 
if this tension was there, the Centre having the 
ultimate resp msibility for peace and order all 
over India, what cognisance did it take? What 
was the reply of the State Government ? Why 
did all these things happen ? Th s is wisdom 
after the event. I do not w. ait to go into it. But 
the time kas come wl en all these things have 
to be looked into Our neighbour, Pakistan, in 
collusion with Russia, is forming a new axis. 
My friend, Mr. Bhupesh Gupta, is here. I lov< 
Mr. Bhupesh Gupta but, by my God, I would 
keep him at a long distance. Mr.    Bhupesh 
Gupta,    all of a 
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sudden, has become the ally of the Govern-
ment that remains. And all of a sudden he felt 
very sorry for Gujarat because we were all 
dead and he was the only saviour. He visited 
Gujarat and in whose car did he move about ? 
All these things are well known. 

SHRI A. D. MANI : In whos e car ? 
DR. B. N. ANTANI: In the car of Mr. 

Mohd. Siddique. These are all very painful 
things. 

(Interruptions) 

SHRI K. S. CHAVDA : Mr. Siddique died 
on the spot while making a bomb and he had 
lent his car to Mr. Bhupesh Gupta and Mr. 
Yella Reddy during the tour of the city    of 
Ahmedabad. 

DR. B. N. ANTANI : It is too painful for 
me. I   cannot take it very lightly. 

SHRI YELLA REDDY : To which Party 
does Mr.   Siddique belong ? 

DR. B. N. ANTANI :  Commuist. 
SHRI YELLA REDDY (Andhra Pradesh)  

• Say that. 

DR. B. N. ANTANI : They are with their 
new allies. God forbid, I recently saw a 
Cartoon. I do not want to indulge in a lighter 
vein when I am on a serious thing, but what is 
happening today to India and in our political 
life ? Two lambs were trying to cross a stream 
on a risky and rotten plank. Each began to 
quarrel. A crocodile was sitting with an open 
mouth praying let the lambs fall and they will 
make a hearty meal. Now, this is what is 
happing today. In spite of all the protestatiens 
from the Prime Minister, I, as an old man on 
bended knees, want (o warn her to caution her. 
I have no politicals stakes. I belong to the 
Opposition. There is no danger of any defection 
on my side. There will be no offei from the 
hon. Home Minister nxceept prison. So, I am 
not afraid of it. But I remember a very serious 
occasion when the Chinese aggression came, 
when the late revered Pandit Javaharlal Nehru's 
dreams of having the goodwill of China were 
frustrated and when India suffered a setback 
Then, the President of India is reported, to have 
written a letter to him saying that this was the 
result of the credulity and negligence on the 
part of the Government of India. Now, Mr. 
Vice-Chairman, let us not take the Ahmedabad 
occurrence as an insignificant or stray one.   
What ha» 
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happened in Ahmedabad today is a serious 
matter. There is no reason, why it will not 
happen elsewhere tomorrow and exploit the 
fluid political situation in India. My friend, Mr. 
Saleem, whom I personally do not know, was 
there. I love his hat and sometimes I   hate it. 

SHRI Z. A. AHMAD (Uttar Piadesh) : You 
hate him   because of his hat. 

DR. B. N. ANTANI : But is it true that 
wherever he goes there are communal riots? 
Were there no communal riots in Meerut, 
Hyderabad and Allahabad? There are so many 
serious things which come to my mind this 
evening. The Prime Minister, Mr. Vice-
Chairman, dropped two Deputy Ministers and 
two Ministers of State from her Cabinet. Does 
she contemplate any elevation to this Deputy 
Minister? Let the hon. Home Minister answer 
it so that I can have a quiet sleep. Why this ? 
As serious politicians, as Members of the 
House of elders, let us consider it for a 
moment. Is it the lack of leadership ? I 
remember a song given to me by Swami 
Satyadev on the phenomenon of India. He 
asked. What is happening to India ? 

 
Where is the leader ? Gandhiji has gone. Are 
we going to be leaderless in the way that we 
find ourselves today? I only want to say this 
and I am going to conclude. Whoever is 
responsible, the Centre or the State or the 
State or the Centre, it does not matter. If you 
want the Hitendra Desai Ministry to collapse, 
it will not collapse so soon, Mr. Home 
Minister. It will take you some time. Let any 
number of Saleems visit and let them do the 
worst. We shall see. I am not a member of that 
party. Whoever in the Congress Government 
is defeated, it will be our gain. So, I ara not 
concerned with it, but I want to say one thing. 
India ig an old banyan tree. That is our 
heritage. We have pledged ourselves to 
preserving our democracy. A woodcutter is 
coming with an axe to cut that tree today. This 
is a symptom. Let us all get up and in the 
words of Longfellow do this :— 

Ohl good man,  spare that tree; 
Touch not a single bow, In youth 
it sheltered     me, And I  shall  
protect it now." 

SHRI M. M. DHARIA (Maharashtra): Mr. 
Vice-Chairman, Sir, after twenty-two years of   
independence,   in   the   Gandhi centenary year,   
when I look at the communal tensions and riots 
in our country, I hang my head in  shame. I am 
sorry that the   motion   today   is restricted   to   
the riots in   Ahmedabad and   Gujai'at,    but 
my motion was not that way. I had given a 
motion   dealing with   the riots in Ahmedabad 
and in other parts of the country. I   am not here 
to blame only one Govem-ment or one State 
Government out of some political 
vindictiveness. I   do not want to bake the bread 
of my politics on     this poisonous fire of 
communalism. I  do not believe in it. It is not 
only the Governmeat of Gujarat. We all have to 
blame ourselves. I blame myself. I  blame my 
Government. I  blame the various Governments. 
I blame all   political parties and social workers 
in this country for the communalism  that we 
see today in the country. Many suggestions are  
being made.     Some say that  there should be a 
social commission. Others say that there should 
be a federal security force. Some others say that 
there should be a mixed police force. Please let 
me submtit tjday that these are not the remedies 
that can solve the problem.   Let us go to the 
basic roots of the problem. Have we forgotten    
it ? Before the partition    of the country,    
Barrister Jinnah and others on one side and 
Barrister  Savarkar and others on the other   
demanded the partition   of the country. Is it not 
a fact that those leaders who had opposed the 
idea of partition    or the two nation   theory, 
unfortunately,    our big leaders,    surrendered 
to the idea of partition  ?   It is because of that 
partition, it is because of the surrender to the 
two-nation     theory that we   are suffering even 
today. I feel it is the duty of our leaders to see 
that the roots of communalism  do not prevail in  
this country. In  that direction  are we prepared 
to have some basic thinking? We want dynamic 
change in  this  country.  That     dynamic 
change will not be possible unless and until we 
are prepared tb accept dynamic thinking and 
dynamic ways.    I believe that if we are to 
move in   that direction,   the best cours  would   
be  to  have an  educational system having a 
secular orientation. Twenty-two   years   have    
elapsed    and we have not yet found out  ah 
integrated   national system for our education. It 
is not a mix- 
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ever such feelings of hatred are spread all over, 
what steps have we taken to book such people ? 
Here again we have remained complacent. When 
we look at the recent developments in Gujarat—it 
is not only in Gujarat, it is in Maharashtra, 
Madhya Pradesh, it is in all parts of the country—
I do not want to blame him because I know Mr. 
Hitendra Desai and his colleagues. We may or 
may not agree with the methods adopted by him. 
We may or may not agree with whatever is done 
by the administration, but we cannot challenge 
the bona fides of Shri Hitendra Desai. I know he 
is a secular person, there is no doubt about it. He 
is one of those who have grown up in the tradi-
tions of Gandhiji. If anybody now in the 
opposition is going to exploit that fact, I do not 
want to exploit that way here on the floor of the 
House becaus;; I think that basic thinking is 
necessary. It is in this light we have to look at it 
instead of going into all details. What happened 
in Ahmedabad, what happened in Indore or 
Aurangabad? Let us think over it. No Social 
Commissions are required. Let the Home 
Minister sit with 20 or 25 persons, and we can 
give him a long list of what sort of remedies 
could be had. No Commissions are required. Are 
we prepared to go along those lines ? Are the 
political partie* prepared to have a common code 
of conduct or are they desirous of exploiting 
these communal tensions in the country? It is 
time for introspection particularly in this Gandhi 
Centenary Year. If we can clarify ourselves, if we 
can introduce this new feeling in the country, I 
have no doubt that the secularism which we have 
been chasing since long could be a success in this 
country. It is the responsibility of all of us instead 
of blaming this party or that party. At the same 
time let us think. Whatever has happened, let us 
resolve ourselves in this Gandhi Centenary Year 
so that this communalism disappears and the 
secularism continues. The time has come when a 
person from any community should have that 
guarantee and that security to feel that he is a 
proud citizen of this country, that his future and 
his opportunity cannot be restricted, that he can 
enjoy the fullest possible opportunities and 
security in this countiy. That sort of social order 
should be created in the country. A constructive 
approach is needed. It is not the sort of communal 
approach and not the sort of conservative 
thinking which will deliver the goods. Radical 
thinking is required for a radic-' ' change. Thank 
you very much. 
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"There shall be no discrimination on 
grounds of religion, race, caste, sex, descent, 
place or birth  or residence". 
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"IF you want to keep Communism away 
from the country, stop spreading 
communal hatred in the name of 
religion."
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SHRI SUNDAR SINGH BHANDARI 
When we started this discussion, the fac wa 
made known by Mr. Chavda that a judicial 
commission was going into it. Therefore all 
those details should not be mentioned which 
might prejudice that enquiry. 
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SHRr SUNDAR SlNGH BHANDARr.-When 

we started this discussion, tl was made known 
by Mr. Chavda that a judicial commission was 
going into it Therefore all those details should 
not be mentioned which might prejudice that 
enquiry. 
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SHRI   MULKA  GOVINDA   REDDY 
(Mysore) : Mr. Vice-Chairman, we will go up 
to 6 o'clock today and the debate can continue 
tomorrow because there are so many Members 
who want to speak on this. 

SHRI BHUPESH GUPTA: I won't, be here 
tomorrow. It may be difficult. We have come 
today for it. Let us continue. 

SHRI MULKA GOVIND A REDDY: 
After Mr. Rajnarain speaks he may be allowed 
to speak today. 

SHRI A. D. MANI : A large number of 
Members have taken the trouble to give their 
names and they should get an opportunity  to 
speak. 

SHRI MULKA GOVINDA REDDY : 
Therefore after Mr. Bhupesh Gupta speaks we 
adjourn and we continue the debate tomorrow. 

SHRI BANKA BEHARY DAS: We shall sil 
up to six and we can continue the debate 
tomorrow. 

SHRI S. D. MISRA : The debate should 
continue tomorrow also. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): We have some business 
already fixed for tomorrow. The Chairman Ins 
allotted only three hours for this debate and we 
cannot go on changing like this. 

SHRI A. D. MANI : If the time had been 
equally divided more could have spoken.Some 
people have been allowed half an hour, some 
people have been allowed forty i ninutes and 
some 15 minutes. There are a large number who 
have given their name:;. 

SHRI BHUPESH GUPTA: Three of us only 
gave the names. Others came later on. Only one 
out of those three has spoken, namely, Mr. Mani. 
It is all right. Let everylxxly   speak. 
Let us continue. 

SHRI NIREN GHOSH (West Bengal) : Now it 
seems this has got to be continued tomorrow. 
After Mr. Bhupesh Gupta's speech, since he 
won't be here tomorrow, let us adjourn and conti-
nue the debate tomorrow. 

SHRI M. PURKAYASTHA (Assam) : It 
should be continued tomorrow. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) :Mr. Rajnarain. 

SHRI A. D. MANI : How long are we going 
to sit. Sir? May I suggest that we end at 6 
o'clock and carry on with the debate tomorrow 
? 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDH\): No, no. 

SHRI BANKA       BEHARY        DAS
(Orissa) : In the beginning the under
standing was thai we will go up to 6
o'clock. 

SHRI BHUPESH GUPTA: There was some 
order in the list of speakers according to the 
notice we gave but you have called according 
to the parties. Therefore that list has not been 
observed. Now that you have called pavtywise 
let us follow that. 
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THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): Either we sit till six or if 
we ;it longer than s-'x, then we had better fn ish 
this today. 

SEVERAL HON. MEMBERS: No, no. 

SHRI MULKA GOVINDA REDDY : Mr. 
Rhupesh Gupta may be accommodated today 
and the debate can continue tomorrow, because 
a large number of speakers are th' 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): Mr. Raj-narain has trie 
floor already and after him il Mr. B lupesh 
Gupta is to speak it will  be beyoi  1 six. 

SHRI BHUPESH GUPTA: Six o'clock is not 
sacrosanct 

 Remember   you have got 
power. Learn to sit light not tight. 

SHRI SUNDAR SINGH BHANDARI : Shri 
Om Mehta is sitting light. 
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SHRI NIREN GHOSH: May I submit that if you 
do not keep the time-limit—you are  allowing  
somebody  50   minutes   and 



 

[Shri Nircn Ghosh] 
somebody else 35 minute*—then you cannot 
discriminate and you must allow all other 
Members the same privilege ? 

(Interruptions) 

HON. MEMBERS: We can adjourn now. 

IHE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA): Mr. Rajnarain did take a 
very long time. 

SHRI RAJNARAIN : Yes, yes, but I have 
given you some good things, correct things. 
1

 

THE VICE-CHAIRMAN (SHRl RAM 
NIWAS MIRDHA) : That remains to be seen. 
This sort of speech or talk would go on 
indefinitely. .  . 

SHRI NIREN GHOSH: We will continue it 
tomorrow. 

THE VICE-CHAIRMAN (SHRI RAM 
NIWAS MIRDHA) : ... and I had requested 
hon. Members to stick to the time-limit. 

Now the House stands adjourned till 11 
A.M. tomorrow. 

The House then adjourned at 
twenty seven minutes past six of the 
clock till eleven of the clock on 
Thursday, the 20th November.  
10,^9. 
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RAJYA SABHA 
Thursday, tht    20th   November,   1969/rts 

28th Kirtika, 1891 (Saka) 

The House met at eleven of the clock, MR. 
CHAIRMAN in the Chair. 

OBITUARY REFERENCE 
MR. CHAIRMAN: We have assembled 

this morning under the shadow of a deep 
tragedy. When, on the 18th instant we had an 
occasion tn pay our tributes to her, little did 
we t link that we would have to perform the g 
ievous duties of this day so soon. Even 
yesterday she attended the Rajya Sabha. There 
was no premonition of the approai hing end. It 
is all  so tragic. 

Mrs. Alva tistinguished herself in many 
fields from thi day she stepped into public life 
during thr Quit India Movement to tbe day 
she sought relief and rest from the Deputy 
Chairmanship. It will be impossible to refer to 
all the facets of her distinguished life and 
work. But I might make special mentio i of 
her notable services to the cause of j mmalism 
as the first woman member electtd to the 
Standing Committee of the All India 
Newspaper Editors' Conference, and of 1 er 
valuable contribution to the    gal piofession  
as  President 

of the International Federation of Woman 
Lawyers of India. She represented this country 
in the United Nations and ably led several 
Parliamentary delegations abroad. She was the 
Deputy Minister of Home Affairs before she 
became the Deputy Chairman of this House. 
In the latter capacity she earned the 
admiration, affection and respect of all 
sections of the House by her impartiality, 
fearlessness, dignity and independence. The 
legal profession, the world of journalism and 
parliamentary life are the poorer by her 
passing away. Her demise has created a void 
in this House which will be hard to fill. To 
Shri Joachim Alva and to the other members 
of the family, we offer our profound sympathy 
and condolences. 

I would request honourable Members to 
stand and observe one minute of silence as a 
mark of respect to the memory of Shrimati 
Violet Alva. 

(Hon. Members stood in silence for one 
minute.) 

MR. CHAIRMAN : The House stands 
adjourned till 11 A. M. on Friday, the 21st 
November,  1969. 

The House then adjourned at 
three minutes past eleven of the 
clock till eleven of the clock on 
Friday, the 21st N 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
GIPN—S4—'2 R. S./69—1-6-70—57o. 


